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and small entrepreneuss, and for
matters connected therewith and
incidentsl tiversto, be taken into
consideration:— )
“Enacting Formula
That at page 1, line 1, for the
words ‘Twenty-sixth Year' the
words ‘Twenty-seventh Year' be
substituted.” ’
The motion was adopted,
, )Enacting Formuila
MH SPEAKER: The question is:
“That at page 1, line 1, for the
words ‘Twenty-sixth Year' the
words ‘Twenty-seventh Year' be
substituted.”
The motion was adopted.

SHR! PRANAB KUMAR MU-
KHERJEE: I beg to move:
“That the amendmernt mede by
Rajya Sabha in the Bill be agreed
hﬂ

MR. SPEAKER: The question is:

“Phat the amendment made by
Rajya Sabha in the Bill be agreed
”‘”

The motion was adopted.

1117 hrs,

URBAN LAND (CEILING AND
REGULATIONY BILL

THE MINISTER OF WORKS AND

AFFAIRS
RAMAIAH): 1 beg to moves,

“That the Bill to provide for the
imposition of a celling on  vacant
land in urban agglomerations, for
the acquisition of such land in ex-
cess of the ceiling limit, to regulate
the construction of bulldings on such
land and for matters connected

20-point programme. With the -
dulgence of the House, I would like to
quote from her speech on that oceas.
ion:

“Fortunes have been made out of
urban land at the nation's expense,
Speculation m land and concentra-
tion of urban property have led to
glaring inequalities and to a great
deal of haphazard urbap growth.
Legislation is being initiated to im-
pose ceiings on the ownership and
possession of vacant land, to -
quire excess land, to restrict the
plinth area of new dwelling areas
and to socialise urban and urbanis-
able land.”

SHRI DINEN BHATTACHARYYA
(Serampore): Not a word regarding
property.

SHRI K. RAGHU RAMAIAH: You
have your patience, and I will have
my say.

I would like the House to recaplitu-
late also the election manifesto of the
Indian National Congress of 1871 and
1872 and the economic policy resolu-
tion passed by the AICC in 1873. I
would like to quote from the econo-
muc policy resolution

The AICC resolution ef 1078 point-
edly urged as follows:

“Positive urbanisation pelicy iz ur.
gently needed. All urbmnisable lang

*Moved with the recommendation of the Presidant



gize of new houses to Dbe
buﬁtb,thammhorlty and
private efforts should be fixed.
This will eliminate unearned pro-
fits, assure planned growth of our
cities and provide capital for social

developments in the urban areas In
the country. On the one side there
has been great migration from rural
areas into towns and particularly the
metropolitan cities resulting in con-
gestion in the areas concerned. On
the other mde, great speculation is tak-
ing place in the purchase of land
which is naturplly limited. A 1lot of
black money has gone into it. While
the demand for land has increased be-
cause of influx of people from rural
aree to the urban area—there has been
dificulty in securing enough and ade-
quate land for hous:ng the economical.
ly weaker people.

It is true that there has been some
amount of private construction geiog
on all these years, but our experience
has shown that thig construction s
meant to benefit the middle and the
richer clags, that is to say, except
whatever i3 built in the public sector,
most of what is built in the private
sector has not been of a nature which
would help the economically weaker-
sections of the community. And, as I
said also, there has been great specu-
lation. Therefore, as I mentioned just
now, over the years, there has been &
pressing demand both in the All India
Congress Organization and in the
country that there should be a ceiling
put on property so that there can be
a rapid socialisation of scarce material
like land.

The original concept was, as the
House is aware, that there should be &
cefling on the basis of valuation, whe-
there it ix Ra. 1 lakh, Rs. 2 lakhs, Ra. 8
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lakhs, Rs, 6 lakhs, and it should apply
to land but to buildings also.
On further consideration, we have
come tp the conclusion that thet s
not either feagible or advisable. Take,

E

part Values also change from time to
time, The values in 1973 are not neces-
sarily valid in 1974. Values also change
when the importance of the town goes
up and down. And also, if we merely fix
ceiling on the value of land then a
profiteer can buy up all the land within

matter going in depth, this concept of
putting a ceiling on the basis of valu-
ation had to be given up.

Again a question arose whether we
should apply this ceiling to vacant land
only or to buildings also, We found, on
a study of this subject, also many
many difficulties in applying this ced~-
ing to existing buildings. When we
say, for instance, that any building
whose plinth area is in excess of 300
or 500, as the case may be, is to De
divided by meets and bounds and e
rest, that is, whatever is excess, is t»
be taken over by the State, there will
be great anomalies, as you can im.
agine, depending on whether jt is &
building which can be convenciently
divided or not. It varies from build-
ing to building. And secondly, I do
not know, whether it is wise to im-
pose an  absolute stranger on the
family living there. There are grave
problems connected with that and,
therefore, it has been thought that we
should confine ourselves to wvacant
land, That does not mean that we are
not going to do anything about the
existing buildings. This Bill iz only a
beginning of the process of socialisa-
tion of urban property,

We have in mind a series of peck-
age measives which will take care of
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the built up property. I shall enumer.
aie what we have in mind. The meas-
ureg are: Imposition of urban land
tax on vacant land; imposition of
utban land tax on land and buildings
where such land is in excess of the
specified limits and buyildings also; im-
position of tax on built up area in ex-
cess of the specified limits; imposition
of development charges on lang when
these are developed; imposition of
conversion charges where the land is
proposed to  be used for a purpose
different from the one for which it wag
to be used; imposition of restriction on
transfer of agricultural land with the
urban agglomeration without permis-
sion; removal of certain types of res-
trictions imposed by the Master Plans,
zonal regulations, municipal bye-laws
which militate against the concept of
urban ceiling,

You might legitimately ask’ why are
you not imposing this right now? The
whole problem is the jurisdiction of
the Parliament. It should be remem-
bered that it comes only under article
252. “Land” falls under Entry 18 of
the State List and only to the extent
we are empowered under article 252
of the Constitution that we can go
ahead with this measure. Ag the
preamble to the Act itself has indicat-
ed, about 11 States or so have passed
resolutions. Chapter 1, Clause 1, sub-
clause (Z) has mentioned the Staies
which have passed resolutions under
article 252. I would like to quote artl.
cle 2502 here. It reads as follows:

“If it appears to the Legislatures
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Whereas the imposition of such

which Parliament has no power 10
make laws for the States except us
provided in articles 249 and 350;

Whereas it appears to this

regulated in the States
hament by law;

Now, therefore, 1n pursuance of
sub-clause (1) of article 252 of the
Constitution, this Assembly/Council
hereby resolves that the imposition
of ceiling on urban immovable pro-
perty and acquisition of such pro-
perty in excess of the ceiling and all
matters connected therewith ancil-
lary and incidental thereto should
be regulated in the State. by Par.
liament by law.”

As the hon. Members will notice, the
wording of the resolution is, “whereas
the imposition of such ceiling and ac-
quisition of urban immovable property
in excess of that celling and all matters
connected therewith”, So, the au-
thority given to Parliament is only in



The idea is to tax buildings beyond
a certain limit or a certain value,
whatever may be found feasible, in
such a manner that it discourages lux-

S8HRI DINESH SINGH (Pratap-
garh): Residential and commercial.

SHRI K. RAGHU RAMAIAH: It ap-
plies to both. It is a matter of judg-
ment to what extent the commercial
buflding is required for that purpose
It will be for the State Governments
to impose such limits as they might
ultimately decide keeping in view the
gulde-lines. That is why the Bill 1=
confined now only to the ceiling on
vacant land.

Now, I would like to give some of
the broad features of the Bill in so
far as they relate to the vacant land,
We have divided all fhe urban agglo-
merations jn the country into four
basic categories, A, B, C,and D A
relates to the Metropolitan cities,
Delhi, Calcutta, Bombay and Madras;
B relates to urban  agglomerations
having a population o ten lakhs and
above; C relates to urban agglomer-
ations having a population of three
lakhs and above and D relates to ur-
ban agglomerations having a popula-
tion of two lakhs and above.

In regard to A, the ceiling is 500
8. metres; in regard to B, ie., for ten
lakhs and above, it is 1000 sq. metres;
for C it is 1500 sq. metres and for D
it is 2000 sq. metres. We have also au.
thorised the State Governments, shoulg
they choose to do so, to extend j¢ to
urban agglomerations with a popula-
tion df above 6né lakh end below two
Iakhs and if they adopt it, what ap.
pHes 1o eategory D will apply to them.
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The Bill also seeks to impose restric.
tions on the plinth area which can be
built upon within the area which I
have indicated just now.

Now, there are two or three other
important sspects of the Bill to which
1 would like to draw the attention of
the House. Ome is in regard to com-
pensation and the other in regard to
certain important exemptions we have
given The compensation payable has
been indicated. In the case of vacant
land which can be aspessed for rental
purposes or whose rent can be assessed,
at B8} times the average annual
rent, and it will take into account the
rent for the last five years. Where it
is not assessable, the compensation
will be, in the case of agglomerations
A and B an amount mnot exceeding
Rs. 10 per sq. metre and, for the other
two categories C and D, a sum not ex.
ceeding Rs. § per sq metre. The
amount wil] be payable from the time
a notification is issued that the Gov-
ernment has taken over, and 25 per
cent of that—not exceeding Rs 25,000
—will be paid in cash and the rest
will be paid in bonds carrying an in-
terest of 5 per cent That is about
compensation

Now, we have made exemptions in
the case of certain categories like the
State Government property, Central
Government property, charitable en-
dowments, banks, societies registered
under the Societies Registration

AN HON. MEMBER: Religious en-
dowments also?

SHRI K. RAGHU RAMAIAH: Yes,
religious endowments are also cover.
ed,

SHRI R. 8. PANDEY (Rajnand-
gaon): What about war widows?

SHRI K. RAGHU RAMAIAH: They
are hardly distinguishsble from any
other citizen in this context. For this
purpose, we are making no distinetion,
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There are other exemptions which 1
must bring to tha notice of the Housa.
The intention of this Bil] is not to pro.
hibit any private construction; it is to
encourage private constructien,
Therefore, we have provided that if
sny person oomes forward and says
that in his vacant lang he is going to
build a construction and give it to the
wesker sections of the community,
then the Btate Government is om-
powered not to put any ceiling on the
property, provided they agree to build
it in such a mammer as the State Gov-
ernment may want, to subserve the
common good of the weaker sections
of the community,

AN HON. MEMBER: W:ll they do-
nate it or give it for rent?

SHRI K. RAGHU RAMAIAH: It1s
subject to such terms and conditions
as the State Government may make.
We leave it to the State Government.

Then, the second point is that, be-
cause the Bill is really a complicated
measure dealing with complicated
matters, we have authorised the State
Government, in a sort of blanket
mnlr, to exempt all cases of hard-

It is conceivable that in an existing
building, there may be a very small
bit somewhere which may be in ex-
cess. It is not the intention to harass
people in such cases or in any way in-
jure their interests. Therefore, it Is
left to the State Governments to
grant the necessary exemption in such
cases. Again, in regard to clubs, as-
sociations of literary and scientific
value and so on, or schools or colleges
and other educational institutions, it
will be open to the State Governments,
:d:hmuulﬂedthatnhabm

itution, to give such exemp-
tions as they think fit,

AN HON, MEMBER: What about
govertiment bungalows?
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Central Gomernmant and  Btate Gov-
ermmamt properties are exempt  be-
cause the underlying s
Mm&nbdﬁwm
Governments are regponsible authori-
tles and whatever they do, they do for
the commaon good.

These are some of the basic features
of the Bill. I shal] certainly listen
with great interest to the comments
from both sides of the House,

SHRI N XK. P, SALVE (Betul):
What about transfer of super-strue.
ture only—transfer of flata?

SHRI K. RAGHU RAMAIAH: 1am
glad, my attention has been drawn to
some other features also. In regard to
buildings where there are large com-
pounds—with vecant land therein—
what we have said is that whatever is
to be left unbuilt under the building
regulations, not exceeding 500 sq.
metres plus another 500 sq. metres will
be exempt from the operation of this.

Then, there are two other sallent

features. In order to stop speculation
and also to facilitate Government tak-
ing over, if mecessary, the sale of
urban property is banned for a certain
peried. Then, Government has the
right of pre-emption If they want to
sel], even within the ceiling limit, they
have to get the permission of the Gov-
ernment, and Government have the
first option to purchase—

SHRI N. K. P, BALVE: My question
was this: where only transfer of super.
structure in a mulii-storeyeq bullding
is involved, where the transfer does
not include transfer of landed build-
ing, whether clause 27 of the Bill
would hit such a transfer,

SHRI K RAGHU RAMAIAH: You
can raise it when that Clause corms
up.
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SHRI DINESH SINGH: I there is &
miti.stereved building, can a flat in
that be a0ld or not—where there is no
question of excems of land involved?

SHRI K. RAGHU RAMAIAH: What
I have said covers that also. You can-
not sell any property, whether it is
part of a multi-storeyed building or
whether it is a single unit by itself,
Thig is our imtention.

AN HON., MEMBER: That may be
your opinion.

SHRI K. RAGHU RAMAIAH: When
we come to that Clause, we will look
into it.

DR. RANEN SEN (Barasat): May I
seek another clarification? Has
Schedule I been prepared with the
help of State Governments or is it
that the Central Government has just
prepared it?

SHRI K. RAGHU RAMAIAH: On
the basis of the Census Reports of
1971.

MR. SPEAKER: Have you finished?

SHRI K. RAGHU RAMAIAH: Yes,
for the time being.

MR, SPEAKER: Motion moved:

“That the Bill to provide for the
imposition of a ceiling on wvacant
land in urban agglomerations, for
the acquisition of such land in ex-
cess of the ceiling limit, to regulate
the construction of buildings on
such land and for matters connect.
ed therewith, with a view to pre-
venting the concentration of urban
land in the hands of a few persons
and speculation and profiteering
therein and with a view to bringing
about an equitable distribution of
land in urban agglomerations to sub.
serve the common good, be taken
into comsideration.”

Urban Land (Ceil. 2
& Reg.) Bill

There are three amendments given
notice of for circulation and referring
to a Select Committee. Is Mr. Daga
moving his amendment?

BHRI M. C. DAGA (Pali); Yes, Sir.

MR. SPEAKER: Mr, Sequeira. He
is not present.

MR DINEN BHATTACHARYYA:
He 1s not present. Mr. Krishan Chan-
dra Halder.

SHRI KRISHNA CHANDRA
HALDER (Ausgram): Yes, Sir; I am
moving.

SHRI M. C. DAGA: I beg to move:

“That the Bill tp provide for the
imposition of a ceiling on vacant
land in urban agglomerations, for
the acquisition of such land in ex-
cess of the ceiling limit, to regulate
the construction of buildings on
such land and for matters connect-
ed therewith, with a view to pre-
venting the concentration of urban
land in the hands of a few persons
and speculation and profiteering
therein and with a view to hringing
about an equitable distribution ot
land in urban agglomerations to
serve the common good, he re-
ferred to a Select Committee con-
sisting of 15 members, namely:—

(1) Shri R. V. Bade

(2) Shri Raghunandan Lal
Bhatia

(3) Shri Hiralal Doda

(4) Shri Dinesh Chandra
Goswami

(8) Shri Indrajit Gupta

(8) Shri C. H. Mohamed Koya
(7) Shri Natwarlal Patel

(8) Shri K. Raghu Ramalah
(9) Shri P. Narasimha Reddy
(10) Sbri Erasmo de Sequeira
(11) Dr. H, P, Sharma

(12) Shri B, R, Shukls
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(13) Shri Tayyab Huzsain
{14) 8hri K. P, Unnikrishnen,
and

(13) Shri G. Viswanathan,

~with ingtructions to report the
April, 1976~ (1), . =

SHRI KRISHNA
HALDER: 1 beg to move:

“That the Bill be cireulated for
the purpose of eliciting opinion
thereon by the 15th May, 1978

CHANDRA

SHRI DINESH JOARDER (Malda):
Mr. Speaker, Sir, :n gpite of the state.
ment made by the hon. Minister as
a matter of apology for not going in
for imposition of celling or ban on the
urban property as a whole, I would Like
to state that this Bill is a hoax and
fraud made on the people of this coun-
try after such a long and protracted
announcements and declarations made
by the ruling party in the last few
years that they would go for imposi-
tion of ceiling on the urban properties.
Now they have come with this Bill
for imposition of ceiling on the urban
land only This is a mouse that has
come oui of the big mountain of the
promises and the announcements made
by the ruling party and the Govern.
ment 1n response to  the popular de-
mand of all the parties as well as my
party, the Communist Party of India
(Marxist), and also every section of
the people of our country. The de-
mand was for a ban and ceiling on the
urban property as a whole.

Sir, in the Statement of objects and
Reason, the Mimster has himself
started by saying that there has been
a demand for imposing a celling on
urban property also, but withoug going

name of 30-point Programms, ¢ cojud-
ful umhbrella raised bafore the eyes of
people, and in the cover of

are now taking away all the rights and
privileges and civil liberties of the

and Regulation Laws, etc., etc, the
Draconian laws, and have taken away
the right of freedom of speech and all
other civil liberties of the citizen of a
tree country. Similarly, they nave
passed other laws in this Parllament
with the help of their massive majori-
ty and in the name of 20-point Pro-
gramme, these hoax and frauds are
being plaved day afier day on the peo-
p'e of our country.

We know, that when the land re-
forms question came 1n in the rural
areas, it was with a view to ensure
equitable distribution of land to the
people, particularly to the tillerg and
the peasantry as a whole of the rural
areas, Ome of the other objectives of
imposition of celling on the rural areas
was that the wealth of the rich land-
lords and the zamindars which out of
the surplus of the harvest that the
landlords get every year, they kept
locked for unproductive use, a part of
the national wealth which was not al-
lowed to be used for productive invest-
ments and for development and other
welfare purposes of the State, that
should be prevented. The abolition of
the feudal lords and landlords was for
one of the said objectives. After the
enforcement of the Land Reform Acts
and State Acgquisition Actis, new the
landlords and the big zamindars who
have received a large amount of com-
pensation from the government and
ore also retamming vast tracts of land
in benami and in pseudonyms and
also by foreible occupation of the vest-
ed land, they are getting huge amount
of the surplus of the harvest and di-
verting that money towards urban
cities where, with that money, they

are purchasing land, consiructing
buildings and also furnishinhg them in
such a luxurious manner, Thus a lurge
part of wealth is bioeked and wasted
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been frustrated, to a large export.

We also know that a huge part of
the black money and the untouched
wealth of the ricn people is now being
invested in urban properties as the
safe investment. Thus, a large part
of the national wealth and productive
resources which are coming into the
hands of the rich people as their capi-
tal gains are being invested in these

urban properties and are not being
given opportunity for investment in
the productive activibhes of the

national life. It was demanded that
this should be stopped and the resour-
ces mobilised from these sources after
putting and imposing a ceiling on the
urban property as well, that part of
the wealth should be taken away
under the control of the State and
diverted 1nto productive investments
This was mainly the objective of the
demand for the imposition of a ceiling
on the urban properties. There was
also profiteering and racketing in the
purchase and sale of urban land in big
cities And, what is happening nowa-
days is that most of the millde class
and poor people having properties,
particularly, land and buildings. in big
cities are being directly or indirectly
forced to alienate those properties in
favour of the big and rich people in
the cities Now, the land and build-
ings in the urban areas are being con-
centrated in the hands of a few parti-
cular individuals. Also most of the
buildings and other urban properties
that were previously owned by the
poor and middle-class people are now
going into the hands of these parti-
cular persons who have a lot of black
money and untaxed wealfh under their
command,

That is why we demanded that this
sort of profiteering and racketeering
in the purchase and ssle of the urban
land as well as the buildings should be
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stopped and there should be an imposi-
tion of ceiling on both the lands and the
buildings in the urban areas. But now
in the Bill we see that only a part—a
small part—and a fringe of that popu-
lar demand has been fouched. With
the imposition of this Bill only a
small portion of the urban properties
and very few persons have been effect-
ed. Some economists said that hardly
10,000 people would have %been
affecied. That is a very small frag-
ment of the total urban population of
our country.

it 18 also known that a study group
was appointed by ithe Government com-
prising of high officials to go through
the problems on this subject. But we
do not know the result of that study
group and where is the report and
what are their recommendations?
That has not been made known to the
Members of this House or the other
House,

It has been laid down in the Direc-
tive Principles of our Constitution vide
Article 39. It says—

“that the ownership and control of
the material resources of the com-
mun:ly are so distributed as best to
subserve the common good; that the
operation of the economic system
does not result in the concentration
of wealth and means of production
to the common detriment”.

The Hon'ble Minister very conveni-
ently chose some phraseology from
this Directive Principles of the con-
stitution and used in his statement of
Objects and Reasons, but the Bill has
been drafted in such a manner that
the spirit of the Directive Principles
has not been taken,

There 18 strong lobby that iz working
inside the ruling party as well as the
Government for not going to impose
the ceiling on the urban property as
a whole, This is the lobby that has
acted very sucessfully during the past
years in deferring the Bill year to
year and tried their best to make the
Government abandon the idea of
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going in for imposition of celling on
the urban praperfy. Due to the pres-
-sure of this lobby the Government has
abandoned the idea to impose a ceil-
ing on the urban buildings and other
properties and now in a very halt
hearted manner the Bill has been
brought with certain provisions and
‘exemptions in a way that favour has
been shown to that lobby. Only a
small fragment of the land available
In the cities will come under the
purview of the Bill.

1t bas rightly been said that it was
8 mouse that has come out of a big
mountain, And now we are consider-
ing a Bill for imposing of ceiling on
the vacant land only. What is the
meaning of the wurban land that 1s
intended in this Bill? What is urban
land and what iz vacant land? Urban
land means any land, according to the
Bill ‘situated within the limits of an
urban agglomeration and referred to as
such in the master plan. But does not
snclude any such land which is mamly
used for the purpose of ngriculture.”
Why ‘mainly’, T don't know, it is
because there may be some confusion
and in that confusion the person
owning land which may have been
used for someother purpose bhut
sometimes wused for agricultural
purposes may take the opportunily
of this phraseology saying, mainly
used for agriculture and quite a good
lot of exemption may be granted on
this score. Vacant land means land
‘not being land mainly used for the
purpose of agriculture, in an urban
agglomeration, but does not include
land on which construction of a huild-
ing is not permissible under the build-
ing regulations in force in the area In
which such land is situated’. What
about large plots of land on which
slum dwellers have been living? What
would happen fo them? This is
neither used by the land owmers nor
by the dwellers, neither there are re-
gular Government-authorised construe-
tion, according to the master plan or
any other plan, or any other munici-
pal regulation etc. There are hun-

situated in cities? There iz no clear
reference to this in the Bill Regard.-
ing the ceiling in the Bill, here it is

Then, for the total vacant space, the
owmer will claim 500 sg. meters as
exemption and, it he has a bullding
appurtenant thereto, there to0, he may
claim 500 sqg, meters. That means the
total may come to 1,000 sg, meters.
In fact, 1n reality,
comes to 1,000 sq, meters. And the
ceiling in  above 1,000 sq. meters
because these people who can retain
vacant land in a city may have their
own building—residential dwelling
bhouses—in the other plots of land.
Hence they can detain that land,
When they have a  building also ap-
pur tenani thereto and, in that piece
of land and the building appurtenant
thereto there is an exemption of 500
sq. meters and also there is an exemp-
tion, for the {otal vacant land, of an-
other 500 sq. meters it mav even
total to more than 1,000 sq, meters.

MR. SPEAKER: Kindly conclude
now.

SHRI DINESH JOARDER: Ag re-
gards exemption, there are many clau-
ses under which exemptions may be
claimed. There is scope as also an
opportunity on the part of Government
as well as various persons sutHorised
in this behalf to show favour and,
thereby. some malpractices may come
in under the provisions of this Bill
Exemptions are given in a very wide
fleld and the rale of compensation is
also very  high. Compensation {s
dealt with in clause 11 of this Bill 1t
is very high. What would be income
from such a vacant land if theve are



18 very vague when it says ‘the income
from such a vacant land ' Does
1his mean the income of the hutments
will also come wunder this clause?
Whether the slum dwellers will be
allowed to stay on the land bustees
and slums® You have excluded the
agricultural land, then what else should
there be® This 1s not also clear The
rate of compensation per sq meter 15
also very high We demanded that
all lands should be conflscated and
forfeited from these g persons who
have the lands and a lot of money by
racketeering and profiteering 1n the
vacant lande Why should their lands
be not taken over without any com
pensationThere should have been a
certamn iimit for the persons who have
accumulated wealth As per records
of direct taxes for those who have got
the black money, the voluntary dis-
closure of income and wealth to some
extent has brought them in light The
lands of those persons from the urban
area should have been taken away
without giving them any compensation
at all

Coming to Clause 20(1) (a) the
State Government may show a specific
tavour to certain persons to whom they
want fo give some concessional licen-
ces Under that clause they can give
such preference and much benefits to
a particular individual landlord Sir
I want that more cities 10 West Bengal
and of some other States should also
come under Schedule 1 that 18 parti-
enlarly Sihguri land New Jalpagur:
and Barasat cities of West Bengal
should have been lsted m schedule I
In fact, a city wirth a population of
moore than two lakhs should also come
under this schedule Sihgurl and Now
Jelpaiguri which are growing like big

Urban Lang (Cesl 30
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cities should also come under ths

Schedule

MR SPEAKER Kindly conclude
now

SHRI PRIYA RANJAN DAS MUNSI
{Calcutta—South) He 18 not referring
to his area he ;s referring to some
other area

SHRI DINESH JOARDER This Bill
will apply only to vacant land There
are built houses with vast lawn space
there are bunglows with wvast space
around in the capital cities This Bill
does not apply to them Thus a loon-
hole 18 provided o evade the applice-
tion of the celing on vacant lands

I would request the Mimster to re-
consider the whole matter and bring
forward a comprehensive Bill :mposing
a ceiling on all the properties in urban

cities

MR SPEAKER The tme allotted
for thig Bill 1s 6 houres, ¢ homs for
general discugsion and 2 hours for the
clauses and third reading 1 propose
to call the Mimster at about 320 PM

(Interruptions)

SHRI BHOGENDRA JHA Jamnagar)
I have a constitutional objection to

thus Bill

MR SPEAKER You tan raise it.
That 15 not on the allotment of time

That 1s a different matter

So I propose to call the Minister at
320 or latest by 330

SHRI BHOGENDRA JHA After
4 PM

MR SPEAKER We will stick to 3 30
otherwise the time for the clauses and

third reading will be reduced

SHRI BHOGENDRA JHA Lest our
labours go in vain, I want to raise one
thing The Government have not cir
culated the recommendations of the
State legislatures So we do not know
what 18 contamned therein. Just now
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I heard the Minister say something
about it.

I think this Bill viclates art. 252 of
the Constitutioh. The recommenda.
tions of the varlous State legislatures
are with regard to immoveable urban
property,

MR. SPEAKER: They have been
placed in the Parliament Library for
reference by members,

SHRI BHOGENDRA JHA: I have
heard what the Minister stated. So I
am referring to it.

MR. SPEAKER: Are you interven-
ing?

SHRI BHOGENDRA JHA: I am on
a point of order, raising a constitu.
tional point on which your ruling is re-
quired,

Article 252 says:

“If il appears to the Legislatures
of two or more States to be desirable
that any of the matier with respect
to which Parliament has no power
to make laws for the States except
as provided in articles 249 and 250
should be regulated in such States
by Parliament by law, and if resolu-
tions to that effect are passed by
all the Houses of the Legislatures of
those States it ghall be jawful for
Parliament to pass an Act for regu-
lating that matfer accordingly..”

Here 1 wani to emphasise the words
‘to that effect’ and ‘accordingly’. The
Legislatures of several States have
passed resolutions recommending to
Parliament the enactment of legisla-
tion for putting a ceiling on urban im-
moveable property. Accordingly, here
the legislation can only be in respect
of urban immoveable property, nat
only a ceiling on vacant land. So I
think this Bill, as it is, & clear vioia-
tion of this article. Your ruling is re-
quired on this.

Reg.) BRI

BHRI K, RAGHU RAMATIAH: 1 mxy
answer it straight way., .Urbas i~
movesble property imcludes not ealy
buildings but also land. Land iz also
an urban immoveable property, not
only buildings. Now, what we have
done is to give effect to that part of
that resolution. That is ail. It is
nothing contrary to what iz there
There 1is mno contradiction. We
are giving effect to the resolu-
tion to the extent "that land is
concerned, It is also urban im-
movable property. There iz no
contradiction between that resplution
and this Bill. It is true the Bill does
not cover the entire immoveable pro-
perty but the resolution nowhere says
that you cannot do it in respect of part
only.

SHRI BHOGENDRA JHA: You have
heard him. The article provides that
Parliament should enact ‘accordingly’,
not simply parl. He has said land and
now he has made it ‘vacant land’ in
the Bill. There is no power according
to the Constitution to enact for ‘part’
as he says and to make this diserimi-
nation. It is a very vital issue and in
order to serve the interests of the
urban money bags. is  violating the
spirit of the Constitulion which makes
a clear provision. You should give
thought to the matter.

SHRI RAGHU RAMAIAH: I do not
want to enter into any argument just
now acrosg the Table, But I certainly
resist with all the force at my com-
mand the insinuation that we have
subserved to other interests in doing
this,

MR. SPEAKER: I think there is no
point of order in this because the hon,
Minister has explained that the State
legislatures had passed resolution and
they had been kept in the Library.

SHRI BHOGENDRA JHA: Constitu-
tion gives power to Parliament to enact
accordingily,

MR. SPEAKER: I am not here to in-
terpret the Constitution, I am only
concerned {o see that the procedural
requirement for consideration of this
Bill is met,
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SHRI BHOGENDRA JHA. It the
Bill viclates the Constitution

MRB. SPEAKER It will be for the
courts, I cannot decide on that

SHRI K RAGHU RAMAIAH My
reply 18 already on record.

MR, SPEAKER So far as the pro-
cedure 1s concerned, resghifions have
been passed by the state legislatures
More than that I am not called upon
to say by way of interpretation,

SHRI BHOGENDRA JHA The word
used 1n the Constitution is ‘according-
ly’ Can you allow us to move a Bill
hke this in the House We have no
right to do so

MR SPEAKER 1
ruling

have given my

SHRI N K P SALVE (Betul) I
am grateful to you for giving me an
opportunity for making a few submis-
sions on this Bill before thus House
Before I start making my submussions
I want to bring to your notice what I
consider to be a very extra ordinary
practice in Lok Sabha today, to which
we were not used in this House and
I think 1t 18 a very important matter
to which I should draw your attention
It has never happened before, it has
happend for the first time and I hope
it never happens again Therefore, 1
am bringing thus particular matter to
your notice, Mr Speaker When we
asked for a copy of the Bill, we were
told that we should go to Mr Patnaik
and get a sbp from him and then only
we will be given a copy of the Bill
It 18 an extremely improper thing and
I hope 1t will never be repeated again
I have the higest regard for the
bureaucracy in the Lok Sabha Secreta-
riat, they do their best 1 do not
know, probably Bulls might have been
in short supply or there might have
been other difficulties I know the
culture of the Lok Sabha Secretarat is
quite different from the other secreta-
rlats to which we are used and there-
fore it would be extremely improper
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lapse of this nature 18 one too many

Coming to the Bill, I do not think
there could be any doubt in the mind
of any one who makes a sincere, dis-
passionate and objective evaluation of
the various salutary and salient provi-
sions of this Bill, that this Bill 18 an
extremely important landmark in our
progress towards achieving our social
objectives whatever might have been
the motives imputed by the hon Marx-
18t  Member  Joardar that this
was an attempt by us once again to
hoodwink It was unfair for the hon.
Member to impute such motives 1n a
measures like this, I thought, on the
other hand, he would welcome this
Bill as it takes positive steps which
were necessary to achieve the social
objectives which we have in our mind
ang which we have kept as our ulti-
mate aim,

Thus 15 one step m g direction which
the Marxist Member, I thought, of all
the people would very highly com-
mend However, for obvious reasons.
of political motivations, he has found
some ulterior motives m our bringing
this legislation which, I think, 1s not
very fair of m This 1s an extreme-
ly important and dehcate legislative
measure It 1s gong to have a far
reaching impact on our economy as
such As to how deeply it will affect
our economy I shall advert to a little
Jater Therefore, I wish that the Bill
was not passed in such a haste and
that it had been referred to the
Committee Had it been veferred to &
Jant Committee, we could possibly fn



pletely set at naught as a result of
this enactment. That provisions of
allotment of vacant land by Govt. need
considerable modifications. I do not
find in Clsuse 23, which is the only
clause vesting powers in the State
Government to allot acquired land, to
statutorily allot the same to the lower-
middle class people who have been
deprived of a house of their own for
long years. Under the provisions 8s

building up cheap houses so that they
and their families can comfortably live
in the same, The four objectives of
the Bill are clear and glaring in the
Statement of Objectg and Reasons.
Objectives 2 and 4 are very important
which are to bring about socialisation
of the urban land and the urban
agglomeration {o subserve the common
good by ensuring equitable distribu.
tion.

Sir, this ceiling in urban agglomera-
tion would have no meaning unless it
is also coupled with proper equitable
distribution amongst those who need
and deserve land. Tt is not fair for the
Btate Government to use thig land as
a lever to allot land to the State em-
ployees. There is a gpecific provision
{n Clause 23 to that effect. The Minis-
ter will take care of it and explain as
to why i Clause 23 a speclal mentfon

land worth of Rs, 50.0 lakhs, ultimate-
ly if the idea is soclalisation, Certainly
the concept involves substantial reduc-
tion jn the value of the proper-
ty which a person iz hold-
ing. You are going to penalise the
person whose land's value in the cut-
skirts of Nagpur is eight annas or one
rupee per square-feet.

Suppose someone hag 25,000 sq. ff;
at 50P per sq. It., it comes to Ra. 12,500
and his surplug half the land would be
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2 inequify in the ocelling as
This principle is in my humble
eplalon not very fair and proper, I
mequest the minizter to consider this
aspect of the matter.

To some extent, I agree with Mr.

bulldings in Bombay, Calcutta,
Ahmedsbed, Bangalore and other
places, worth crores of rupees, will
algo be entitleg to the same cciling as
a middle class person or a small busi-
nesgman holding a little piece of land,
1o construct a house for himself and
his family. He ig put on the same
footing as a person owmng large
palaces on Bombay's Marine Drive or
in front of Lotus Theatre, Bombay,
worth crores of rupees-property sold
by Shrimati Scindia. The people who
are owning croreg of rupees worth of
immovable of properties—they have
already divided their land between the
various members of the family—will
badly be hit by this ceiling. Each one
of them wil} be entitleg to the same
ceiling as a small worker or a tiny
businessman with a small shop, If you
want to implement the resolutions
passed by the States sincerely, you
must liberalise the ceiling in favour
of those who do not have any immov-
able property and make the celling
tighter in case of those who already
have residential houses. Then there
would be a just, equitable and fair
working of ceiling and not otherwise.

Then, the retrospectivity of the pro-
visions of the Bill is extremely inade-
quate, For the last three or four
years, continuously people have been
dividing the land either by gift, sale
or ofherwise. I think sufficient atten.
tion hay not been given to the retros-
pectivity of the provisions. This is
where the bureaucrats have failed
completely. Perhaps they do not have
a sufficient idea of what is happening
outside and the way the
business community works in advance
to defeat all the provisions of the Bill.

Urban Land (Ceil
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SHRI ERASMO DE SEQUEIRA
(Marmagoa): Why blame the bureau-
crats? It is the Minister who is to be
blamed,

SHRI N, K, P. BALVE: T request the
minister to consider what t:q bureau-
crats have fiven to hum and see whe-
!hnornmtha:etmlpecmrity is suffi-
crent. [ submit that all transfers of
land in the preceding five years should
be brought within the purview of this
Bill for examination ang scrutiny by
the competent authority. All transac.
tions of people who have parcelled out
their land either by gift or sale to
benamis etc. should be declared null
and void straightway by law. Unleas
that ig done, those people who could
afford to get the best legal advice
woulg get away with it cheaply and
those who were noi able to get legal
advice would suffer. Those who thought
that at least Government will allow
them to keep Rs. 50,000 worth of land
will suffer. As I said, 1n Nagpur, at
the outskiris, the land is worth 50P or
75P per sq.ft. and a person owning
50,000 sq.ft. of land worth approxi-
mately Rs. 25,000 or 30,000 18 deprived
of hus land under this Biil

A man who does not have any 1m-
movable property and has investeg his
entire savings in this, is also to be
given compensation at par with other
owners of huge immovable properties.
I request you to consider this aspect
of the matter. Be liberal to those who
have only one bona fide piece of land
for their residentia] purposes,

Clauge 23 is the only clause which
vests powers in the State Government
fop making allotment of the land which
wil] be taken over by the Government.
With your permission, I shall read out
two or three Lne; of tihus clause.
Clause 23 dealy with vacant land and

it says :
«J¢t shall be competent for the

State Government to allof, by order,
in cxcess of the celling Hmit any
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vacant land which is deemed to have
been acquired by the State Govern-
ment under this Act or is acquired
by the State Government under any
other law, to any person for any
purpose relating to, or in connection
with, any industry or for providing
residential accommodation of such
type ag may be approved by the
State Government to its employees
and it shall be lawful for such per-
son to hold such land in excess of
the celling limit.”

I am wunable to understand the
rationale behing this provision. A
brother bureaucrat is helping another
brother bureaucrat. This provision
must be deleted. The land has got to
be given to vulnerable sections, to
under-privileged and to nobody else.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA.-
IAH): The intention of this provision
is to give land for the employees of
an industry and not Government em-
ployees.

SHRI N. K, P. SALVE: If it 1s the
intention, then distinction shoulg be
made between the lang allotted to the
industry and to the industrialist.

If you are going to put the em-
ployees of the industry, then be care-
ful, even the Managing Director wall
come as the employee of the industry.
And then, there will be all sorts of
problems,

There iz another aspect of the
matter. What is the position of
various industries which are coming
up? I am extremely concerned about
it beause somebody came to me and
told me that he had acquired land to
put up 12 sheds. One of the sheds had
been constructed angd the rest of the
land was entirely vacant. If you were
to go by the provisions of this Bill,
the lang for the rest of 11 sheds is

nery by which the State Government
agencies or semi-Statg Govt. agencies
would immediately take up construc-
tion efc. of small or other houses? If
ever construction activity comes to a
standstill for two or three years as a
result of this Bill. it is going to be
disastroug for our economy.

And again, the inflationary spiral
will start rising, because suspension
of constructive activity is the most
vernicious and disastrous thing that
can happen to an economy. I find
that the State Governmenis have been
given the right to distribute land.
What about the obligation on the
State Govts to ensure that ihe con-
struction will also come about on
those vacant lands” Therefore. I wish
that the Minister, while replyng, does
consider this aspect of the matter and
let us know what he has to say. In
the end, I congratulate the Minister
for teking a very bold step at long
last. The vulnerable and poor sections
can, as I had submitted, look forward
to having a house. For 'God's sake,
streamline this bill, as a result of
which these people, who could not
ever in the urban agglomeration bored
to construct a house, can look forward
to having a House now. You will have
their blessings: you will have their
thanks in their prayers.
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BHRI BHOGENDRA JHA (Ja-
nagar): Mr, Speaker, Sir, we need not
go into the details with regard to the
chequered history of thig bill. For the
last 10 years there have not only been
demands, but promises, commitments,
announcementg and resolutions by the
ruling party itself, for imposing a ceil
ing on urban property mn varicus
forms There was enough justifica-
tion for it Ag we all know, 1n our
couniry, as hag been made out in the
17th round of the Natfional Sample
Survey, 55 per cent of the households
in the urban areas own no land gt all
About 416 per cent nf households
holding 10 acres and more of urban
land, hold 7473 per cent About 20
per cent own about 0 056 per cent And
that 1s the picture with regard to the
land held by vanous sections in the
towns And, Sir, we alsp have the
Reserve Bank of Indig study About
20,000 plus wealth tax assessees hold
over or around Rs 11,083 crores worth
of land, even according o the grossly
under-estimated and evaded returns
that have been flled Against such a
background, 1t 18 only welrome that
a bill of such a nature s moved in
this House for immediate enactment
And as the Objects here narrate—1I
need not read out the entire Objects
which have been read out by the
Minister, they are also unexcephon-
able because they lead to the ceiing
on urban property

‘It is, therefore, considered neces
saryv to take measures for exercising
social control over the scarce
resource of urban land with a view
1o ensuring its equitable distribu-
tlon amongst the various sections of
“im "

Again it says

“The bill is intended to achicve
‘the following objectives —

(i) to prevent concentrition of
urban property in the hande of
a few persons and speculation and
profiteering therein;”

Urban Lang (Ceil
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So, the first obyective of the bill, as
provideq here, 13 with regard to the
ending of concentration of urban pro-
perty in a few hands, not only of land
Here we get these as the abjectives
But when they come to concrete facts,
it 13 very much disappointing The
Minister has said that he has 1n mind
some other measures, taxation ete.
For that, I think thig Parliament has
nof 10 do anythung, because those taxes
are levied by local bodies, muma-
palfttes efc They had thai power
earhier also To-day the Minuster has
forewarneg them I glso wish {o say
that for the last ten years we bhave
been campaigning, demanding and
promusing a measure hke thi. As
such, this measure should provide that
any transfer any transaction—real or
benami—that has been undertaken
during thig period should be declared
null and void But as Mr Salve has
sard, a period of five years will be
taken But even that can be made as
ten years But here, this bill provides
for 1t only from the 17th February
1975 but even that with regard to
certain States and with regard to
certain other States 1t has been left
open

So from a ceiling on urban property
we have come to a celing on land
Then even though the name of the Bill
18 Ceiing on Urban Tand Bill 1t 18
given effect only tn the case of vacant
lands When we go into the detals, I
will explain how a major portion of
even the vacant land have been left
out of the purview of the Bill Or
top of all that we have to see how it
15 1mplemented 1n praclie

Parliament has got enough powers
under articles 249 and 250 to enact
legislation on this subject Article 249
|y,

Notwithstanding anything m the
foregoing provisions of thig Chapter,
1f the Council of States has declared
by resolution supported by not less
than ifwo-thirds of the members
present and voting that it is neces.



8o, If Rajya Sabha decides by two-
thirds majority, this legislation can be
enacted. Further, article 250 is to
cover the period during the promulga-
ion of emergency. We are now pass-

in their Legislature to that effect.
Therefore, it is a forewarning given to
the manipulators m other States of
the country that they should dispose of
their lands as early as possible That
is why I say that this is a half-hearted
attempt by the Government with some
half-hearted motivations,

We also know how 1t has been watler-
ed down 1n every possible way. Take
the case of deflnition of a “family”
Here the definition is: “ ‘'family’ in re.
lation to a person means the individual,
the wife or the husband, as the case
may be, of such individual, and their
unmarried minor children. The ex-
planation is: “For the purpose of this
clause, ‘minor® means a person who has
not completed his or her age of eight-
een Years' So, if a minor child gets
married, he or she will hecome another
“family”’. In thig way, we are going
to encourage Infant marriage in our
country. It ig ridiculous that while an
unmartied child below the age of
eighteen is covered by thig term
“Pamily”, It does not cover a minor who
has married. Bo, by this measure you

are ol the
law. Yoii tould y ity by
siniply the wond :

The defiinition of “land appurtenant”,,
after mentioniing that it shall in no
case exceed five hundred square metres
states: .

“gnd includes, in the case of any
building constructed before the ap-
pointed day with a dwelling unit
thereon, an additional extent not
exceeding five hundred square meires
of land."”

The ceiling under clause 4 is 500, 1000,
1500 and 2000 square metres in vari-
ous cases and over and above that
here a further 500+500 square metres
are allowed, So, by these definitions
we are making the whole enactment
infructuous so that the purpose for
which 1t is brought is defeated.

Similarly, “urban agglomeration'
has been deflned as;

“any other area which the State
Government may, with the previous
approval of the Central Government
having regard to 1ts location, popula-
tion (population bemng more than
one lakh) and such other relevant
fartors as the circumstances of the
case may require, by notification im
the Official Gazette, declare to be an
urban agglomeration..."

No State Government has yet taken
any such measures. In such a situa-
tion, is it necessary to prescribe the
previous sanction of the Central Gov-
ernment? Do you want the Btate



Urban Land (Ceil.
4 T o <

Further, why exclude other towns
and cities in the country?, Why not in-
clude at least the divisional and dis-
trict headquarters of the whole coun-
try? We know that there is dearth of

necessary. but he should consult Gov-
ernment meantime and see that this is
made applicable to the whole country.

Coming to vacant land, it is said

does Government want? Does it want
to encourage landlordism and the sys-
tem of pagris, the system of semi-
slavery that is being adopted by the
house-owners and landlords in the
cities and towns? $So, why can’t land
include also the portion on which the
building is situated? Even if he is
very generous to them; even if he feels
that 500 =q. metres or 1000 sq. metres
or 1500 sq. metres or 2000 sq. metres
are necessary, why don’t you include
that land on which a building is situ-
ated itself?. I think even the vacant
land including the land on which a
building or a part of it is situated
can be included,

As far as the bonafide sale with re-
gard vacant land, if any, is con-
cerned, will be éxcluded, Who
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will judge this? Naturally, the ¢on-
cerned officer will judge it. So, the
impetus is being given for corruption,
for bribery to see that all such trans-
actions are included in the ponafide
category. I think you are implement~
ing this Act so late, After so many
exemptions, why is It necessary again
that the justified sale should be ex-
cluded from this? I think it is very
difficult to understand or appreciate
these things.

Again another thing is provided here,
If any transfers have been made under
the State Act recently enacted or ex-
emptions given by the State, then these
will be treated as bona-fide transac-
tions. That is an extra point, Here
yoy are enacting one uniform legisla-
tion for the whole country. Why s
there lack of uniformity? Why is there
this encouragement for accepting these
things?

As far as compensation is concerned,
apart from the points that have been
raised by my friends just now, it is
high. The more atrocious point is the
net income from the produce as written
in the registers of those land owners
They are given on the basis of 8.33
per cent or at times three times of that
produce or income., That will be
calculated for the compensation, That
means the entire amount will be given
to them., Even according to the bank
rate, they will get 12 per cent interest
per annum from that amount for ever.
So, it is not a ceiling; it is simply a
purchase. Is it necessary to go to that
length and tax the exchequer, It means
you are taxing the public exchequer.
So, I think the compensation must be
brought down. Otherwise, the very
objective that has been stated and the
social purpose are totally defeated.

With regard to calculating of com-
pensation for the produce, for the gross
income, for the net income, there will
be an enquiry. It means again there
will be scope for corruption and
bribery. Why do you provide loop-
holes for this? For doing these things,
an appeal will be made to a tribunal
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and from the tribunal it will go to the
High Court. Why is it necessary? We
have seen from our experience how
our High Courts and the superior
tourts behave in this matter and we
need not blame them, because natur-
ally they do not belong to the land-
less category nor under the present set
up it is possible that they may belong
1o that category. How is it necessary
to provide for that that they must go
in for a second appeal to the High
Court? I think again either we are
misleading ourselves or misleading the
country or both together.

As far as the atrocious thing is con-
cerned, 1 think the Minister has
slightly touched this point. But in
this category, I think most of the
vacant land will be included and per-
haps very little land can be made
available and the land owners will not
be lagging behind in taking advantage
of this thing,

Then there is a question of educa-
tional, cultural or scientific institutions
or all sorts of clubs. We know there
is a Golf Club in Delhi, In Patna also,
there is a club. I do not know if any-
one goes there. We know any <lub can
be formed by a group of persons any-
where. All these institutions, private
institutions or public schools formed
or established by anyone will be ex-
cluded. It is atrocious. Even after
spelling out the objective, it will be
very difficult to adhere to it. I do not
know what is the entire purpose of the
Bill. One clause after another, one
sub-clause after another, goes on
watering down the provisions of the
Bill,

Then, private banks have been ex-
cluded. Why should you exclude pri-
vate banks? What have banks to do
with 3 or 4 or 5 acres of vacant land?
The banks need land where building
is there. Why should you exclude
them from the purview of the Bill?
Even at this stage, the Government
should consider this point,
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Again, about the point which Mr.
Salve made, giving these exemptions
for which the State Governments have
been authorised, on the one hand, it
will harm the objective of the Bin
and, on the other hand, it will encour-
age corruption, nepotism and every.
thing, If you leave it to different
States, various authorities, Collectors,
etc. I do not know what kind of a
heterogenous measure will emerge out
of it,

Coming to the Schedules, some cities
and towns have been excluded: some
parts of cities and towns have been
left out. It is atrocious. Take, for ex-
ample, Calcutta. It is good that you
have included it. Even the areas at a
distance of 15 miles or 20 miles have
been covered. What about Barasat?
I have personally gone to Barasat. The
area on the other side of Dum Dum
has been excluded. Barasat falls with-
in the Calcutta Metropolitan Develop-
ment Authority. That has been ex-
cluded. Several Ministers own land
there personally. Let them clarify the
position, The Ministers of West
Bengal Government and even at the
Centre, I do not know own land there.

Similarly, the entire city of Patna
has been included, very correctly. But
Danapur has been excluded. I do not
know why. What interest is being
served thereby, I do not know, Who
are the persons who are being helped?

I think, in this way, the whole Bill
is resembling like a proverbial mouse
coming out after digging the whole
mountain. It is very disappointing.
The whole country was expecting a
Bill on putting the ceiling on property,
at least on the urban land property.
With all these exemptions, it is a very
much disappointing Bill. It is a
travesty of the fulfilment of the pro-
mises that have been made to the peo-
ple up till now,

SHRI H, M. PATEL (Dhandhuka):
Mr, Speaker, Bir, I certainly accept the
aims and objects of this Bill and the
spirit that has moved the Government
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to bring it forward before the House.
But I must say that the Bill will be
very greatly improved if it could be
referred to the Select Committee.

The hon. Members who have spoken
before me, Mr. Salve and Mr, Bho-
gendra Jha in particular have drawn
attention to so many defects, deficien-
«<ies and omissions in the Bill that it
seems to me that they have made out
an almost unanswerable case for refer-
ring it to the Select Committee. What
1s the point in rushing through a Bill
of guch importance? I agree that there
has been a great deal of delay. What
4s to be gained, however by putting on
the statute book | an incomplete
measure?

SHRI S, M. BANERJEE (Kanpur):
On a point of order, Sir, There are
so many amendments coming even'now
from the Government side. You give
us time to go through them, My sub-
mission is that you give us time till
tomorrow to go through the amend-
ments, Let us have the second read-
ing of the Bill {omorrow. There are
80 many amendments and some are
coming even now.

SHRI K. RAGHU RAMAIAH: As
you will see, the amendments are
mostly of a drafting nature or of a
clarificatory nature. You will find that
they don’t affect the substance of the
matter. You may go through them
and....

SHRI S. M. BANERJEE: Now can
we go through the amendments when
we are hearing the speeches.

(Interruptions)

SHRI K. RAGHU RAMAIAH: They
are all of a clarificatory or a drafting
nature, The number does not matter
because in quality they are not very
material.

SHRI ERASMO DE SEQUEIRA: How
oan this Bill be considered by the
House in this shape? It should go to
a Select Committee,
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SHRI K, RAGHU RAMAIAH: Al
the amendments are already there ax-
cept those in response to the points
raised by the Hon. Members.
amendments su0 motu sent by the
Government are over.
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SHRI BHOGENDRA JHA: We want
to read them and have our own opinion
and also to find out the implications
of the amendments,

MR. SPEAKER: We will come to the
clauses when we come to the second
reading stage.

SHRI BHOGENDRA JHA: I have
not read these amendments. You must
allow us time to read them and have
our own opinion about them.

MR. SPEAKER: When we come to
the clauses, we will see,

SHRI ERASMO DE SEQUEIRA:
How can we read all these amendments
right now?

MR. SPEAKER: We have not come
to the clauses yet....

SHRI S, M, BANERJEE: I am not
against the amendments; nor am I
questioning their authomty. My only
submission is that. after carefully
going through this, kindly allow us
also to move amendments to the
amendments.

MR. SPEAKER: I have said that
that stage will come when we come

to the second reading; I cannot decide
now,

SHRI S. M, BANERJEE. At least till
4 o'clock kindly permit us time.

MR. SPEAKER: If the amendments
come up before that time, I will decide
then,

Mr, Patel may continue.

SHRI H. M, PATEL: 1 was saying
that there are really good grounds
for referring the Bill to a Select Com-

™ =
X . ‘
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mittee, Y would request the Minister
to kindly listen to me and consider
serjously our suggestion that this Bill
be referred to a Select Commitiee. I
realise, of course, that there has been
a great deal of delay already. Never.
theless, the delay was presumably
because you considered this to be an
important Bill and you did want to
make it as perfect and satisfactory as
possible. If this was your intention,
then the various points made by Shri
Balve and Shri Jha—and I will add
some others of my own— will show to
you how important it is that thig Bill
be referred fo a Select Committee, I
don't agree with everything that Mr.
Jha or Mr. Balve has said but, certain-
ly, the points that have been raised
need to be carefully considered. They
may be acceptable partly or wholly or
they may not be acceptable at all, but
they need to be considered in depth,
in a matter like this,

Mr. Salve mentioned, for instance,
that the definition of ‘vacant land’
itself is not satisfactory, Now, this
goes right at the root of the Bill. Why
do you want to have the law amended
soon after i1t has been enacted, for
these very deficiencies are certain to
come to light immediately? Now, if
the ground is that we must now make
up for lost time, then I would suggest
that the Select Committee be asked to
report this matter within a couple of
months or three months, Let it be
specifically asked to sit here and do
the job. There are various conditions
and various limitations which can be
imposed so that the report of the
Select Committee can come here in
time. However, you ensure that the
Select Committee completes its work
early. I do urge that this Bill would
greatly gain by reference to it even
from your own point of view in achiev-
ing the objectives that you have and,
to a considerable extent, that we also
have,

13.00 hrs.

It has been gald that the large
number of amendments which have

&
Rez.) BB c
only just been circulated are only
ments? Let me that there
be

amendmenty epnnot
cribed as just verbal amendments. ...

AN HON. MEMBER: Afl ameénd.
ments are verbal

SHRI H. M, PATEL: Yes, I stand
corrected, What I had in mind was
that these were: amendments whick
were of substance, and not just of form
or omission or clarification, For ins-
tance, he wants an ‘Explanation’ to be
added: “,...In relation to any vacant
land owned by the Central Government
means the Central Government, any
vacant land owned by any State
Government not situated in a Union
Territory....” and so on. These are
not just clarifications. These are
omissions of a serious nature which
you have now spotted. May I suggest
that one would quite easily discover
many more omissions....

SHRI K, RAGHU RAMAIAH: 1t is
clarification of that omission.

SHRI H. M. PATEL: All right, Have
it that way, Nevertheless, you may
discover many more such omissions. I
think, reference to a Select Commitiee
is clearly called for, if you really want
this Bill to serve the purpose that you
wish it {o serve in an effective manner,
In your latest amendment just circu-
lated, you have suggested that, after
line such and such, the following lines
be inserted, And how many lines are
being inserted? About 30 to 40 lines
are being inserted. Yet, you say, it 18
merely something of form. Please see
Amendment No. 138 which says that
on page 7, line 31, at the end of Clause
4, something should be added, Sub-
clause (8) of Clause ¢ reads as follows:

“Where a person, being a member
of a housing cooperative society
mistemdordemmdtobemﬂmr-
ed under any law for the time being
in force, holds vacant land allotted
to him by such soclety, then, the
extent of land so heid shall also be
taken into account in calculating
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the extent of vacant land held by
stch pérhon®

And he gots on fo =add to that two
more sub-clauses, (9) and (10), Yet,
we are told that this is merely a clari-
fication or clarification of an omission.
I do wish that he takes these remarks
of ours or suggestions of ours more
seriously than he appears to do at the
moment,

Take Mr. Salve's point that the re-
trospective effect proposed in the Bill
is inadequate. I do not think that he
is right, Nevertheless, he has some
point there. He says that, if we do not
glve adequate retrospective effect, than
a number of people who ought to come
within the mischief of this Bill will
escape. That is & point which ought
to be gone into seriously. As I said, I
do not agree with the suggestion that
it should be a8 muech as five years
because that is a period when even
the idea of such a Bill was not public-
ly mooted.

SHRI K. NARAYANA RAO BOBI]
LI The State Governments
pussea tne Resolutions in 1971,

SHRI H. M. PATEL: If you want
to go into that, ! might suggest that
it should have retrospective eflect
from the date when rural land ceiling
was brought n. Why should you
impose ceiling on rural lands and not
on urban land? But that would not
be a very practical way of dealing
with the matter., The point is that
the Bill has to have some retrospec-
tive effect and how much retrospec-
tive effect would be proper, sound and
justifiable, is a mafter which ought
to be discussed properly in a Select
Committee. I repeat, therefore, that
this Bill should be referred to a
Select Committee and I would urge
the Minister to accept it and say that
the Select Committee submits its
report within a matter of two or
three months. Three months would
be a reasonable time, and that would
mean the report would come before
the pesslon ends and it would

Urban Land (Ceil. 4.
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enable you to get it through the
session, if you consider that further
delay is not desirable. As a result
you will have, this House will have
and the country will have a much
more satisfactory Act, I would also
like to say that I am glad that the
Minister has clarified that he has in
mind further Bills to make the whole
concept complete.

SHRI K. RAGHU RAMAIAH: Sir,
I would like to clarity that the
matters which I have mentioned and
about which guidelines would be
issued are matters over which the
Centra] Government at the moment
or the Parllament have no jurisdic-
tion ; they are within the jurisdiction
of the State Government. So, we
will give them guidelines as to how
to implement these things,

SHRI H, M. PATEL: This makes
it more necessary and to my mind,
strengthens my suggestion for a re-
ference to a Select Committee,
because what kind of guidelines
should be given to the State Govern-
ments is of particular importance in
that context. Therefore, I think, the
Minister should be good enough to
consider this request seriously and
accept our suggestion to refer it
to a” Select Committee,

SHRI ERASMO DE SEQUEIRA:
Sir, once it is accepted that this Bill
is going to have a refrospective
effect, the fact that it goes to a
Select Committee, would not in any
manner upset the position as it....
exists in the country. In fact, with
a better Bill we would probably get
a much faster implementation of the
objectives,

SHRI JAGANNATH RAO (CHAT-
RAPUR): 8ir, I welcome this mea-
sure, One of the main objectives of
the measure is to socialise the land
and impose the ceiling on the owner-
ship of such land in urban areas. This
is one way of checking the genera.
tion of black money. People who
have got black money go on purchas-
ing vacant land in urban areas and
sell that at fancy prices; this evil



<5 Urban Land (Ceil. & FEBRUARY 2, 1076

Reg.) Bil
[8hri Jagannath Rao)

wan be checked by this measure. But
I do not know, if a person owns more
than one house in an urban area,
what is going to happen. This Bill
does not make any provision in
regard to that. It is only limiting the
‘extent of urban land, but a person
owning more than one house, any
three or four houses, is allowed to
have the houses. Would the ceiling on
urban property in a sense mean the
imposition of a limit on ownmership
of property also? If I have six
houses in Delhi, only the extra land
is being taken out, my ownership of
six houses is not being taken out, It
is only an attempt of lmiting the
«extent of urban land, and this Bill
can achieve that limited extent,

S0 many amendments have been
given notice of by the Government,
I think, 89 to 137. I have had no
time to go through the amendments;
I am, therefore, not able to make any
+dbservations thereon.

13.10 hrs,
[Mr. DEPUTY-SPEAKER in the Chair]

The other point I would say is
about the retrospective effect of this
Bill as stated by the speaker that
preceded me, The Minister has relied
on the election manifesto of the
AICC of the Year 1971. At least that
should have been the date for the
coming into force of this Act. The
retrospective date should be related
to 1871 and not February 1875 so
that any trensfers made meanwhile
would be hit by this Bill and the
object would be achieved.

Mr. Salve spoke about the discri-
mination in the price level of the
urban land. It is true that the wvalue
of lang varies from urban nrea to
urban area and also from locality to
locality in the same urban area, But
this discrimination 1s sought to be
minimised by fixing and laying down
varying limits in clauses (a), (b),
{c¢) and (d) of clause 4(1) of the Bill
In the case of an Urban agglomera-
tion of category A it is 500 sq.

Urban Land (Ceil & 56
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metres while in the case of category D
it is 2000 aq. metres. Still, the dis-
criminations would remain because the
value of the land depends on the
importance of the area and the loca-
lity.

I cannot understand one thing.
The Bill defines Master Plan. For
Delhi, we have a Master Plan but the
entire area covered by the Master
Plan is not covered by this Bill only
a 5 xm. periphery 1s included in this
Billl. If you have a Master Plan
already, why dont you bring the
entire area covered by the Master
Plan into the scope of the Bill? The
Master Plan, for Delhi, if I remember
right, extends beyond Faridabad and
Ballabgarh in Haryana on one side
and beyond Bahadurgarh on the other
side and even includes Ghaziabad and
Modinagar. These areas are exclud-
ed, Even in the State List in U.P. of
Schedule I, they have not included
these areas—Ghaziabad and Modi-
nagar.

Regarding Haryana and 3 other
states, there is no schedule at
all. If you apply Master Plan to
Delhi and want to regulate the owner-
ship and possession of the urban land
in Delhi, these areas should he in-
cluded, There is no point in saying,
“we will leave 1t to the State Govern~
ments.! We will mchieve the object
of the law by including al! those
areas because those respective States
have authonsed the Central Govern-
ment to bring forward the legislation
here. Agricultura] land and land
given to Industry can be exempted.

Here comes the point whether you
are guided by the States according
to their recommendation. Suppose,
they give certain citieg in the Sche-
dule or they authorise you to Include
cities having a population of one lakh
and above, Now, if you leave this
to the States, there may be motiva-
tions and the State Governments may
include some areas and may not in-
clude some aress. So, please refer a
certain principle to State Govern-
ments and if they accept the principle,
you apply it here. I would suggest:
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why not cities having a population
of one lakh and above as per the 19871
census be brought under this BilL
There are urabn areas—Delhi is
important—but the urban area 1in a
parficular state has its own impor-
tance, the scarcity of land also is
there and people cannot purchase the
land and the prices are going up. So
by principle you should go m this
Bill and not leave it to the State
Governments to include any city or
cities as they like,

Mr Bhogendra Jha raised the ques-
tion about the constitutional validity
ot this Bull, Under Article 252 the
States have authorised the Centre to
bring forward a legislation regarding
the ceiing on urban property. Land
is also a property It 18 an immov-
able property within the meaning of
the Transfer of Property Act and
also the General Clauses Act But
thus Bill, a8 I said earlier, does not
refer to the property which includes
buildings also It refers only to land
and that too, vacant land Neverthe-
less the resolution 15 being imple-
mented partly,though not fullyto the
extent the State Governments perhaps
wanted But there 18 no question of
any constitutional lacuna in this and
the Bill 1s vahd.

My contention 15 not about the
validity of the Bill, but about the
adequacy of the prowvisions of the
Bill If you want to do t, how are
you going to achieve social justice?
What 1s the land you are going to get
for the weaker sections of the soci-
ety? Unless a family as defined here
gets a plot for having one house,
how can there be social justice”

Therefore, the Bill Phough hmuited,
1s a good step in the right direction
and 1t 15 to implement the economic
policy resolution of 1973 and also the
election manifesto of the Congress
of 1971 To that extent, I welcome
tte Bill But the Bill requires fur-
ther scrutiny, a deeper thought and
a second look so that the loopholes
in certain provisions may be remov.
ed, More or less every cl‘?!e 18 r';‘o;:

to be amended.
bamu;;tum call it ‘clanficatory’
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or ‘explanatory’ amendments, but,

nevertheless, every clause is being

sought to be amended.

Therefore, greater attention should
have been paid by the Mimster 1n
coming forward with this Bill so that
these amendments would not have

been brought the way they are bemg
brought.

However, the Bill is a step in the
right direction and I welcome it,

st aw wx v (weht) . ow
e & wigTm AEA o™ faw oy
fatee % & oma W fear swAr
wife% | Tur aga *w Rar W™ § fF
46 werTforsr g1 T I 9T 137 vivdTw
& W Taw T I@ ¥ 9w w7 far
Y | WA 9 sw faw & g g
as WX fFadt cHedeq wr se W)
frasar d i/ d 140 o) ow W
q% UF THSAZ WTey 9 § 1 59 faw
1 AR FAEAT aATET § Wi ey
¥ O TR 9 FIAT WREY 0
fovar w4 7 SR A w1 qaE™
74 & w¥ AT ¥\ TH 9T w9 ArAgeEr
¥ a7 feor & 1 wmF
fafud s zren § 917 9w fafads empw
¥ o wEEr aifa 6T AEA §

gy gaarT 7 97 vifaa
faa & v 771 ¢ fr fader w2
® Q| TAFT ST Aifgh W@ §wW 9%
aar @ faw & feg &1 0@-
dfcs & wNFY 9@ 7 AT TIgar

g

It is felt that too much delay might
be caused by that process, a reason-
able time could be set for the Com-
muttee to report to Parhament. And the
few States that fortunately are not
yet covered by the Central Govern.
ment, it is not wise to indulge in
hurried and competitive metooism, but
wait and watch how the Central essay
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[t qereer wr)
-work out in the state it covers before
lsupching on similar, even if yird-
perly modified, urban ceiling law of
-their own.

MR, DEPUTY SPEAKER: That is
their opinion, why not give your
own opinion?

ot YW wA v : fadee WA F

WA XEH! WOT WY A agf T 9%
TR foma @ awar & W Ty
% 9ol &9 foar 9y evar &)

=t a8 waT 7 £ 5 9g oAz
O W | oww 'R faw A o7 F
arret wff var W WA fF ot
AT gr A2y §Y omeaT 1 ¥ Hifew
arax frgr ¥fes 39 9T &% g ¥
waw Ag g | IR THT ¥ gEwr
rRAd A A Y w0 T W ¥
wofiEz ardfdy o saear A wf g,
e feoqmm § ot suF ax ol w°
¥ 1 o s § @7 w1 aga e
¥ cw e ¥ Wy % W odwdze
ot &, qor At aelr o et ar
¥ofifz wrfdY  owaTaT #¥ wuh

farir &Y e v o faet F wertfonr
tw ag Wt & € e 7 ) Nk wwme
B ¥® wC T ﬂ%ﬂi:{m
W aar i A f difem % w3
ot wi Wi § SEer N T ERa
WY %y sy WA w< fegr §

ta famr & g, A, ff i ey
gorg ot § © ¥ so0 wRmAT WMy
1 & qw gome |ATaC de Wi @ &
1500 sy WET ww@r war ¥ |
wwat & 500 AT fe wiw @
oT et § o 6 g W @ 4 Wy 1
gITT TFATAT WY a% W aw ¥
HY YIOHT GEIE ST gar w@ar §

goere T # 150 =AM A
wg ¥ o &1 wfeT ag £ qwroare
AT ATREY ¥ 1 OF I T 150 TATGT
T ¥ o § W qEd oy 2 g
wrETgT H1ZY, 9T W9 WY TE@T T
t 7 zufay ¥ v I ¥ H@OvEw
fer &1 goec Y TXE R wET T
fr ag @few oy w1 W g}
fr €1y & A 9% 0% "t
W W Ao agr g § 79 1 94 vE
1T %77 § fr WO ® gwEsEEe 9
A wA w7 TO60AE T § | XA
& 1@ TR §1 AwA ® (W w9
Ira fear &

“If you are dealing with a time-
bomb—and I think we all agree that
there iz an element of this in the
urban crisis—you solve the problem
by defusing it, by stopping, the
mechanism working. Now that has
been achieved in China.
wad oy fedem G g€ 1 ww@ @
T am ¥ @t fs Syl W el #
wfed i ¥ Qe wry Wi A W
orgdew ¥ wgdt ¥ Wy A%
O srrd oy | e W oY oyt
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¥, wyr 85 v o aw o § 1 werwer
¥ * sy Wy —
“We sent a note to the corporation,

the gully pits could not be cleared be.
cause the inlets were choked, the in-
lets could not be cleared because the
manholes were choked, the manholes
could not be cleared because the se-

ing stations were weak.’

@R gt ¥ 5 ag fagmar &
&% woar agdy ¥ 1 oA X gy 91—

“Life in the modern city has be.
come a symbol of the fact that man
can become adapted to starless
skies, treeless avenues, shapeless
buildings, tasteless bread, joyless
celebrations.”

=4 fam ¥ wrgviang wga &1 WA
wh w2de are Madwey gF ueg

%7 93 At WA §ar ¢ fF ag aw g
fawr 31 & = fa= & sl & a7w

uET saT feamaT WgaT )

MR. DEPUTY SPEAKER: My diffi-
culty is, I have to reconcile your
observations to this Bill

SHRI M. C, DAGA : We have given
an amendment and it is No. 1. If
we are given a chance, within §
minutes we have to finish. We will
finish it, we have no objection.

W fao o 5@ 6 ¥ wgy W

“Every person holding a vacant
land i1n excess of the ceiing limit
at the commencement of this act
shall, within such period as may be
prescribed...... »

Now, rules are to be framed specify-
ing the location, extent, value and
such other particulars as may be
prescribed.

& Reg.) Bull

YA TF TW A AAQ 9
ax o ug fam vt agy e
AT wwaT § 1 xW faw ¥ & qre forar
g fr “gud € dtewem” | wowr
waow ug § 5 e ® dw feg faar
W ST 9% WAS 7E far ar @

X\ OW g AT ¥ ¢

“It shall be within the competence
of the State Government to allow,
in excess of the ceiling, any vacant
land which is deemed to have been
acquired by the State Government™

are fear ot wwaT ¥ 1
ot frame fag (wwy) : v



Urbas Lend (Ceil, & FEBRUARY
63 o 2, 1998 Urban Land (Cell. &

st fiwwwre Ferg)
atfer g firdewr w37 1 for o
& ¥ g ¥ wrew o s g Frdaroy

feay wr, @ o ey o o, T
e g s wgx W feofy ¥ oF
wa dar Y mur W | qnfter oA T
e W O fiv g anfon & aefe

fordt weofer <@
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w1 pswrey #Y quf W s &

s fawr & srawr ¥ @gd aw
ez & 0§ ¥ 1 qvilor e X wwHT A
difer & fog oY wraww @y T 4
™ faot % wraa o ¥ faegw fow
g

W fas ¥ o WA ag <&
w1 § s oftweata 98 & W FA
¥ W var W 1 wPew W R
“gitwea’ W e Y faegw
we fram i mA s g e
“wireeaT’ ¥ Yaw W yE, H
FifaT, et iR W WfeT W
wTEaTeTs wfz wiiwe AL a1 oY
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dfrwews #r sfowrer it § w W
¥ prwry sdy of § 1 oy faar
W1 wEd ¥ Awlw W wrer wRAETT
AWET § A W N AT §Y wveAr )
et & wraary & feer qgi W e
Nar g ofiter frr & wxx s
etz &1 e o & wd wr §,
™ wuE & feedt & wrw o w ar
i a® o8 gy & WG 9T ¥ SR
™ ¥ aag & WO | ORI W
Wie sy ¥ Wiy )

apy

W%
war § 5 Qsfrweag ot
feam & AW T

-

1
FTH-EIEE ¥ A q TREEE & AqqAT ),
afea frar or &Y @R BT
SR A ag wWaT g, 39w ¥R @y
¢, S & 3w gud qu oY aar § ik
I ¥ WOAT gATS WY AT ¥ | av
Fu &1 fAgior w3z A3d8T Oy w9l ?
gafae & frizy swar fr oo faer &
ST EW sF1c @ A § 5 wger
o O X A fea an gnta
™ SEuEr ®1 #7 g g &

w1fee |

WA WEATIIAS A1 A€ § IS €OH
g *¢ fzar | @ @@ F ol
gy &1 et § Forg Y g WL o WO
ifir 7 T g97 @1 AT WA ¥ W
% Fodis FT K% W7 Tav 7@ § o
®! wdAredas T $gI AT A | AT T
wEe & gg ¥ wéy gEfoada it

PR LR ELER il i
forg a%a g X A% Qa7 EA T~
&TO w7 wArar O @ wwr frrd ofr
Terd @ I W g ¥ wifwde fer
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“In any State to which this Act
applies m the first mmstance, ot
on r after the 17th dav of Februvar:
1975 but before the appointed day,
anv person has made any transfer
(other than o bona fide transfer
unier a registration deed for vana-
ble consideration).”

= AT § dayraa wlredvm 9 ¥
foprar > & Ay 7 AT AR T A
fom 3 37 #1257 F7 Fanr 2 99 Ay
wre 3 3T are Fanr ) W fadEs
¢ fr 7 Tq wiwE ¥ | oF wF A@0T
wHta ¥ A7 9@ 7vAET & faroox
YTHJITT TR 7 997 A0F T SE
w@* ¥\ g7 faeger (=frsfaaest 210

- F §9 7.9 A7 4 A ¢ v
qee ot T 21 777 2 f3 oF s
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‘Any Society registered under
the Societies Registeration Act,
1860
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SHRI FRASMO de SEQUEIRA (Mar
magoa) I have always felt that when
we have an objective, we often lose
sight of that objective in framing our
legislation Because, 1f our objective 1s
to ensure that urban land 1s not kept
within narrow lmits, 1t 1s not kept
with on'y a few persons to the detn-
ment of the society at large, then my
submussion 1s that the transfer of that
land, the spread of that land to a much
larger number of people would be
wmuch guicker and easier by a method
which 15 quite different from what 18
being suggested 1n this Bill I should
have thought that a provision in our
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that the Government 1s seeking o
achieve, which we all would like to
achieve 1n this ¢ ountry would be
achieved at a much quicker pace and
without the creation of the entire
machinery and withopt all this acri-
mony and confusion that this Bill wall
e crea‘ing 1 am quite clear that i
this had been done through an amend-
ment of the wealth tax law, you couid
have succeeded in putting a ceiling
not only on urban wvacant land but
omn ur-an land tself, on urban
property 1tse'f It would have succeeded
to a far greater degree and extent
and the objective wou'd have been
achieved not so much by enforcement
from the government but by voluntary
measures from those who own 1,
faced with the fact that if they did
not divest themselves of all that pro-
perty that they have accumuated,
they would end up by paving the
entire valve 1n tax therefore specula-
tion would berome meaningless Be-
cause, 1t 1s speculation that ha= lad
to urban property being so closely
held and not divested

Even the thinking of the govern-
ment, I find, 18 away from this ob-
Jective This Bill, I am sorry to say,
18 somethmg most unsatisfactory
because while I reahse that the
mountain has laboured for long, what
it has produced 1s the httle word
the popular ssymng Look at the Bill
First of all vou start with the begin-
ning , vou have the deflmition of
competent authority The detnition
of competent authority is* any persmm
or party authorised by the state
government ‘There 12 no Iimit at all;
1t can start with the UDC and end
with the patwari; anybody can be
appointed competent authority Suth
a wide defimition is something, I have
been objecting to in the House eyery
dav Ynu take the definition of urban
land. First of all you have already

4
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come with the prohibition in the Jaw,
that ne urban building shall be soid
within ten years of construction and
urban building is a building construct-
o1 on urban land. What is the
definjtion of urban land in this Bill?

At page 4 you will see that bry saving
wurban land, means,—

“(i) any land situated within the
limits of an urban agglomeration
and referred to as such in the
master plan,”

but, then it goes on to say—

“(ii) in a case where there is no
master plan or where the master
plan does not refer to any land as
urban land, any land situated m
any area included within the locul
limits of a municipality (by what-
ever name called), a notified area
committee, a town area commut ee,
a city and town committee, a small
town committee, a contonmeant
board or a panchayat.”

Now, this defimtion virtually makes
the entire land comprised within the
Umeon of India under the urban land,
because every single piece of land in
this country is either under a town
committee or a small town committee
or a panchayat. There 1s nothing
left. So, this virtually means that
without Government's permission you
<cannot construct any bulding any-
where in India.

Then, Sir, please go through the bill
and you will see that in almost every
page there is so much that is different
from what one wants to achieve
Kindly refer to page 11 of the Bill, It
is mentioned like this,

“11 (1) Where any vacant land is
deemed to have been acquired by
any State Government under sub-
section (3) of Section 10, sych State
Government shall pay to the person
or persons having any interest
therein—"»

MAGHA 13, 1887 (SAKA)
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Now, first it says in sub-section (&):

“(a) in a case where there is any
income from such vacant land an
amount equal to eight and one-
third times the net average annual
income actually derived from such

land........"

“(b) in a case where no income
is derived from such vacant land,
an amount calculated at a rate not

exceeding—

(i) ten rupees per square
metre in the case of vacant land
situated in an urban agglomera-
tion falling within Category C or
Category D specified in that
Schedule ™

Is that we a!l know? There are many
cases of urban land which has very
little income and there are many
cases of urban land which has a lot
of income. Here you have to see
whether there is low income oOr
whether there is income at all because
as per Schedule-1, one will come t»
conclusion that a land with income
calculated under sub-section (a) of
Section 11 will have a value which is
less than the value that will be cal-
culated under sub-section (b). There-
fore, I am saying that all these things
must be looked at and must be
seriously considered and then we
should come with a law, which has
some meaning and logic in it. There
is another thing that I want to usk
the Minister. Look at the exemptions
in this Bill. Powers have been kept
to exempt literally ewverything that
is provided in the law. Those powers
are available to the State Govern-
ments and also available to the
competent authority. Now, such
things happen in a law which, to begin
with, begins to say that it is a ceiling
law, Then there is only 6ne poasble
effect that can take place ms a result
of enacting this law, We have soen
that every law that has been passed
with such wide powers of exemption

- 3
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beomes a seurce of additional corrup-
tion, because when the idea is to put
in a ceiling, we all know that the
amount that is prescribed is an amount
wmuch less than what the land would
fetch in the open market, it is pro-
bably in some cases less than what
the person has paid for that, But we
also know the manner in which the
affected person begins to act and we
also know the manner mn which the
competent authorities and the Staie
Governments and the Central Govern-
ment begin to react The result 1s
that the corruption that we are trying
to stop increases We create an addi-
tional opportunities for its expansion
Therefore, I say that if at all we are
serious about ensuring that urban land
does not becomes monopolised and 1
agree that 1t should not be monopolis-
ed, then let us make a law n which
We are very specific about the provi-
slons to begin with and where we
allow no scope for exemption

It ie only then that we can say that
we have done an honest exercise at
establishing a celling Every speaker
who preteded me has come forward
to the House with the request that
this Bill be ielerred to g Select Com-
mittee 1 think it was the Pr me Minis
ter who <aid the othet doy m this
House that we should not be overly
concerned with the form that we are
following but much more with the sub.
stance What I would like to say to the
munister and to the government 18 that
in this case, they are mere y pretend.
ing to follow the form This is fiot
the way to make law Ag it is, Dhe
Bill was ill-conceived

Even after conceiving it so bmdlv,
they have come forward with a
number of amendments and go have
we. The only place where we can say
that this exercise at legwlation has
been a substantive exercise is the
Select Committee and therefore I
suggest that we go to a Select Com-
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mittee, consider it there and come
back te the House.

ot ot g (W) : wvla -
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DR. RANEN SEN (Barasat); I jon
those hon, Members who spoke before
me demanding that this Bill be sert
to the Joint Select Committee or the
Select Commuttee as this Bill is full
of very complicated things, -

Yesterday, when I was reading this
Bill, it took nearly two or three hours
for me to understand the meaning of
this Bill. The point is that it is com-,
plicated in such a way that it leaves
quite a number of loopholeg and 1t
gives rise to all sorts of anamolies and
defective things. I will paint out ofid
or two things. For instance, in tne
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Definitlons it is sald: “ building veEm-
lations mearis the regulations contan-
ed in the master plin, or the law in
force governing the construction “bf
buildings” But what is a building?
Nowhere in this Bill and I am 7674 in
no Government Act, there is any defi-
nition of a building. Now, what is the
definition of a building—any construc-
tion either pucca construction or thatch-
&d construction. Therefore here in page
4 down below, it 18 said: *“land shall not
be deemed to be mainly used for the
purpose of agriculture if such langd 1s
not entered in the revenue records
as for the purpose of agriculture OF
it the land has been specified in The
master plan for a purpose other than
for the purpose of agriculture,” There
can be a building m the name of farm
house. So, this is one loophole. And
that will depend on the judgement of
the State Government,

The Minister says that he is sending
guidelines to the State, Ang after
the passing of this Bill, he will send
more guidelines. If the Bill is
defective, what the guidelines wil] do?

Urbanisable land means land situafed
‘with an urban agglomeration, but not
being urban land., In the urban land
it is clear that there are notified lands
for Town committees small commit-
tees. cantonment boards, panchayats,
etc., I understand that. But reterring
to Schedule I, I want to ask the
Minister, why in the case of West
Bengal, very important municipalities
that are only flve miles from Calcutta
and urbanised panchayats that are
only three miles from Calcutta—I am

full of and loopholes which will invite
all sorts of contradictions and litigas
tions. There is scope for litigation also,
People will rush to the urben land
tribunals, There is another point. In re-
gard to cities like Bombay or Caloutta--
1 am more definite sbout Caleuita;
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you can imagine its price now. But
land is not available in the city of
Calcutta. The State Govermment Is
getting whatever land is avauable.
under this bill, I need not go mto
each section and each paragraph. |
conclude by saying that this bill will
not serve its own purposes which arg
laudable—purposes like sociolization
of land and seeing to it that a hapha-
zard growth does mot take place in
the metropolitan areas, municipalities
and towms: but the bill leaves so
many loopholes that a part of the pur.
pose will be completely defeated Take
for example, the question of giving
compensation. I quite agree with Mr.
Salve when he said that we simply
put our stress on the area and the
volume of the land That will be a
great imustice to certain people and
a sort of a boon to certain others, The
big people who have amassed a huge
amount of land near about Calcutta—
and who have thrown poor people
outside the city of Calcutta: gradually
they are going more and more out-
side—will be rewarded They will get
rid of the land because they khow
that somehow or the other socializa-
tion of land and urban property was
coming Therefore, they will be
agreeable gladly to give away the land
to the Government at the rates the
letter have suggested in this bill; but
the lower middle-class or poor people
—and even upper middle-class people

—awho have very litile bit of land on
which they were thinking of doing
certain other things like raising
structures, will be deprived. Rfr.
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Joarder had raised s certain sigmf-
cant point In regard to a dwelling
house. In page 6 of the bill below
Explanation to 4(8), it is said:

“(i) “scheme for group housing”,
in relation to any vacant land,
means the scheme for comstruction
of a buillding on such land with one
or more floors, each floor consisting
of one or more dwelling units and
having common gervice facilities.”

As I had said, there should be a defi-
nition of ‘“building” etc. I do hot
know it. I have asked many Members,
The only deflnition which a lawyer
has given them, is that a building Is
“any construction”, Therefore, what
happens to a slum in Calcutta? Are
they to be considered as buildings?
Slums are not buildings in that
respect; and you know that in Ca'-
cutta, any number of slums exist
Nearly one-fourth of the population
of Calcutta lives in slums. (Interrwp-
tions) Not 3/4 in the city of Calcutta.
In Greater Calcutta it will be much
more I do not know whether 1t 1s
3/4. What happens to these slums?
I have tried to understand that polnt,
because we are connected with Llhe
movement of the people in the slums,
This Bill does not explain as to what
happens to such lands because th&
connotation of the word “bui'ding” ™
absent, s —~

1490 hrs,

Then, supposing a gentleman has
got four or five houses and a small
bit of land, may be 500 sq metre. i\f
it ultimately becomes 5,000 sq metres,
what happens to that land? That 1s
not explained here. The Minister has
to explain the calculation.

Then, suppose a gentleman has got
houses in various cities of India. Take
® person of the stature of Shri Birla,
He will have houses in many cities,

Delhi, having a certain
ambunt of lahd. It is not clear from
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the Bill as to what happens to such
cases.

MR. DEPUTY-SPEAKER: I think
the Bill is quite clear on this point,

DR. RANEN SEN: May be the Ball
is clear to you, but not to us.

I want the Minister to explain fhls.

Then. there are so many loopholes,
vague references smd so many exemp-
tions over which the State Govern-
ment is the sole arbitrator, as the
competent authority.

Lastly, certain exemption have been
given to industries, business houses,
ciubs and sp nan. There are some clubs
in Calcutta where new members can
be chosen only on the recommendation
of the existing members, and the
existing members were mostly chosen
before 1945 bv the British. So, you
can imagin the composition of the
members of those elubs 1 do nof
understand why such clubs should be
exempted,

Then, there are some business
houses which have their godowns in
the outskirts of Calcutta. While some
of the godowns are full, some others
are emptv or vacant for vears to-
gether. What happens to the land
occupied by those godowns, when vou
say that the business houses would be
exempted from the land ceiling?

When it is an important Bill with
such laudable objectives, as stated in
the Bill, it should mot be taken up
and passed by this House in such a
hurried manner. Notice has given
of a large number of amendments and
we have been asked to go through
them in such a short time. Many of
the hon. Members have not been able
to go through them. So, I would re-
quest hon. the Minister to listen
to the view which has been expressed
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here from all sides of the House, ir-
respective of party affilations, includ-
ing from the Congress side, not to pess
this Bill in such a great hurry. When
you have delayed it for flve years, a
delay pf another two or three months
will not make any difference, Heavens
will not fall because you have delayed
it by another three months So, let
us go through the provisions deeply,
not in a leisurely fashion. and then
pass this laudable piece of legslation.
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(Pupr1) Mr Deputy-Speaker, Sir,
1 welcome this Bill particularly the
part in which the hon Minster has
indicated the purpose of the Govern-
ment in introducing thig Bill,
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It 18 a sad commentary on the
whole development of urban cties
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that there is g rush, influx of popu-
lation, from villages to cities, If
this is not checked, then mo amount
of this kind of measure will come to
the aid of the people who really live
in siumg vr on the pavements in hig
cities like Bombay, Calcutta and
other places. Bo, it is necessary that
some thought should be given in that
dirction, and a long-term planning
should be made to improve the condi-
tions of the villages and also of the
smalier towns, so that people do not
come to big cities for medical
facilities or educational facilities of
in search of employment.

Regarding compensation. 1 would
like to point out that the amount
mentijoned as compensatinn ig too big.
It should be modest.

Another point I would like to make
is about the basis on which the cities
or places have been selected. This
has been done on the old basis of
Administrative units. I feel that the
places should have been selected on
the basis of valuation or price of the
land obtaining in those places. I
know, even in smal] places, the price
of 1»nd is fantastic. For example. in
my own small town which is not
jncluded—and seeing the speed with
which the hon. Minister is proceeed-
ing in this matter, I do not think it
will be included because it is a town
with a population of 20,000—the price
of land is fantastic. So, some thought
should be given to the price of Tan&
obtaining in various places, whethef
thev have a small population or a big
population,

I do not agree with my friends who
have made the suggestion that the co-
woerative housing societies should not
be excluded from the purview of this
Bill because there might be some
manipulation in cooperative housing
gocieties. But it is algo fact that, in
most of the cities, the cooperative
housing societies do cinsist of people
who belong to the smal] income group
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of midle income or lower muddle in-
come group. So, exemption should be
made here, and it has been rightly
made. I have to suggest an amend-
ment and I will speak at that stage...

SHRI K. RAGHU RAMAIAH: If I
may intervene tp correct the impres-
sion of the hon, Member, we have not
exempted any cooperative house as
such. What we have done is that, it
any person comes forward with a
scheme to build houseg for low income
group people, to that extent, that land
will be kept out of the ceiling. So
far gz housing cooperatives are con-
cerned, the land which obtains to the
share of each shareholder therein will
be counted against him.

SHRI HARI KISHORE SINGH: I
duffer on this issue fundamentalty be-
cause, I believe, in many places be-
cause of the delay in geting permission
from the local wuthorities, houses
have not been constructed; the land
has been acquired, but the applica-
tions have been pending, in some cases,
for the last 20 years. I know a
particular society in Patna where the
application of members belonging to
the middle income group has been
pending finalisation since 1959; three
of four times people have come to
Supreme Court; there has been a lot
of litigation In that kind of situation,
what would you do?

MR. DEPUTY-SPEAKER: T do not
see the differenece....

SHRI HARI KISHORE SINGH: Co-
operative societieg of genuine nature,
consisting of middle income group or
lower middle income grouv should be

exempted from the purview of this
BillL

MR. DEPUTY-SPEAKER: I under-
stood the Minister as saying that the
share of the mebmer of the co-opera-
tive society in that land remains For

calculation only much of land would
be counted.

¥
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SHRI K. RAGHU RANAJAM;
Naturally, it it is jn excess, i wil
be bit

SHRI HARI KISHORE BINGH: I
am referring to a land which is vacant,
where no construction has been done.
not because of any fault of the mem-
bers af the society, but because of the
.delay by the local authorities.

MR, DEPUTY-SPEAKER: 1t it is
in excess, that will covered by fnis
legislation.

SHRI HARI KISHORE SINGH: We
should also bear i mind that Gov-
.ernment have come out with 138
amendments. May be, sume of them
are of formal nature, but it does show
that this requires a fresh look. So,
I hope the Ministe: will reconsider
the position.

SHRI BISWANARAYAN SHASTRI
(Lakhimpur): Mr. Deputy-Speaker,
Sir, this bill is quite welcome and the
objective of thig Bill ig laudable It
is mentioned 1n the Statement of Ob-
jects and Reasons:

“With a view to ensuring unifor-
muty in approach Government of
India addressedq the State Guvern-
ments in this regard; cleven States
have so far passeq resolutions under
article 252(1) of the Constitution
empowering Parliament to under-
take legislation in thig behalf, The
present proposal is to enact a par-
liamentary legislation in pursuance
of these resolutions.

The Bill iz intended to achieve
the following objectives:—

(i) to prevent concentration
of urban property in the bands of
a few persons and speculation and
profiteering therein;

(il) to bring about socialisa-
tion of urban agglomerations to
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subserve the common good by en-
suring its equitable distribution;”

But the different clauses, ag embodied
in this Bill, are nast comprehensive
or sufficient enough to ashieve that
objective. An enclent poet of India
said that a particular person was try-
ing to cut a sal tree with the petals
of a lotus. Racketeering on urbam
land and speculation and profiteering
on land g a chronicdiseage n our
society and the provisiong made in
this Bill are quite insufficient and in-
adequate to remove this disease, to
stop profiteering. I am not a lawyer
and, therefore, I cannot say where the
defect lies. Bul, from the common
sense point of view, I can say that
thig Bill will not achieve the desired
objective Therefore, there ghould be
more specific and deterrent p1ovisions.

For instance, 1t has beca mentloned
in the Bill that the citieg wul be
classified into categories A, B, C and
D and the vacant land permussable
to be held in category D will be
iour times the land allowed
for category A Has 1{hs been
done, taking into consideration the
respestive value of the particular
land in e particular city? 1 do not
think so, because withun the city itself
the value of land differs from place
to place. In big cities like Bombay,
Calcuita Delh:1 a vacant land in the
heait vf the city will be 10 or even
50 times more than the value of a Jand
in the outskirts of the city. Therefore,
it i my suggestion that in determining
the ares of the vacant land, the value
of the particular land should also
be taken into consideration, So, while
determining the vacant dang we should
take into account the valuation cum-
area,

Secondly, as pointeg out by some of
the previous speakers, a person may
have some houses in the same BStaté,
For instance, w person may be own-
ing residentia] buildings in Lucknod,
Kanpur, Mussor] anq Naini Tal that
is to say, within the same State, Or
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‘in different Etates. There is no pro-
vision to check this,

ll;R. DEPUTY-SPEAKFER: I think
there is, if you have read the Bill,

SHRI BISWANARAYAN SHASTRI:
1 do not know how to tackle it. But,
it has just come to my mind and,
therefore, 1 am raising it. If a per-
son owns more houses in the same
Btate, the State Government can en
sure that he or the members of his
family do not own more than one
house in the same State, either in their
names or binami. But if the houses
are jn different States, then the Cen-
tral Government have to come into
the picture and act. How they will
have to act, they will have to decide,

There is a provision here that If
the construction of a house had al-
ready heen there or just begun on a
rarticular date, then this Act will not
apply to the vacant land where that
house is being constructed. In that
case, a person may just fix certain
pillare in a piece of land and say that
it is a house in the process of construc.
tion. In that case the vacant land will
not come to the Government and it
cannot be acquired. That is my ap-
prehension, I do not know the legal
interpretation.

Different States have not vet issued
notifications from which date 1t will
come into oneration in their particular
States. For instance. take Assam. In
the first instance it will not onerate in
Assam. Gauhati and other places have
been enumeraled in ‘D' category. But
Government of Assam will have to
adopt a resolution and issue an order
for its overalion. Suppose samehody
starts construction just now in Assam
with due permission from the Muniei-
Pal Authorities, that wi!l alsp be
deemed to be a construction on the
vacant land.

These are some of the loopholes that
have come to my mind.

It appears that it will not help the
poarer section. It muy hurt the middle
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section people belonging to the middle
income group. They may purchase
some land but may not be in a posi-
tion to construct a house thereon. I
am talking of a Government officer
drawing Rs. 500 to 600 pm. The land
lying in excess of the limit will also
be acguired but had there been a con-
struction, there would have been no
excess land. A man of resources can
construct a house on & piece of land
over-night or in a couple of days.
Therefore, this Bill is likely to hurt
the middle income group to some ex-
tent and favour the rich people to a
great extent.

These are the shortcomings, A
sezond thought may be given to this
Bill so that it may achieve the desir-
ed objective.

DR. KAILAS (Bombay South): I
congratulate the Minister for bringing
this Bill so late at least after a couple
of years. with very good intentions,
but with so many anomalies, 50 many
contradictions, so many loopholes. He
says in the objects, I quole:—

*to provide for the imposition of
a ceiling on wvacant land in urban
agglomerations, for the acquisition
of such land in excess of the ceiling
limit, to regulate the construction of
buildings on such land and for mat-
ters connected therewith, with a
view to preveniing the conecentration
of urban land in the hands of a few
persons and speculation and pro-
fiteering therein and with a view to
bringing about an equitable distri-
bution of land in urban agglomera-
tions to subserve the common good.”

1 think, Sir, you will see that objects
of bringing about an' equitable distri-
bution, wil! be zero because he is not
going to get a single metre of land as
I can see In 50 many citles which I
have visited as there are so many
loopholes in the Bill. When we go
into the classifications—A, B, C & P
we find that in Bombay 300 -eg. metres
have been allowed, whereas in Poona
which comes under categors ‘B' 1060
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8q. metres have been allowed, Thana &
Bombay are almost the same Thana
18 a boundary of Bombay, but 2,000
sq metres have been allowed 1n Thana
Why should a person interested in
profiteering or interested in bullding
houses not go from Bombay to Thana
to set the benefit of 1500 sq metres®
Why should he not go to Nasik or
Poona, betause the classifications are
S0 attractive as thev have been made
without consideration? Perhaps, the
c'assification has been made on the
basis of population which 15 a very
very wiong wavy ol look ng at things
Thi> 18 a wrong way of looking at
thungs Another point I wish to muke
18 thdt there 158 going to he an Authority
wh.h has not been described I am
told Tehsildar 1s also going to be the
authority The Denuty (ollector, Col-
lector etc will be there and they are
going to be given such powers I am
sure by this corruot on will breed in
and things will go wiong What I
suggest 1s that this Bill may go to the
Jomt Select Commuittee If the Minister
cannot wait so 'on, let him bring 1t
on the 1.5t day of the present ses-ion
Let us have J or 4 days to cony nce
him about our views I am vers muc1
worned about the Bombay City Al
ready the Mumocipal Corporation is
ban«rupt and now looking to this Bill
I am sure this will it at the housing
~activities so much so that 1t will come
to 1 stondstill and hence the income
of the Bombay Municinal ( orporation
will go down still more suddenly 1
have no doubt about this Clause 27
imposes restriction on morigage 1
can ynderstand this but I cannot
understand why blanket re-triction 18
put Definitely nobody can understand
how a middle class person wall build
s flat or house without a loan What
I am submutting 18 that 1f a person
can build his house by getting loans
from the LIC, ICICI NSFC, SICON
eic These are the three institutions
and LIC also will not te s9le to ret
loan as per clause 27 [ am only talk-
ing about the middle class vacant land
cwner under the ceihng In Bombay,

Urban Lang (Cell. & 98§
Rep.) Bl
muddle class people are there who are
completely dependent upon the ICICI,
NSFC and SICON and on LIC as I
had already mentioned. Government
of Maharaghtra had almost made a
bandhan on industrialists that they
must construct houses for their staff
elc and they are dependent upon these
institutions from which they can get
loan but under cluause 27 this cannot
be taken until and unmless this provi
sion 1& there Regarding Clause 19 I
will talk when we take up the clause
by clause discussion This 1s regarding
exemptions to Charftable societ es and
Clubs as also cooperative  so iehies
Perhaps this 138 unoerstandable for co
operative societies But when people
were hearing for th> four years or five
years that urban ceiling Bill 15 comung,
they have created these things ke
Chaiitable trusts or clubs <nd now
they get exemption A serious thought
should be given to thee What I say
15, he must understand the implica-
tions, whether the Government 15 go-
ing to get even an mch of land, even
a metie of land 1n Bombay and hence
the whole purpose of bringing this Balt
will be defeated 1 sugzgest that this
evemption clause should completely he
trnken away from it Section 28 Ravs
regulation of registration of dotuments,
it 1= placing people into ~A1fMculte It
savs clearly that 1t 18 going to be ot
the sweet will be of the officer I do
not understani this at all Please see
now Schedule II Serial No 4 If you
see this you wi'l see how thus will
work againet the middle clacs people

And hence I am reauestrg the
Mmnister to kindly wait 1n passing this
Bill f1ll the last dav of the session, 1f
he cannot agree to end this Bill to
the Select Committee brause this Ball
18 full of contradictions and it wall not
produce the result with which you have
brought this Bill with good intentions
and for the zond of the oveonle

We are happy that we have enacted
an act about the rural ceiling. Now
the Government has brought forward
the urban ceiling. But if 1t defeats the
very purpose for which it has been
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Bill. Although it is a
measure, something is better than
nothing,

8ir, to-day, we bring under control
the vacant lands in these big urban
towns—vacant land above a certain

perty in these cities for the next ten
years. Thus, the vacant land and
freezing of lands, mortgages etc., to-
gether will at least enable us to take
the next step later, I was hoping that
this urban property Bill would be a
comprehensive Bill relating to all urban
property. I still fail to understand
why that codld not be done when the
Resolution that was paséed by 11 State
Assemblies was in relation to the
entire urban property. Therefore, 1
want to know from the hon. Minister
what was the real impediment in his
way for not bringing a Bill applicable
to the entire urban property.

To-day these vacant lands of msti-
tutions like the charitable and other
religious trusts who have acquired the
lands for religious and charitable pur-
poses be wants to exclude. Even the
educational and cultural institutions
and clubs and other things be wants
to exclude. As far as the clubs and
cultural institutions are concerned they
are being built under the name of the
trusts. You are not going to touch
them as they are out of your purview.
Narriman point was not one of the
points in your 20 Point Economic Pro«
gramme, That is also out of your
purview. You have no control over

Urtan Land (Cett
& Reg.y'Bill

the maximum capacity, it is in seal
estates and jewellery, gold and other
things. Be liberal 1f you bave brought
all urban property. I do not say you'
that you should not be liberal. You
probably have some diffieulty as seme-
body was trying to argue and satisfy
me, After all for a flat, if you put in
a ceiling of Rs. 10 lakhs there are
flats and buildings the value of both
of which is Rs. 5 lakhs or € lakhs. If
the value is taken at Rs, 7 lakhs, then
how do you divide this. Somehéw i
was argued like this, I say no diM-
culty arises on that basiz at all Be
liberal, I do not mind it. For a city
having a population of more than ten
lakhg you may say that tem lakhs
worth of property i1s the ceiling. And
we agree to this. But at least, there-
after, 1if you cry, halt, then say ‘thus
far no further'.

So that you can take over the entire
property, flaté or bwldings or whats
ever it 18 above Rs. 10 lakhs, under
your regulations. Thus you will plug
the loophole for utilising black momey.
Today your biggest need s to plough
back, divert and utilise all these scarce
regources now going into non-prionty,
non-essential quarters. Therefore, I
have frankly, not understood the pur-
pose of this halt-hearted measure, But
be 1t ag it is, it is at least some step,
better than no step. Therefore, I
welcome the Bill

There are lacunae. The Bill has 48
clauses. The very fact that the hon,
Mimster himself has tabled, I believe
more amendments than the number of
clauses, is, if correct, an eloquent testi-
money to the fact that they have them.
selves realised that there are
It there are drafting defects, procedural
defects or other things, it is better we
spply our mind at this stage coolly
and correct those defects than later on
having to come back with amendments.

Then you are providing for appeal
to the High Court, Under ¢l 12 you
constitute tribunals to decide disputes,
In the same clause, you provide for
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sapeal: As it ip tpday, the High Courts,
have pewer 1n writ, but you yourselves
are giving vowers, i the lﬁ:hc.mv;;uu

us, do mnot have tlus second
appen! humpesy at all, In fact, you
ahould debar any review by High

Courts or the Supreme Court, Writ
will Lie only on the strict question of
law, if any, because there are also
appeals on facts, Therelore, for
heaven's sake, do not do it In thus
matter, you are landing yourselves in
difficulty 1 providing for this second
appsal and constityfing these tribu-
nals a3 they are. Whatever you want
to do, at laast let there he a time-hmit.

thus mormng the laudable objective
that be has in mind, be said he wanted
these vacant lands so that for the
weaker sections we would be able to
provide houses Ths is the object. If
that very object 18 going to be defeat-
ed by putting all this land in hitigation
and dispute when will you create
anything for the weaker schiona?

Therefore, I heg of you to consider
this If you do not want a Joint Com-
mittee, I would not & it After
having smd that this will apply from
the date which you have mentioned,
whether you refer 1t to a Joint Com-
mittee or nof 15 not going, to adversely
affect 'The thing But if there is any
other considerstion, that you wanted
tp just have 1t passed as & pat on the
back ] wish all Iuck to you in baving
it posd and we will give all our'
support to it, but conslder it ut least

SHRI § M SIDDAYYA (Chamare-

L-?Iul:r) mul:bhth-obuctotthh
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mhm&% elpétlon mantesty

@ sseurase to by
that me‘:-mwm
property 8o thdt those people who
were affected by land legislation in
rural areas might also be satisfled that
the same resfrictions apply in the case
of urban areas also Thit position 1s
still continuing There are peo

the rural sector who are saying that
‘you are only imposing restrictions on
rural property, not on urban property’

enacted by Parliament with regard
to ‘urban property’ Ths does not
mean vacant land on'y but urban pro-
periy as such

I think that way we are not giving
effect to the resolutions of the state

power to exempt 18 given to the com-
petent authority and the state govern-
ments, 80 arbitranly Clayse 20 says
that having regard to the locatwon of



magt in the matter of surplos vacant
1andi

The ceiling limit is too high and I
am afraid that we may not be pble to
get aby land at all, particularly
citieg like Bombay, Delhi, Madras and
Calcutta We have given exemption
to the extent of 500 sq metres, if
there ig a building already constructed,
then amother 500 sq. metres With
regard to the dAisposal of land, the
state government can allot any vacant
land to any persom, including associa-

E

ons, organisations ang others for
any purpose relafing to any industry
and also for providing accommodation
to 1tg employees

There is talk gbout welfare of the

matter is clause 21 which deals with
certain cases where land will not be
treated as excess land If a person
who has got more than the ceiling
limit declares that he 1s going to cons-
truct houseg or dwelling unitg for the
weaker sections of the society, imme-
diately the government can say all
right, you can keep the land with ‘ou
and construct dwelling units as yau
Lke Is that the proper way® Gov-
ernment should have taken the res-
ponmbility to give housing to the
poorer sections Now it 1 left entirely
to Individuals Suppose np individusl
comeg forward What will happen?
No bousing for the weaker sections?

This Bill seems to be unsatisfactory
in other respects also It has been
brought forward m haste, in such kur-
ry that the government ltself had to
send in nearly forty amendments for
a 48-clause Bill. Bome of them are

we will not be déing justice to an ime
portart measure if Weé pass it as it i8. T
réquest the hon WMinlstér in of! fain
ness to refer the Bill to a Joint Com~
mittee 30 that it can condider it well

afid ‘béing » comprehensive measure,

Urban Land (Ceil. 103
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ot WM fgx (wxelt)
fuduw ¥ g 7 Row & Tt wT
W& Wl wghe ¥ ww friew W
a1 WL ¥ we § avhta wid fear 3
w7 ¥ wrdww ¥ ag whex § i wedt
qfr & oy e < et 0 wEw
T ¥ o oqh e
wrivw ifvt fear § sg It g arr oy
fas & fs wegdt i wr wabs g

gy, g I § WX XarE
w1 awrar oft g § fF o Y W
g X Wi ¥ arar fralfor wo & §
ot wg<h & oY &% it Y i fraffor
%< 3T wfygy ¥t o\ a9y TN wT OF
gATT wder WY qT | GFT HT & OO
A way wiey wr, & wwwar g qrer
frar &

7 wanT ¥ & OF @i wgk ¥
Wi % O Al awar f 1 o aw g
faw wrar At a1 ax aw & xwr g
w1 fr wgdr ir dr fadow wF off
wr T § WX wx 9 fados wwr §
AN wErwar w vl s oo i
wgr o ey & B faer ¥ ag Aff B,
ag A §, wdrT W g § e W@
g &Y W ) a8 wavnfaw & fe aw
frftferr o enie¥ N W@
axg ¥ waiq g gr & | Afew ¥
fadaw ¥ o gred § o 37 arod §
1 W wIX weiIET ¥ o1 g @
& wawT g 5 givog Wk waq=e
oY M N wrre wr § &R,
1, T fadae ¥ wgdt wr Wt
#200w ¥ arer war § WS o feww
fadaw # { war 4 wT ¢ ¥ fw
war § 1 & T ) AT w0 e
aex Wy, gF grewear § w  qwwnr
g1 gt aerrwrae dond ot 8T
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wqET, W Ew W wweer W oww
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aTU 11 W W QS " 10 4T 14
O GE S L E R R R
R

oF fiw gy aw W § 1w
quow & X g ot wnfige fieat ur )
g FwI T Ko
e wrg o W E 1 qurd I
wwa T W § 1 xw o
s RY w7 S fear § W T
qz & Froft qoawr § o T wedten
¢t

£ 7 gF a€ Hifemrd w1 s
ferr 8 whmawr ¥ o ¥ Twm
&Y 9g¥ § ¥ 4¥ ¥, wrelwrg wwm,
wgifery, o W ol & A Swr &,
Wdar e v Y Sw i fear §
wiife x5 & TF agT T AWIT TEOw
& T § WX g wyd AW | TeTS
qrurd &1 NS g W W W
WY I MU EAT S MR AET
€ fe gl T ¥ wowwET w7 SnE
wour 93 | % wawen g f ag 9 fadae
¢ oy I W # WX QR Wi W
s § 1 fedow w1 oy fRegw sTw
g1 Vrw ofuforr ael wfim W
iR v & ww & 7y faiaw e
wr g ww faiaw w1 o) o g
gt wyrAw Wil § ) we frdaw
& mfer g oy & sRwroh wir ¥ =
& wih 1 qf e o s
o oy §, 9% g0 o T T el oToR
sy wiftrfow e o wrenfins gwafor
oy @ ah, wafor swm ¥

wg &t ) arefy gt ol ot ey
grerw g R § 1 feufir 3t § P i
IR iR TR 1§
qrr et wrafr wly &, e Qw wlr
§ e ® i w@r &F 1 waTHwE
wr W eT gWN wer wrew ver B,
wwTAaT Wk T WY frwie g ¥ e
wR vt 9% O oo g o frdtaw &
oy sex § 1 fiedt ¥ are ¥ W fag
fawre Wi froe swrr § e o
T FAY G whwaft f )
g & awarar ¢ fr afor qir sfer
et or & amt W & wofr gy
forr & are wwr Ay @ Wt g §,
N IE T THA T WY wwer
Ol wfgd | W W ¥ @ e W
¥ wifer ¥ 6 SHET B @ o

S TN A AT 9T qOay waf
gt @t & e w1 ww ¥ swra F wly
frarra dar g€ &, wiifie o 7 syt
¥ wmar arar & ) xw fadow ¥ a6
8% ¥ & wawer g e a ¥ SEm
feaqwar  aga g A% FX A A o
gafg v fadguw & gro  wfafor
qTHT T WY TR F T HAET W,
WX T 9T AW EAA ¥ AT L
e T el ® qhar w1 W
o oY wa & fie nda W wer ey,
I ¥ g EH EY | 6 G W frars
¥ % v fadws w1 wdy v Wi
et WERT w1 SRR & § L

vertically in the cities will ba limited
8t & future date. The aima and objec-
tives of thig Rill more clesr than
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agriculture in rura]l areas. We were
declaring that we were going to

put a clling on wurban property,

Thig is, therefore, a measure in a right
direction to proceed further, but as it

The classification into A, B, C and
D categories may lead to any rumber
of controversies and complications.
All the 11 State Assemblies which pas-
sed resolutiong are not covered by this
Bill The names of three States do
not come under any of the categories.

SHRI K. RAGHU RAMAIAH; We

those States which have that much
population, naturally they are not
mentioned here. But later on, if the
State Governments want to include
Sates with population between 1 and 2
lakhs, there 18 provision and they will
automatically come,

PROF. NARAN CHAND PARA-
SHAR: I am bappy he has left some
g it e 0

|
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Throughout India, 73 cities have
been covered. In UJP. which has the
largest populatien, there are only 12
cities. In Madhya Pradesh, largest in
area, there are 8 citieg and so on. Our
attempt and purpose of ¢ircumscribing

it, has been given a direction. But it
is mot fully in consonance with the
aspirations of the people, People in
rural areas, middle incomg groups and
poorer sections of the society want
muck more, Why? There are specific
yeasons, The ressons are that people
come from villages to cities but it is
not their problem because if somebody
constructs a small house of 25 sq. yards,
be is not covered under this Bill. It
is those people who have big houses
and lerge tracks of land i{n urban
areas, who are covered under this Ball
and for them also certain loopholes
have been provided so that they can
escape. There are trusts, all types of
societies and educationa] institutions.
What I want to know from the Minis-
ter is that whether he can add the

parents of their students, will be
given exemption?

Beondly, I want to draw the atien-
tion of the hon. Minister to a particu-
lap section leading to declaration.
After coming into operation of this
Act, a person hag to inform the com.
petent authority about the extra land
that he has. Here I find that if he
wants to transfer it to somebody, he
hag to take permission from the com-
petent authority and if the competent
authority does not communicate the
refusa] to the applicant, then it shall
be deemeq that the permission has
been granted, First of all, a limit, of 60
days has been granted. I think, this ig
a long periud and make it one month.
Secondly, if you sy, “may grant or
refuse to grant permission”, this is a
vague term and thig should be clearly
defined,
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& Reg.) Bill
MR, CHAIRMAN: Tha hon. Minister.

SHRI ERASMO DE SEQUEIRA- The
amendments have been received just
one gecond ago.

SHRI K. RAGHU RAMAIAH: I will
explain them. These amendmentg are
in response to the suggestions made by
hon. Members. One of them relates to
the phrase “its employees”. It is like-
ly to be construed as Government
employees. Ajs I explained, it is meant
to be industrial employees.

The other amendment relates to the
question raised whether in a multi-
storeyed building a flat can be sold. I
said that the intention is the ban
should apply to that also, and that 1t
should not be sold. These two amend-
ments are meant to clarify the posi-
tion,

I would say at the outset how thank-
ful I am for the broad support I have
got from all sections of the House. I
am very quarded I do not think
anyone on this side or ihat side has
said anything against the basic con-
cept of the BfllL. Let us be clear about
that

DR. KAILAS (Bombay South): Un-
anumous.

SHRI K. RAGHU RAMAIAH: [ am

glad that the support is not only broad,
but unammous.

There are differences in regard to
what extent we can proceed further
and whether what we have provided 1a
adequate or inadequate opimion can
differ on that But one thing I would
like fo make very clear at the very
outset 18 thus, One of the allegations
made by one of the hon. Members of
the Opposition 18 that we are now
applying it to certain vacant lands and
not to buildings because of some lob-
bying or pressure or ulterior motive, I
would like to refute it with all the
emphasis at my command.
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. 4As I explained in the very baginring
;When I was moving the motion for

other point is why we have not
{ncludeg the buwildings. In my earlier
speeches, 1 have also pointed out the
practical difficulties Suppose a build-
ing 15 to be cut Will it be done on
the bams of valuation or i1s it on the
basis of rooma? Then what would
State Gaovernment do with that pari
of the building? These are all very
grave problems When you go actual-
1y to the field, yoy will find difficulties
But it doeg not mean that we are leay-
ing the buwldings all alone Those
places and luxury buildings will not
certainly go untouched.

We are giving guidelines to the State
Governments because as I mentigned
earber, ths 18 not a subject withun
the jurisdiction of the Central Govern-
ment or this Parliament. Impogition
aof tax on those luxury buldings 18
one of the thingg which we are going
to ask the State Governments to do
themselves, because 1t 18 within theiwr
competence, with their jurisdiction

Mr Bbogendra Jha has sad, why
don't we proceed under Article 250 1t
we have got any difhicylty about 1t
But he should know that this Article
applheg to an emergency and any legis-
lation passed under it ceasesg to have
an effect at the expiration of six
months of the emergency Therefore,
that would not help What we are
enacting 18 a measure for all time and
that is possible only under Article 252.
That ig why, we are faced with the
difficulty of levymng tax. The guide-
Iines will be confined to those package
of measures, as 1 indicateq in my ear-
Her speech, which wil] deal with tax
on urbén land and buildings, which
‘will discourage sulficiently, we lope,
such luxbry builiiige,

& TRy 2 e Urbin RGN & Yis

Another criticlde thise s that" the
compensation is toc helivy. It ‘l5'sild,

why don'tyonmnn.wm-q.
metre. Nowwhere it spyy 3.,10,
says, upto Rs. 10. h.auu
nez,ua,uammmzo.
That 18 the maximum,

(Interruptions)

Similarly, in the dgglomerations C
and D, it is upto Re. 6. 'We cannot,
at this stage, decide in view of the
variation in price in differeat towns,
of even in the same town in different
localities. We cannot ourselves lay
down a uniform rate. So, we have
laid down the maximum,

AN HON MEMBER, Maximum two
layers.

SHRI K. RAGHU RAMAIAH: Yes.
you are quite right That 18 what we
have done Regarding the other point
about what we have done about the
industries, I have already made it clear
that this law applieg t0o both land be-
longing to the indusiry as well as pn-
vate remdences We have, however,
provided that if the State Government
18 satisfled that more land will be re-
quired by a particular industry than
it 15 permitted to have that for 1ts
expansion 1t can go fo the State Gov-
ernment and tell them, look this 15 the
position, we want more land and the
State Government 18 empowered to
give 1t There 158 no intention whatso-
ever to make industry sufler becsuse
of thus At the same time, we do uot
want industrial unita to have more
land than what 15 needed oy them 1
have come to know that there are cer-
tain iIndustries which keep 200, 300
acres of land Now, the i1dea is to curb
them, not to curb the genuine require-
ment of any particular industry.

SHRI DINEN BHATTACHARYYA:
You have not provided for that.

(Interruptions)
SHRIL K RAGHU RAMAIAH: We
have provided for indusirial wunits.

You say that we should bring a mote
comprebénmve meastre, Even i you



IRaRe 1 more pOmpETnenNye 1t capnot
include buildings. That is no case for
sending it 1o 'the Selact Commiftee. I
- mduld point out one exemple. So wuch
has beén said that we dave not defined
, and that -
o e gt
and therefore no land will be leff. I
would like you to kindly read the defl-
_mition of vacant land,

It is defined as:

“Land occupied hy any building
which bhas been constructed before
or is being constructed on the ap-
pointed day with the approval of
the appropriate authority, i¥ any and
the land appurtenant to such build-
m‘.’l

The appropriate authority is the muni-
cipal authority or the penchayat or
whatever it is, Any huflding construc-
ted unauthorisedly, {llegally, cannot be
excluded from the scope of the vacant
land. It is part of the vacant land.

SHRI DINEN BHATTACHARYYA:
What is a building?

SHRI K. RAGHU RAMAIAH.
Anything which they approve. After
all, they are also responsible local mu-
nicipal authorities. They cannot ap-
prove illegal, overnight structures to
defeat the main objet of th Bill

About cooperative hcusing societies,
I think, one of our friends here, Shri
Hari Singh, raised that point. 1 should
make 1t clear if there 18 any mis-
understanding. The land held by a
cooperative housing society {s exclud-
ed. But the cooperative housing society
has to allot it to a member of the so-
ciety. The moment it allots land, it
is caught in the cluiches of the BiI.

should we, the:efore, stop a poor reli-
gious soclety from owning land? God
at least 18 not selfish, even if man Is.
There are religious and chantable so-
cietles, a society for the blind or a
society for the deaf, etc .

SHR] VASANT SATHE: It is all
right for you to say that God 1s honest
and all that. But God operates ouly
through men. And men dre unscrupu-
lous. As we have seen, the mono-
polists and such peopfe are operating
through the so-called trusts and reli-
gious institutions. Why are you ex-
empting them? (Interruptions)

SHRI XK. RAGHU RAMAIAH: I am
very serious. I will explain this point.
Of course, there are dishonest gods
also. We know that. There are s0
many gods, bad gods, good gods, all
kinds of gods.

One important point that I want 1o
mention seriously is that in future
however, this question does not arise.
For, every inch of vacant land today
will be vested in the Government.
There is no question of anybody buy-
ing excess Jand. This applies only to
such societies etc, which are in exis-
tence now and which have gut vacant
land. For good or bad, Government
thought that we should not interfere
with them. We have excluded certain
societieg because we felit that should
not violently interfere with the

ordinary run of life. For in-
stance, when we say a ‘club® it
does not mean that any and

every club will be exempted; it is anly
such clubs as are recognised by the
State Governments as bonafide which
»will get the benefit of this, It is wot
that every mmushreom club and every
dishomest club will get it. For, is it

b



[ Y

. Yy [

119 Uw‘&m&. TERBUARY 3, 1#7¢ !Mgpm Cell. & 130
e

[Shri K. Ragbu Remalah]

TR TR
H S 334 4 L0

g;igiégsi i
g;giggﬁ_ﬁ iny!
Emﬁg_ gg!?iggg
3E%§§EE§§§asg
IR T

: 4]
i
s
B

el

SHRI VASANT SATHE: Have you
put a time limit for disposal of ap-
peals? If that is not possible, it will
take even ten years, the appeal will

get stuck. Then how will you give
4he land?

SHRI K. RAGHU RAMAIAH: Our
whole judicial process will have to be
reformed. If that is done, it will take
«care of this.

SHRI VASANT SATHE: Is there
any mandatory necessity for providing
for a second appeal?

SHRI K. RAGHU RAMAIAH: Be-
‘cause we have provided for it in some
land ceiling legislation, we have pro-
vided for it here. If we find that thjs
particular clause is holding up the pro-
ceedings, I will certainly come back
immediately with an amendment.

SHR] BHOGENDRA JHA: Are you
sure that you will be m this position at
that time,

SHRI K. RAGHU RAMAIAH: I may
not be, but the land cannot disappear.

1 have confined muysel! to very broad
«categories of problems -which lkive

been right by raised; and i there

in the case of cities which fall In cate-
gories C and D, you can afford to give
a little more land. That is the idea.
This i8 according to the pressure on
land and the needs of the people. That
is the basis of the classification of cate-
gories A, B, C and D,

SHRI HARI KISHORE SINGH: Why
should it not be based on price of land?

SHR] K. RAGHU RAMAIAH: Sup-
pose you say land worth Rs. 5,000 and
suppose that, in & place 100 acres come
within that. Are we to leave go much
land for a person who can buy that
much?

SHRT VASANT SATHE: In which
Class ‘C’ city or fown, can you visua-
lise to get 100 acres of land for
Rs. 5,0007 Can you give us on® exam-
ple?

SHRI K, RAGHU RAMAIAH: Why
do you take it so literally? You should
not take it so literally. I meant only
a large amount.

SHR1 H. M. PATEL: Why is it that
you have not referred to our request
that this Bill be referreq to a Select
Committee? Weighty arguments were
advanced in favour of that.



in this case, in view of urgen-
cy, we are not referring it to it. It is
a question of judgment, Government
have come to the conclusion that it
would be better to have something im-
mediately. Later on, if we find any
difficulty in the working, we can always

tural land from the purview: of this
Bill. Who was that wisest man who
suggested to you the defimtion of ‘agri-
cultural land’? We have had a defini-
tion of ‘agriculture’ throughout. Why
are you excluding an those things

you are not excluding agricultural land.
It js only in name that you are doing
it. Who was that wisest man who
gave you that definition?

SHRI K. RAGHU RAMAIAH: I am
t wisest man, It was my suggestion.
explain why I have done that
categories excluded are of that
which can be planted overnight.
is why. we have said thyt it must
registered in the revenue register

é‘?

l"égg

SHR] SHIVNATH SINGH: A ol
cannot be built overniglit But can
poultry be built overnight?

SHRI K. RAGHU RAMAIAH: Yes;
it can be done. This |g the gpirit, whe-
ther you agree with it or not. The idea
is to exclude genuine agricultural land
which s registered as such and notland
which, overnight, can be called as some
kind of agricultural land.

SHRI HARI KISHORE SINGH:
Clause 27 puts a bar on sale of proper-
ty for ten years. J[ have no guarrel =o
far as persons having land above the
ceiling are concerned, But why should
those people, who are within the limits
of ceiling, be barred? It will cause
hardship to them. We have seen that,
after the passage of the legislation re-
garding prohibition of money-lending
in rural areas, people are fucing hard-
ship. Therefore, why should people
who have only 500 sg. metres of land
with building or without building be
barred to sell it in cases of necessity?

SHR! K. RAGHU RAMAIAH : It is
a very intelligent question. We have
not banned that; we only want per-
mismon. Why? Because in the case of
buildings, we are not legislating in
view of the difficulties involved. But
if the owner wants to sell it, the Gov-
ernment will have the right of pre-emp-
tion. The Government will buy, if it
wants; otherwise if no reply is receiv-
ed within sixty days, the owmner cam
sell it,

SHRI VASANT SATHE: Wil this
not mean g new source of income {0
the officials who will man this giving-
permission business?

SHRI K. RAGHU RAMAIAH: For
an honest man, nothing is income, and
for a dishonest man, everything is in-
come. It is our endeavour to see that
al] our officers are honest.
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‘SHRI K. RAGHU RAMAIAH: Whe-
‘ther a land is owned by a private ope-
-rator or anybody else, no distinction is
sought to be made except to the extent
that is covered by one of the exempted
categories,

SHRT H. M. PATEL: It does make
a big difference and it would be worth-
while for the Government to make a
-distinction between a private person
who may want to develop a thing and
a cooperative society. You say, you
‘will not make any differencn.

SHRI K. RAGHU RAMAIAH: Ex-
cept to the extent provided.

SHRI H. M. PATEL ;: The Govern-
ment appear to have made up their
mind and not to have an open mind;
Government has to Jdecide ultimately,
but before deciding, I again put it to
-you that this Bill would be greatly im-
proved if you send it to a Select Com.
mittee. You said, it would take a long
“time and people would come for ex-
tension. Can’t you conceive of a Selact
Committee to be appointed with a spe-
cific injunction that it submits its re-
port within a specified perind? What
would you lose? It would mean two
‘months more,

SHRI K. RAGHU RAMAIAH: T can
undertand that this is a wvery genuine
feeling, but I have already explained
the reason why the Government wants
‘to go ahead with this.

MR, CHAIRMAN: Has the Minis.
ter finished hig reply?

SHRI K. RAGHU RAMAIAH: So
far as I am concerred, I have finished
my reply

FEBRUARY 2, 1976

Urban Land (Ceil. & 124
Reg.) Bill I

SHR] DINEN BHATTACHARYYA:
In eastern part of the country, in Cal=
cutta and Greater Calcutta, there are
a large number of colunies, where thou-
ands of refugees have settled them-
selves just after the independence and
till now, they have not formally recog-
nised or approved by the municipali-
ties, but for all other practical pur-
poses, they have settled there. What
will be their fate? All of them are
having kacha structures, not pucca
structures.

SHRI BHOGENDRA JHA: 1 hope,
the Minister will give due attention to
the amendments, we have moved. I
want some clarification. On page 2,
this must not be the intention of the
Government I think, The last point on
page 2 is:

“‘family’ in relation to a person,
means the individual, the wife or
husband, as the case may be, of such
individual and their unmarried minor
children.”

and they are excluded. It is defined
that ‘minor’ means a person who has
not completeq her/his age of 18 years.
That means by implication that if any
child below 18 is married, he would be
treated as a separate family.

Then there is another serious thing
to which I want to draw the atfention
of the hon. Minister.

On page 4 it has been said:—

“Any other area which the State
Government may, with the previous
approval of the Central Government,
having regard to its location, popu-
lation (population being more than
one lakh)...”

What is the necessity of all this? We
are leaving it to the State Governments.
Why should we mention 1 lakh etc.?
Why should we not delete it? The State
Governments are very responsible.
Please delete it at least.

We can bring all the District Head-
quarters of the country within the pur-
view of this Act.
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RAGHU RAMAIAH: It the
not belong to “the Govern-

th
ments, I say there are so many unfore-

for. It is open to the State Govern-
ment to exempt anything which is ne-
in the interest of public and

specifying the age of
Once a person Is married,
ag explained, it goes into ancther
family. If a married girl has a share
it gets clubbed with husband’s share
and it be¢comes another unit.

SHRI BHOGENDRA JHA: Girlg or
boys of 5 years of age also marry.

SHRI K. RAGHU RAMAIAH'® Mar-
riage is a sacred instifution and there
are laws for the purpose as to when
a peron should marry and when he
should not. We are not encouraging
anything. We are only encouraging the
availability of hMouses for the poor sec-
tions of community by taking more
land. Supposing you want to exempt

SHRI BHOGENDRA JHA: Of course,
children above the age of 18.
(Interruptions)
MR, CHAIRMAN: Sufficient ques-
tiong Mave been raised and these have
bagn answered.

e L G s

SHRI BHOG! : I bad
ed a question about Jnn.:uwo:.é
1 Iakh and the District eadquarters.

SHRI XK. RAGEU RAMAIAH : About

SHRI ERASMOQ DE SEQUEIRA:
Kinllly put'my amendment separately.

MR. CHAIRMAN: Amendment Na.
1 by Bhri M. C. Daga.

mSHm M. C. DAGA: I am not press-
g

S8HRI FRASMO DE SEQUEIRA: I
object $o the withdrawal.

MR. CHAIRMAN: Now that the
withdrawal is objected to the amend-
ment has to be put to the vote,

SHRI K. NARAYANA RAO (Bobilli):
He has nét moved at all.

16.00

MR. CHAIRMAN: He has moved it
already. I shall now put amendment
No. 1 to the vote of the House.

The question is:

“That the Bill to provide for the
imposition of a ceiling on vacant land
in urban agglomerations, for the
acquisition of such land in excessof
the ceiling limit to regulate the
construction of buildings on such
land and for matterg connected
therewith, with a view to preventing
the concentration of urban land in
the hands of a few pergons and spe-
culation and profiteering therein and
with a view to bringing ahout an
equitable distritution of land in
urban agglomerat.ns to subserve
the common good, be referred to a
Select Committee consisting <f 15
members, namely” Shri R. V. Bade,
Shri Raghunandau Lal Bhatia, Shrl
Hiralal Doda, Shr: Dinesh Chandra
Goswami, Shrl Indrajit Gupta, Shri
C. H. Mohamed Xoya, Shri Na
Patel, 8hri K. Raghu Ramaiah, Shri
P. Narasimha Reddy, Shri Erasmo de
Sequeira, Dr. H. P, Shorrha, Stri B.
R Stukla, Shri Tayysd’ Hussain, Shri
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E. P. Unnikristmen, and Bhri G.
Viswanathan with instructions te re.
port by the 1st April, 1976." (1)

The motion was negatived.

MR, CHAIRMAN: Now, I shall
come to amendment No. 52 by Shri
Halder,

SHRT KRISHNA CHANDRA HAL.
DER: 1 press it.

MR. CHAIRMAN: The question is:

“That the Bill be circulated for

the purpose of elciting opinion
thereon by the 15th May, 1076.” (52)

The motion was negatived.

MR. CHAIRMAN: Now, the ques-
tion is:

“That the Bill to provide for the
imposition of a ceiling on vacant
land in urban agglomerations, for
the acquisition of such land in ex-
cess of the ceiling limit, to regulate
the construction of buildings on
such land and for matters connected
therewith, with a view to prevent-
ing the coticentration of urbea land
in the hands of a few persons and
speculation and profiteering therecin
and with a view to bringing about
an equitable distribution of land in
urban agglomerations to subserve
the common good, be taken into
conmideration.”

The motion was adopted.

Clause 2. (Definitions)

MR. CHAIRMAN: Now, we take
up clause by clause consideration.
There arg ameudments to this clause,

SHRI RAMAVATAR SHABTRI
(Patna): I beg to move:

Page 3, line 6,—
jor “five” substitute ‘three”
(13)

Page %, lUne &~ .,

(Iﬁwmw

Page 4, line 3—
for ‘being mopl” mbstitute
“less” (185)
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SHRI K. RAGHU RAMAIAH: I do
not accept these amendments.

MR. CHAIRMAN: There are some
other amendments which have been
tabled,

SHRI BHOGENDRA JHA: I beg to
move;

Page 2, line 41,—
omit ‘“unmarried” (29)
Page 3, lines 6 to 0,—

omit “, and includes, in the case
of any bulding constructed
before the appointed day with a
dwelling unit therein, an addition-
al extent not exceeding five hun-
dred square metres of land if any,
contiguous to such minimum ex-
tent” (30) .

Page 4, line 1.—
omit “previous” (31)
Page 4, line 3,—

omitt “(population being mare
than one lakh)" (32

Page 4—

omit lines 16 to 36. (34)
Page 5.—

omit lines 1 to 14. (35)

SHRI M. C DAGA: I beg to move:

Page 5—
omit lines 29 to 32 (40)

SHRI KRISHNA CHANDRA HAL-~-
DER: I beg to move:

Page 2, ine 41.—
omit “unmarried minor” (53)

Page 5, line 2 —
after ‘‘agglomeration” ingert—

“and includes land on whict
built area constitutes less than
one half of the total area™ (54)
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SHRI DINESH JOARDER: I beg to hundred® (80)
fove, SHRI HARI KISHORE SINGH; 1
Pm 5 be' to move
after Lne 8, insert— Page 8.—

“(m) land occupied by any per-
son or persons not bemng the
owner of the land having no other
house sites have constructed
dwelling hutments on the land
concerned and hiving there gn the
appointed day,” (55)

Page 5,—
omit lines 9 to 14 (56)

SHRI ERASMO DE SEQUEIRA

beg, to move

Page 2, line 33 —

after ‘Government insert—

“not below the rank of a Jount
Secretary to that Government
(61)

Page 4, line 15—

ad-d at the end.—

“with a population of more
than one lakh” (63)
Page 4—

omst 1mes 18 to 36 (64)

for Tines 25 to 27, substitute—

“(1) to possess or have interest
in such land as owner or as tenant
or ag mortpagee or under an irre-
vocable power of attorney or
under an agreement of purchase
whether by hire or otherwise or
partly 1n one capacity and partly
m any other capacity or capaci-
ties” (92)

Page 5 hnes 1 and 2—
for ‘not being land mainly useq
for tho purpose of agriculture’
substitute—

“not bemng land maiily used
for the purpose of agricultuie or
earmarked for construction 7f in-
austr 2l or pubhe utihty bhuld-

mgs’ (94)
Page 5 line 8,—
after “land on which” msert—

‘building activity has not been
allowed by the local authority or”
(85)

SHRI S M SIDDAYYA 1 beg to

move SHRI K RAGHU RAMAIAH I beg
B 3 to move
age a,—
Page 3, line 14,—

for lineg 3 to 9, substitute—

‘(g) “land appurtenant”, in re-
lation to any building, means the
minimum extent of land requred
under the bulding regulations
govermng such bulding to be
kept as open space for the enjoy-
ment of such building which in no
case shall exceed two hundred
square metres,’ (79)

P‘Ce 5,—-—

after line 14, mnsert—

‘(r) “weaker sectious of the
soclety” means those persons
whose annual incomgfi)does not

for “stage”,

substitute “stages” (100)
Page 3, in line 16—

for “association”

substitute “association or bcév"
(101)

Page 3, 1n lines 22 and 23,—

for “mn relation to any land
(whether vacant land ox not)”,

subgtitute “1n relation fo any
vacant land” (103)
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Page 3, in line 28,—

for “same land”

substitute ‘“‘same wvacant land”
(103) .
\//'I
Page 4,—
-

for lines 26 to 36,
substitute—

“(B) land shall not be deemed
to be usad mainly for the purpose
of agriculture, if such land is not
entered in the revenue or land
records before the appointed cday
as for the purpose of agriculture:;

Provideq that where on any
land which is entereq in the re-
venue or land records before the
appoinieq day as for the purpose
of agriculture, there is a building
which jg niot in the nature of a
farm house, then, so much of the
extent of such land as is occupied
by the building shall not be deem-
ed to be useq mainly for the pur-
pose of agriculture:

Provided further that
question arises whether any
building is in the nature of a
farmhouse, such question shall
be referred to the State Govern-
ment and the decision of the State
Government thereon shall be final;

if any

(C) notwithstanding anything
contained in clause (B) of this
Explanation, land shall not Gte
deemed to be mainly useg for the
purpose of agriculture if the land
has been specified in the master

plan for a purpose othey than
agriculture.”. (104)
Page 3,—
for line 27, substitute—

“or partly in one of the said
capacities anq partly in any other
of the said capacity or capacities.”

(121) L
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Page 4, line 12.—
for “any land situated” sub-
stitute—

“any land within the limits of

an urban agglomeration and
situated.” (122)

SHRI NATHU RAM MIRDHA: 1
have tabled an amendment. We were
entit e to move amendment upio
4 P.ML

ME CHAIRMAN: It could not be

circulated. He may read out his am-
endment.

SHRI NATHU RAM
beg to mcve:

MIRDHA: 1

Page 5,—
after line 8 insert—

“{iii} in t>e case of any parson
not owning any building but own-
ing only vacant land so much of
the land as is going to be occupied
by the building together with the
land appurtenant to sueh nproposed
building.” (154) ‘}9

SHRI BHOGENDRA JHA: We have
got some very serious exemptions in
the form of explanations. That is the
tragedy of thig Bill. We have wel-
comed the Bill and opposed refereuce
to a Select Committee because this
was long awaited and should not be
delayeq further. But as my {friend,
Suri Ramavatar Shastri, has said,
these exemptions are going to belie
the hopes of the people and the foun-
try. Particularly, the poorer sections
and the lower middle classes also who
are without any house, any land in
town or citv. In that context I should
like to appeal to the hon. Minister.
The hon. Minister repeatedly em-
phasised the point that the state gov-
ernments are competent enough and
prudent enough to take a correct view
of the case. In clause 2 they had
again and again refuseq to accept an
amendment seeking to omit ‘the pre-
vious approval of the central govern-
ment’ for towns or cities with a popu-
lation of over a lakh of peopie. If
the state governments want to bring



135 Urban Land (Ceil & FEBRUARY 2, 1976  Urbae Lang (Cell. & 1336

Reg.) Bill

[Bhri Bhogeudra Jha]
those towns or cities under the pur-
view of this Bill, the previous approv-
al of the central government is neces-
sary. This Parliament gives its ap-
proval Through a notification they
can do this. Here my amendment to
clause 2, is for omission of the words,
‘includes, in the case of any building
constructed before the appointed day
with a dwelling unit therein, an add:-
tional extent not exceeding five hun-
dred square metres of land, if any,
contiguous to such mimimum extent.”
I want to point out that another
exemption 15 given and I think hon.
Minister should give thought to 1t I
realise he is not free to accept or re-
ject any amendment But this 1s an
amendment which does not go against
the smnt and even within his
own limitations he should try to con-
sider these amendments. . (Interrup-
tions) There are limitations because
it is a cabinet, collective decision, de-
cision of the whole Government We
have already kept under the ceiling
500 sq metres of occupied land; be-
sides that 500 gq. metres of extra land
is being given by the Bill for persons
who are even now constructing build.
ings Even today if somecue starts &
building by the time the competent
authority goes there and takes action,
500 sq metres of extra land can be
given. So that portion should be
omitted, so that the ceiling limit shall
remain 500 sq. metres. Then it would
not be possible to adopt fradulent
violations through subterfuge me-
thods Similarly, my other amend-
ment seeks to delete the word ‘pre-
vious’ from ‘previoug approval in the
case of cities, towns having a popula-
tion of more than ome lakh’ If the
state governments are responsible and
prudent enough, even if they are not
they should be so0, why not leave it to
them to do that On these two points
the hon Minister should consider and
delete the partinn~ th~* T hed ind rated
I am not asking for addition of words
or phrases but simply for deletion of
certain things so that the Bill will be-
come at least to that exteat more homo.
genous, less conradictory and less
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anomalous on those peoints. This is
with regard to my amendments 29,
30, 31 and 32.

SHRI ERASMO DE SEQUEIRA : My
amendment No, 61 seeks only to define
the authority &g being a person not
below the rank of a joint secretary to
the state government.

I submit that this is essential and
these, in many cases, are major de-
cisions whaich the competent suthority
is going to make and we should en-
sure that it is made by a person with
sufficient geniority and sufficient expe.
rience. I think the Government
should have no difficulty in nccepting
this amendment. Once they them-
selves said on a previous bill last week
that this was considered to be a safe-
guard to provide such a person as a
competent authority.

My next amendment is No 63. I
think I am going to have a little more
dificulty because I am not nn'w haffl-
ing with the deafness that this Gov-
ernment has recently acquired but
there seems to be a considerable dis-
tance between where I speak from and
the place where the grey matter of
the Government seems to work Sir,
urban land has been defined about
which I had explained when I was
speaking at the first reading stage
that—

“(i) any land «ituated within the
Himits of an urban agglomeration and
referred to ags such 1n the master
plan; or

(ii) in a case where there is no
master plan, or where the master
plan does not refer to any land as
urhan land, any land situated in any
aren includeq within the local limits
of a municipality (by whatever
name called). a notified area com-
mittec a town ares commitire a
citv and town committee, a small
town committee. a cantonment
board or a panchayat”

What I am trving to convey to Gov-
ernment is, that by this definition, any
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dend in this country becomes urban
land because guy land that exists
within the country ig comprised with-
in the limit either of an urban agglo-
meration or as a small towu committee
or cantonment or a panchayat. There
is nothing as iu this country outside
©of which any land can fall. Ang that
is why I say to the Government that
it it is their jntention that this bill ang
its legislation should apply only to
“urbaxy land”. They have already
said that they want this definition to
apply to agglomeration where there is
= lakh of people. Then Mr. Raghu
Ramaigh should have no difficulty in
accepting my amendment where I
have just added “with a population of
more than one lakh” and that will
make jt clear that this will apply
®vey when it is a panchayat with
more than one lakh population. It
may not be the position today, but it
may be the position tomorrow.

(Interruptions)

It can happen which 1s something he
cannot imagine I am prepared to
show my friends the towns in Goa
with a vpopulation in thousands So,
what I am saying 1s once you have ac-
cepted that this should apply to urban
centre with one lakh population, then
make 1t very clear in thig definition.
Otherwise every willage of India will
become urbaw land.

Now, coming to amendment 64, I
would submit that I have requested
that presently ‘agriculture’ has been
defined in a new form. But it was
not being defineq in the new form in
the Bill. There js hardly any need to
say ahout thig but to exclude this por-
tion, that 1g lines 18 to 36. But let
define ‘agriculture’ as we know it.
do not know how many times this has
already been held by the courts

The explanation given by the Tn-
ister is not convincing because if the
agricultura]l land is really to be ex-
empted, let us say very clearly that it
is to be exempted and leave it at that,
because it is & new entry into the
political fleld. There are enough pro-
visiong in this Bill to take care of it.
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With reference to my amendment
No. 63, I would request the Minister
to cousider it very very carefully be-
cause if he doeg not do that, then he
is prohbiting the sale of any building
constructeg anywhere in India.

DR. RANEN SEN: Sir, I want teo
oppose this amendment, at least the
first part of the amendment. It seems
that he wauts to mean that by this
particular section the whole country
can be covered. In fact, our friend.
Mr. Bhogendra Jha, wanted to include
all the distriet headquarters. Still
he waits. It is not a question of
1 lakh. I do not know much about
Goa, but I know about Maharashtra
aud West Bengal where these urbanis-
ed agglomerations are appearing even
in panchayat arems. So, if they are
exciluded, urban agglomerations will
appear even jn those areas which he
wants to exclude. He cannot make
Goa the ideal for the whole of India.
If his amendment igs accepted, the
major States of the country will suffer
and I oppose his amendment.

SHRI S. M. SIDDAYYA: In clause
21, there 1s reference to construction
of dwelling units for the accommoda-
tion of the weaker sections of the
society, But the expression “weaker
sections of society” has not been de-
fined. So, my amendment No. 80
seeks to adg this deflnition, which
reads as follows:

“weaker sections of the society"
means those persons whose annual
income doeg not exceeqg rupees two
thousand four hundred.

~upe the mmister will accept this
amendment,

SHRI NATHU RAM MIRDHA: 1
have moveg an amendment to clause
2 which deflneg wacant land. If my
amendment is not accepted, what wnil
he the distinction between a men who
only owns a plot of land gnd another
man who owns a plot of land plus a
house with appurtenant land. If a
person ownsg a house, he will be able
to possess 500 sq. m. plus another
500 <q m plus the land appurtenant
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to the building which he has already
constructed. That means, he will be
entitleq to keep 1000 sq. m. plus the
lend appurtenant to the building he
has already constructed. Suppose an-
otaer man owng only a plot of 700 sq.
m. Because he hag not been able tu
construct @ house on account of cer-
tain circumstances. 200 sq. m. will be
taken away from him and he will be
left only with 500 sq. m. So, this will
result in discrimination hetween two
classes of persons ang the law will be
challenged in a couri of law. There.
fore, I have suggesteq the following
amendment in clause 2(q) which de-
fines vacaut land’.

“(iii) In the cage of any person
not owning any building but owning
only vacant land, go much of the
land as 1s going fo be occupied by
the building together with the land
appurtenant to such proposed build
ing”

If this sub-clause (iii) is added after
sub-clause (ii) of clause 2(q), the law
will not be challengeg oy the ground
of discrimination. It will also do
justice to people who own only land
and no house Ultimately you want
that hoarding of land ang speculation
should be prevented. You also want
to do justice to the poorer sections
Suppose a man has got only 1000 sq
m. of land but no house You can
allow him to keep 500 sq. m. plus some
area required for construction of a
building. To avoid distinction and to
tulfil the basic objective of this law
I have suggesteq this.

SHRI K, RAGHU RAMAIAH: So
far ag the first point is concerncd
which was raised by Mr. Ramavtar
Shastri, I will reciprocate his genti-
ments but T am unable to accept his
amendment. T have laboured at
length in my introductory speech as
well just now as to why we cannot
irelurde this thing in thig Bill There
will be guidelines which will be issu-
ed to the State Government and they
will be explained in different ways.
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Regarding Mr. Blogendra Jha's
point, I would lke tg say that we have
to start from somewhere and s0, we
have started from pne 1lakh. The
whole concept of the central legisla.
tion is uniformity. We should be in a
position to take care whether there is
uniform policy all over India or not in
cases where such uniformity is neces.
sary.

Regarding the point raised by Mr.
Sequeira—he wanted to raise the
status of certain cifies in his State—
the State Governments are the best
judges to decide this and we have
left thig to them,

Regarding Mr, Siddayya's poiut, I
would like to say that it 18 very diffi-
cult for ug sitting here to see condi-
tiong in different States, Economic
conditions vary from State to State.
Therefore, we have left 1t to the State
Governments and the Siate Govern-
meat will certainly, I hope, take into
congideration and specify the details
in the conditions which they prescribe
when they give permussion.

Regarding Shri Mirdha's amend-
merni as to why we are giving addi-
tional 500 sg. yar’s, I would like to
say that we are not touching buld-
ings, but 1t does not mean that we are
allowing them to go scotfree. The
State Governments will levy taxes
which will be heavy enough on luxary
buildings and also on the other 500
sg. m. We are allowing the extra
because representations have been
made to Government that long before
t-e Act, they have been enjoying cer-
tain compounds or have planneq for
them and that we should not comple-
tely lock them to the wal's and he.
therefore, agreed to this limiteq area.
Beyond that, everything comes under

the Act and will have to be account-
ed.

SHRI NATHU RAM MIRDHA: You
are allowing 1000 sq. metre plus
building.



Sut supposs a man heving 1,000 sq.
metreg alsp did not know it. So he
wants to make a reasonable construec.
tion, leave him 500 sq.m. plus a small
Iand. So, he will be having much less
than Therefore, it is much
more

SHRI K. RAGHU RAMAIAH: Pro-
bably. I have not sufficiently explain-

how, Member. This additional 500
sqm. will not go scot-free either
They will tax it.

MR. CHAIRMAN: I am now pro-
ceeding to put the various Govern-
ment amendments to the vote of the
House

The question 1s:
Page 3, in line 14,—

for “stage”,
substitute “stages” (100).

Page 3, in line 16—
for “association™

substitute “association or body™
(101)

Page 3, in lines 22 and 23,—

for “in relation to any Jand (whe-
then vacani land or not)",

substitute “in relation to any
vacant ]and’: (102)
Page 3, line 28—
for “same land”

substitute *“same vacapt land”
(103) g

Page 4,
for lines 26 to 36

substitute—

“(B) land shall not be deemed
to be used mainly for the
purpose of agriculture, if
such land is not entered in the
revenue or land records be-
fore the appointed day as for
the purpose of agriculture;

.

Urban Land (Celt. 142
& Reg) Bill

Provided that where on any Iand
which is entered in the reve.
pue or land records before
the appointed day as for the
purpose of agricutlure, there
is a building which is not in
the nature of = farm house,
then. so much of the extent
of such land as & occupied
by the building shall not be
deemed to be used mainly for
the purpose of agriculture:

Providrd further that if any ques-
t:on arises whether any build.
mg 1s in the nature of a farm-
house, such question shall be
referred to the State Govern-
meni and the derision of the
State Government thereon
shall be final,

(C) notwithstanding anything
contained in Clause (B) of
this Erplanation, land shall
not be deemed to be mainly
used for the purpose of agri-
culture if the land has been
specified 1in the master plan
for a purpose other than agii-
culture.”. (104)

Ptle an_
for line 27, substitute—

“or partly in one of the sad
capacities and partly in any
other nf the said capacity
or capacities” (121

Page 4, line 12,—

for “anv land situnted” substi-
tute—

“any land within the limits of
an urban agglomeration and
situated” (122).

The motion was adopted.

MR, CHAIRMAN: Are there any
hon, Members willing to withdraw
their amendments? Since nobody is
withdrawing any amendment, I shall
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. now put all the other amendments to
" Clause 2 to the wote of the Fouse,

Amendments Nos. 13 tn. 15 29 to 32,
av,ft0 3o, 61, 639, 64, 79, 8D, 02,
g:"?; and :IM were put and neoat!ued.

" MR. CHATRMAN: The question is:

- *“That Clause 2, as amended, stand
part of the Bill”

The motion was adopted,

Clause 2, us amended, was added to
to the Bill.

Clause 3 (Persons not entitled to hold
vacant land in excess of ceiling limit)

Amendment made:
Page 5—

for lines 17 to 19.—
substitute

“3 Persons not entitied to hold
vacant land in excess of the
ceiling limit.—Except as
otherwise provided in this
Act, on and from the com-
mencement of this Act, no
person shall be entitled to
hold any vacant land in
excesg of the ceiling limit
in the territories to which
this Act applies under sub-
section (2) of section 1.”
(105)

(Shri K. Raghu Ramaigh)

MR. CHAIRMAN: Amendments
Nos. 36 and 37 by Shri Bhogendra Jha,

SHRI BHOGENDRA JHA:
move:

I beg to
Page 5, line 16,—
omit “VACANT” (36)

Page 5, line 18,—
for “any vacant land" wbstituu—

. “any land including space
covered by any b 2 or
buildings” (37) E

Ro) - BitY
Imﬂdlih to mmm
Nu ﬂtﬂrad.iﬁllu S

HR.CHAM IMmm.
amendment No, letoﬂniéhotthn
House,

Amendment No, 88 was put and
negatived,

MR, CHAIRMAN: The quesion is:
Page 35, line 18— - _ _
for “any vacant land” substitute—

“any land including the spmce
covered by any building or
buildings” (37)

The Lok Sabha divided:
Division No. 15)
[16.4¢ hrs.
AYES

Bhargavi Thankappan, Shrimati
Bhattacharyya, Shri S. P.

Chandrappan, Shri C. K.
Dutta, Shri Biren
Halder, Shri Krishna Chandra
Jha, Shri Bhogendra
Jharkhande Rai, Shri
Joarder, Shri Dinesh
Mohammad Ismail, Shri
Pandey, Shri Sarjoo
Parmar, Shri Bhaljibhai
Roy, Dr. Saradish
Sambhali, Shri Ishaque
Sen, Dr. Ranen

Shastri, Shri Ramavatar

NOES

Ansari, Shri Ziaur Rahmln
Appalanaidu, Shri

Babunath Singh, Shri

Bajpai, Shri Vidya Dhar
Banera, Shri Hamendra. Singh
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‘Basumatari, Shri D.
Bhagst, Shri H. K. L.

Bhargava, Shri Basheshwar Nath

‘Bheeshmadev, Shri M.
Chakleshwar Singh, Shri

Chandrashekharappa Veerabasappa,

Shri T. V.
‘Chandrika Prasad, Shri
Chaturvedi, Shri Rohan Lal
‘Chaudhary, Shri Nitiraj Singh
‘Chhotey Lal, Shri
Chikkalingaigh, Shri K.
Daga, Shri M. C.
Dalbir Singh, Shri
Dalip Singh, Shri
Das, Shri Anadi Charan
Dasappa, Shri Tulsidas
Deo, Shri 8. N. Singh
Dhillon, Dr. G. 8.
Dixit, Shri G. C.

Gavit, Shri T. H.
Godara, Shri Mani Bam
Gogoi, Shri Tarun
Gopal, Shri K.

Gowda, Shri Pampan

Hari Kishore Singh, Shri
Hari Singh, Shri

Jadeja, Shri D. P,
Jeyalakshmi, Shrimati V.
Jitendra Prasad, Shri
Kailas, Dr.

Kakodkar, Shri Purushottam
Kamble, Shri T. D.

Karan Singh, Dr.
Kotrashetti, Shri A. K.
Kureel, Shri B. N.

Laskar, Shri Nihar
Mahajan, Shri Vikram
Meharaj Singh, Shri

Majhi, Shri Kumar

Mandal, Shri Jagdish Narain
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Mandal, Shri Yamuna Prasad
Mirdha, Shri Nathu Ram
Modi, Shri Shrikishan
Mohan Swarup, Shri
Munsi, Shri Priva Ranjan Das
Oraon, Shri Kartik
Oraon, Shri Tuna

Painuli, Shri Paripoornanand
Pandey, Shri Damodar

Pandey, Shri Narsingh Narain
Panigrahi, Shri Chintamani
Parashar, Prof. Narain Chand
Patel, Shri Natwarlal

Patil, Shri Krishnarao

Patil, Shri S. B.

Peje, Shri S. L.

Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai
Ram Singh Bhai, Shri

Ram Surat Prasad, Shri
Rgo, Shrimati B. Radhabai A.
Rao, Shi1 Jagannath

Rao, Shri K. Narayana

Rao, Shri M. S. Sanjeevi
Rao, Shri Nageswara

Ray, Shrimati Maya

Reddy, Shri K. Ramakrishna
Reddy, Shri P. Narasimha
Reddy, Shri Sidram

Saini, Shri Mulki Raj
Samanta, Shri S. C.
Satpathy, Shri Devendra
Savitri Shyam, Shrimati
Sayeed, Shri F'. M.

Shai'ani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankaranand, Shri B.
Sharma, Shri Nawal Kishore
Shastri, Shri Sheopujan
Shivnath Singh, Shri

Sohar La! Shri T

146
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Swamnuthan, Shri R V.
Swamy, Bhri Sidrameshwar
Tiwari, Shri Chandra Bhal Mani

Venkatswamy, Shn G
Virbhadra Singh, Shn
Yadav, Shri Chandrajit

Yadav, Shri R P

MR C AN
the division 1

Ayes 15, Noes 95 \/

The result* of

The motion was negatived,

MR CHAIRMAN The question 1s

“That clause 3 as amended, stand
part of the Bul”

The motion wag adopted,

Clause 3, as amended was added to
the Bill
Clause 4—(Ceiltng Iimat)

SHRI BHOGENDRA JHA
move

I beg to

Page 5, line 23 —for “five hun-
dred” substitute “three hyn-
dred” (3) ‘/

Page 5 line 23 —add at the end -
“including building™ (4)

Page 5, line 25 —for “one thou-
sand” substitute “six hun-
dred” (5)

Page 5, line 25 —add at the end,— J

“imncluding building’ (6)

Page 5 line 27,—for “one thou-
eand five hundred”  subshi- J
tute “mine hundred" (D

Page 5, line 27 —add at the end,—
“including building” (8) /
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Page 5, line 20,—for “two thou.
sand” substitute “ope thou-
sand two hundved®. (9

Page 5, line 29,—add at'thp end, -
“including buiding”y (10)

Page 5,—after line 29, inwert,—

* (e) where such iand is mituat.
ed in the remaining cities
with a population of more
than ohe 1iskh in ali the
States and Umon Territories

of the country, thou-
sand two hun square
metres” (11)

Page 5,—after Line 28, insert—

“(e) for all the district head-
quarters towns throughout
the country, one thousand
two hundred square me-
tres” (38)

SHRI RAMAVATAR SHASTRI, I
beg to move

Page 5 line 27 —for/“one thou-
sand five" subgtitute “eight”
(20)

Page 5, hine 29,—for “two"/substi-
tute “one” (22)

Page 5 after hine 29, insert —

“(e) where such Jand 1s situated
in the remaining cities with
a population of one lakh or
more 1n all the States and
Union Territories of t
eountry, one thousa
square metres” (24)

SHRI M C DAGA: I beg to i

Page 5, line 23 —for “five [hun-
dred” substitute “"three| hun=
dred and fifty"” (41)-

*The following Members also recor ded their votes;—

AYES, Shri Dinen Bhattacharyya
NOES: Shri T. Balakrishniah.

-
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Page 5, line 25 —for “one thou-
sand” substitute—"three
hundired and fifty” (42)

Page 5, line 27.-for “one thou-
sand flve hundred” substi.
tute—*three hundred snd
fifty™ (43)

Page 5, line 20,—for “two thou-
sand” substitute—"three hun«
dred and fifty” (44)

SHRI KRISHNA CHANDRA HAL-
DER. 1 beg to move:

Page 5, line 23—for “fve)/substi-
tute “two” (57)

Page 5, line 25 —for “one thou-
sand” substitute “four hun-
dred” (58)

Page 5, line 27—for “one thou-
sand five hundred” substiture
“s1x hundred” (59)

Page B, line 28,—for “two thou-
sand” substitute “eight hun.
dred” (60)

SHRI 8. M SIDDAYYA: I beg to
move:

Page 5. llne 231_"

for “five hundred” substitute
“two hundred fifty” (81)

Page 5, line 25,—

for "“onc thousand” substilure
“Ave hundred" (82)

Page 5, line 27—

for “one thousand five hundred”
substitute—*seven hundrea
fitty” (88)

SHRI HARI KISHORE SINGH:
beg to move:

Page 6, lines 11 and 12,—

for “any scheme for group hous.
ing has been sanctioned by
an authority competent in
this behalf immediately be.
fore the commencement of
this Act”
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substitute—"any scheme for
group housing has been
sanctioned by or is under
process with the concerned
authority or is permissible
under the Master Plan or
Development Plan of the
area concerned immediate-
ly before the commence-
ment of this Act” (96)

SHR1 K RAGHU RAMAIAH;
beg to move:

Page 8,

for lines 23 to 27,
substitute

“Explanation —For the purposes
of this sub-section and sub-
section (10),—

(i) “group housing” means a
building constructed or
to be constructed with
one or more floors, each
floor consisting of one or
more dwelling units and
having common service,
facilities:™; (108)

Page 6,

in line 34, after “transfer”
insert “by way of sale, mort-

gage, gift, lease or other,
wise”; (107)

Page T,

for lines 6 to 8,

substitute
“by way of sale of such pro-
perty, being wvacant land,

made by any person under
u registered deed for valu.
able consideration in ac.
cordance with the provi-
sions of such law or in
pursuance of any sanction
or permission granted
under such law, shall be
deemed to be a bong fde
sale”; (108)
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Page 7,
for lines 9 to 13
substitute

“(5) Where any firm or un-
incorporated assocration or
body of individuals holds
vacant land or holds any
other land on which theie
15 a building with a dwel-
ling unit therein or holds
both vacant land and such
other land then, the rght
or interest of any person 1n
the vacant land or such
other land or both as the
rcase may be, on the bass
of hus share m such firm or
asgociation or body shall
also be token into account

1in calculating the extent of .

vacant land held by sucn
person”, (109)

Page 6,—
after line 14, msert—

Provided that not more than
one dwelllng unit 1n the
group housing all be
owned by one sinele per
son™ (123)

Page 6, line 15—

for “Prowvided phat' substitvie—
“Provide further, that"
(124)

Page 6 linec 19 and 20,—

for “unuts of accommodation”
substirute— “dwelling units”®
(125)

‘Page 6, lines 28 and 29,—

omit *Provided that not more
than one such umt shall be
owned By one sq‘g]e per-
son,” (126)

Page 6, Line 38,—

for “shall be taken into account
as bemng held by him”

FEBRUARY 32, 1976  Urbus Long (Qeil. & 153
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substitute

“shall be taken intp account,
without prejudice to the
rights or interests of the
transferee in the land so
transferred:

Provided that the excess
vacant land to be surren~
dered by such person un-
der this Chapter shall be
selected only out of the
Wcant land hal? by him

'uc'll +Hnm“
(13?)

Page
after lime 31 insert—

‘ (9) Where a person holds vacant
land and also holds any
other land on which there
13 a building with a dwel-
Iing umt therein, the exten*
of such other land occupied
by the building and he
land appurtenant ihereto
shall also be taken into
account i1n calculating the
extent of vacant land held
by such person

(10) Where a person owns a part
of a4 huildine Dbe ng a gioup
housirg the provoitionat-
share of suth person in the
land occupied by the bwild
ing and the land appur.
tenant thereto shall also
be taken inte account 1n
calculating the ecxtent of
vac nt land held by such
person

Explanation —For the purpo-es
of this secton and sections
6, 8 and 18 a person shall
be deemed to hold any land
on which there 1s a building
(whether or not with -
dwelling umt therem) if
he—

) owns guch land and the
Jbraldins  or

(1) owns guch land but pos-
sesses the building or
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possesses guch land and the
building, the possession,
in elther case, belng s a
tenant under a lease, the
unexpired period of which
is not less than ten years
at the commencement of
this Act or as a mortgagee
or under an irrevocable
power of attorney or a
hire-purchase agreement
or partly in one of the
said capacities and partly
in any other of the said
capacity or capacities.”
(138)

Urban Land (Cell. 154
& Reg.) Bill

woew T & ws weet | fred ooy
# fom % qewr wge wrr § W Ty

g eRaT Hex car § fsawr wew
grar § oy wed Wi Wi ¥ v @
g R Wiex T § foawr wee
gaT § gy w2 | ot s § e
warar, g feelt o mw At
SWET ¥ % WES FT WTH TF TF WK JY
qr s T & | ow & wen fafedr
& ¥ mtre 7 & § o g st

¥ AT A ¥ gE IWE wEATAr Wy
Tt wfter oft ove <@ & 1 & wear oY

AT ST § ) qBT QF €3 S &Y

SHRI BHOGENDRA JHA: I beg e o ¥ W 2w 778 WK Y g
to move: & | W wrg wesr s o sy
That in the amendment proposed frar Sedre s g ¥ far & oY e

by shri K. Raghu Ramaiah,
printed as No, 108 in List
No. 13 of amendments,

AT WYY Iwer oI fear € gewr
s W17 & AT | wEwTT AT BT
fear & oA ToaT SN HT W 91T
T} & W R ST w7 spvrersr o A7,
¥ fim fiw w7 qF o% T wfers,
s mifes HY wro T R & S wwf
Sfem 7Y &, T8 wfa & w1 sFwn )y
TR ST aga v T g ) wr
WY WHATAAT ®T FF FAT qTgS § AT
qgelt At & sire v & @ dTT A
ey, et ¥ o &), e s ar

after “registered deed”
insert “before 17-2-1975" (150,

That in the amendment proposed
by Shri K. Raghu Ramaiah,
printed as No. 127 in List
No. 14 of amendments —

(i) omit “shall be taken into
account, without prejudiece
to the rights or interests of

- the transferee in the land oY o< &% e & o ave Y Wi Y
so trapsferred ¥ & goT< & wog g% g D |
(ii) for “only™ substitute “fipht- T wred frar o Y @ ol fddr )

1y (152)
st o STt ;g Prdaw

W fom & o o 7 & o &
W oghelt Wi gt A el A

"oy ST w7 afTeor ST ST % EHEIT § TEHT W9 g (e qwa §
i &, @ & o s Wi gEay ot vy wEY | geiR fagre i 32 fefgee
ot fors e fear & 1 weraaT, T, gewted § o fF wraw gad 4 Wit
feftr i e A oA ¢ FmE ¥ Tar frdr & ok amw § ge, gwar,
& oz 7@ & el JoY v §Y ST |7 SRAEgY | e q o i wr

v A s § (Tivat eRRTTERT
#7 W fage ® fgea ¥ 9w w2
T 1 ag wgr FT AT Y gRRAE A
O OF g wAT e e & fegwr

% TN Y W F a« A & g @

o, gt @t 3y s g & e v

oi=x T av ddy sfey | Fagw foy
wzd Y srardy o o &, 9 aEw
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FTEY G q® T WY 0] DAy Wi
I e ¥ |t OF gWiT FAAT Wrzw
T oifed, aft ¥ FMaA 1T wMw

2 1wy gF Fffrrw ot @37 Hifxy
gy sa@ar &y

g 7T O X f5f forar &
foradr Sreq =g & guA o TR w¢
e 7t 78 s i WM A gwer
IIAN T /AT 31« A A THEC FE
A SR GIET FA G

SHRI ERASMO DE SEQUEIRA: 1
wao' t to oppose 1306 Mr Chairman,
I am speakkrg v1 amuendment 136
moved by the hon Mmster It s
obvious from this amindment that the
thinking that was giwen to this Bill
before 1t come foimard to the House
was neither deep enough nor of auy
substantial nature because this 1s an
amendment that substantially chan-
ges the character of the ceiling

They gare providing that not only
does the prohibiticy apply to land hut
1t also applies to certain kind of buld-
ings And it 1s obvious to all of us
that this Government has not only
ceased hearing, ceased listenung, but
has also ceased examining matters be-
fore they come to this House Under
such emrcumstances my ouly recom-
mendation is that they may go to the
people on the 18th March, the end of
their term and enable them to choose
a new Government

With that, with Your permussion, 1
withdraw

Shrt Erasmo de Sequeiwra then left the
House

SHRI BHOGENDRA JHA In the
garb of some new ame3idments the
Minister has tried to give clean chit to
those persong who have been trying
and are trying and shall be trymng
to cheat this Government and the

FEBRUARY 2, 1% Urbas Lang (Ceil. & 196
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aotiely and to fwither feat the pur-
pose of this Bill He has moved an
amendment which means that if any
person has given his land to many
other persons and that land to found
to be above ceilmag if that land has
been fraudulently given as benamu
land then that land will be calculated
as the lang above ceiling, but will be
taken onlv from the land of those
pérsons wio rave transfetred the
lanid not from the land of the trans-
fere Here an anomaly arises Sup-
pose I do 1t todav or tnmorrow in the
neme of some pei<on as benam: land,
then he 1g barring me the recoverv of
that Jand In th~ ouginal prowvi=ion,
this 18 not there There it 18 mentiom-
ed that t will be cnlculated or the
basis of total pousession by that per-
san Here, this 15 a very seiious
thing I do not understand waecther
he has understood the implications or
not or he has hurriedly moved 1t If
he hac understood 1t then he ; pro-
tecting 1t he 15 g1vang a signal to those
frauds 1n this countrv that dispose of
vour land and transfer the land
benam: to other persons and the land
wi1ll not be touched

So my amendment 18 that in place
of “only” the word “firstly” should be
substituted because, 1n the first place
he shoulg try to take it into his own
possession, if he has got still the land
But 1f he has disposed of the entire
land then from the transferee also,
because 1n his name he has done it
Otherwise the whole purpose of the
Act will be defeated

My crucial ameuxdment No 38 1s
there There are four categories,
A B C and D proposed by the Gov-
ernment I want to suggest another
category E for all the district head-
quarters and towns throughout the
country and the ceiling limit ghould
be 1200 Sg metres For the fourth
category, I have suggested the maxi-
mum lmit of 1200 Sq metres For
the fifth category also, T suggest a
ceiling limit of 1200 sq metres, not
more than that Throughout the
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country, the people in towns and
«ities are looking forward and they
are waiting to see what the Govern-
ment 15 going to do for them, They do
not know what mischief has 'een done
to the various provigsions of the
Bill They do not know it It
looks as if everyone has tred
to see which land is to be saved,
either owned by hum personally or
owned by any of his relations, by
which provision, by which clause or
sub-clause of the Bill.

This Bill should provide that it will
be applicable immediately in the first
place to all the distriet headquarters
througiout the country Many towns
and citics have not been touched.
Evey, cities and towns with a popula-
tion of five lakhs or ¢'x lakhs or even
seven lakhs are not being covered
This 15 the iragedy. Here, the people
in such towns and cities will be very
much disappointed They will feel
that a fraud has been committed on
them.

I would earnestly urge upon the
hon. Muister, if he is in g position to
have an open mind, to take some time
have consultations ang then decide
about it and do somehing of which he
may also be in g position to have some
satisfaction, we may also feel satisfled
#ud the House will alsp feel that we
are not cheating the people and that
we are honouring the commitment
that has been made to the people.

o ey Wy ;WA wEE,
gt 2w F A, woer AR WEW W
T W WATET AT § ) X qgF I AW
wr arer gy ot & 1 frgere ¥ @ w0
arr R ¥, foer & e R & foe www
wE ¥ 1 & ol aw qw am Y wEw
i wer § fF g% Sag 500 @AY
wfreT o difer wh o€ §, wd g
1,000 TRTT Wz # 91X et oy
1500 oraX Mz 91T 2000 =AY
M 1 WU TCHR A FAT At
Y T & AEet &, A AT W QF Er
wem fawy Wi | Wk & ¢F w9y
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ot §, T wen g, &) & i ¥ by ik
fa=1 o wrefre= T @A S
w1 %7 wawd 18 & 5 & 2000 gy
WreT ol o [T JEE AR )
X gawar§ fewa w1 350 @IATAET
sfm ok, gefr A wgy & f5
250 FRAGT {27 A1 AR T ¥ fomy
TG 2|

aff 1 AT T GHT "EHC
¥ a ferom oy i fi it 3 o A
| B Haw 150 I T I &
st | T oz ¥ fr wed ¥ fag
dfr Fra Fag e &, A AR, F
T AT W aHET qATRAT G 1 A
v =g Fgr & fr a2 a¥ geiam
WEIA T A4, AEA T ARl (A A
TE~—AT TFT G FATET THY TR,
at 57 g9 Aol 5. gt wefta Wi
rargrg? FIw A ¥ avwe &
wreEfear w1 7 www waT g |

dr diffrr wreavw 72 fedy st
1 wa o faw & @ e % fag
v &7 5. §, @Y 77 oF wrody FY oF
|/ A% W OF @1 sdA & Ay =Tl
yTEr AT G AT AFA AT KA,
o< S& wf a€7 wEW  TAG, A @
frad T Tl 9T feaaT agw w9 |
wing & wrgar § fe g g, &, @ e
¥ Sfoat ¥ wew w7 faqr w@ A 9
®Y 350 oz WET xR w1 W
wrar & fir welt wEea AN t@ gE
¥1 wfrere w3 1 weer X ¥ ot
fire s o ot ¥ o & wow afl
wF E )
17.00 hrs,
MR CHAIRMAN: Now the Mimster
will reply.

SHRI K. RAGHU RAMAIAH: The
point raised in about the ceiling lirut—
as to why it should not be less than
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500 and why i should be 500. Shri
Ramavatar Shastri suggested 300 to
800 while Shri Daga suggested 300 uni-
formly for all

SHRI M. C, DAGA: Yes. for all;
there should not be these categories
of ABC and D,

SHRI K. RAGHU RAMAIAH: So you
can see that even among the Members
who have spoken, there is difference
of opinion. So, one suggestion is as
good or as bad as another; and this is
our view.

SHRI BHOGENDRA JHA- You have

not replied about District Head-
quarters.

SHRI K. RAGHU RAMAIAH- About
district headguarters 1t depends on
what is now the district headquarters.
Supposing tomorrow it ig not there,
what will happen?

MR. CHAIRMAN - Now I put amend-
ments Nos. 150 and 152 by Shr1 Bhogen-
dra Jha, being amendments to Govern-
ment amendments, to the vote of the
House,

Amendments Nos 150 avd 152 were
put and negatived.

MR. CHAIRMAN The question is:
Page 6,

for lines 23 to 27
substitute

“Explanation.—For the purposes
of this sub-section and sub-
section (10)—

“group housing”™ means a
building constructed or to
he rnnstructed with one or
more vionds.. each floor
consisuing of one Or more
dwelling units and having
common service facilities
(106}

Page 6,
in line 34, after “transfer”

insert “by way of sale, morigage,
gitt, lease or otherwise™; (107)

FEBRUARY 2, 1976
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Page 17,
for lines 6 o 8
substitute

by way of sale of such property,.
being vacant land, made by
any person under a register-
ed deed for wvaluable consi-
deration in acoordance with.
the provisions of such law
or in pursuance of any sanc-
tion or permission granted
under such law, shall he
deemed to be 8/ bona fide
sale”; (108)

Page 7,

for lines 9 to 13
substitute

“(5) Where any firm or uni.
ncorporated association or
body of individuals holds
vacant land or holds any
other land on which there
18 a building with a dwell-
ing umt therein or holds
both vacant land and such
other land, then, the right
or interest of any person in
the wvacani land or such
other land or both, as the
case may be, on the basis of
hig phare in such firm or
assoplation or body shall
also 'be taken into account
in calculating the extent of
vacant land held by such
person”; (109)

Page 6.—
after line 14, insert
“Provided that not more than one
dwelling unit 1n the group
housing shall be owned by
one single person™ (123)
Page 6, line 15 _
for “Provided that!@ubstitute
FlBrovided further, that” (124)

Page 6, lines 19 and 20.—

for “units of accommodation”
substitute—

“dwelling units” (125
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Page 8, lineg 28 and 29,— land and the buwlding, the
! possession, m ether cases
omst “Provided that not mere than bemng e« a temant under @
one such umt shall be owned by lease, the unk%pireq berlog of
ontd sirgle person,’ (1285) which is not less fhan ten
P 8. line 38— years at the commencement
'age 6, line of this Act or a8 a mortgagee
for “shall be taken intv account as or under an irfevotable
being held by him " power of attorney or a hire-
Substitute purchase agreement or partly

in one of the said capacities
and partly mEnd other of
the said capdeity or capaci

“ghall be taker into account, with-
out prejudice to the rights or
interests of the transferee i1n the

land so transferred Hes™ (1h)
The motion was adopted
Provided that the excess vacant MR CHAIRMAN Now we have

land to be surrendered by such
person under this Chapter shall :ot:::’h::?endmmts Shall 1 put them

be selected only out of the vacant

land held by him atier such trans SHRI BHOGENDRA JHA No 38
fer” (127) may be put separatelv

Page T— I;I;EC5HA'“IRMAN The question 1s
after line 31, msert— after line 28 1nseTte—

“(9) Where a person holds “(e) for all tHe district head
vacant land and also hdlds any qguarters towns throughout the
other land on which there 1s a countmy one ‘thousand fwo hun-
buillding with a dwelling unit dred square maters” (38)
therein, the extent of such other
land occupied by the building &nd Let the lobby be cleared
the 1land appurtenant thereto The Lok Sabha dwided

shall also be taken into account
in calculating the extent of vacant Division No 16]
land held by such person

(10) Where a persan owns a A
part of a bulding being a group Bhargavi Thankappan, Shtimat
housing, the propottiofiste share Bhattacharyya, Shr1 Dinen
of such person m the lahd occum-
ed by the bulding and the land  Cpattacharyya, Shri § P
appurtenant thereto shall also be Buta Singh, Shr
taken into account 1t calculating Chandrappan, Shr1 C K
the extent of vacant land held by Halder, Shr1 Knshna Chandra

petes Jha, Shr1 Bhogendra
Explanation —For the purposes
of this section and sections 6, 8 Jharkhande Rai, Bhn
and 18 a person shall be deemed Joarder, Shri Dinesh
to hold any land on whick there Mohammad Ismail, Shri
is a building (whether er not with Pandey, Shra Sarjoo
a dwelling unit theremn) if he— Rey, Dr 8 ‘

i and 11d-
¥k Cils sk, fandl #0 ths b Sambhali. Shri Ishaque

ing, or
Sen, Dr Ranen
(i) owns such langd dui possesses

{17.07 hrs

341 LS—6
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Abkineefu, Bhri Maganti
Ansari, 8hri Zisur Rahman
Appalangidy, Shri
Babunath Singh, Shri
Bajpal, Shri Vidya Dhar
Balakrishnish, Shri T.
Banera, Shrl Hamendra Singh
Barupal, Shri Panna Lal
Bhagat, Shri H. K. L.
Bhargava, Shrl Basheshwar Nath
Bheeshmadev, Shri M,

Chandrakar, Shri Chandulal

Chandrashekharappa Veerabasappa,

Shri T. V.
Chaturvedi, Shrl Rohan Lal
Chaudhary, Shri Nitiraj Singh
Chhotey Lal, Shri
Chikkalingaiah, Shri K.
Daga, Shri M C.
Dallp Singh, Shri
Das, Shri Anadi Charan
Dasappa, Shri Tulsidas
Deo, ‘Shri 8. N. Singh
Dixit, Shri G. C.
Gavit, Shri T. H.
Gogol, Shri Tarun
Gopel, Shri X.

Hari Singh, Shri
Jadeja, Shri D. P.
Jaffer Sharief, Shri C, K.
Jeyalakshmi, Bhrimati V.
Joshi, Shri Popatlal M.
Kailas, Dr.
Kotrashetti, Shri A, K.
Lgskar, Shrl Nihar
Mahajan, Shri Vikram
Mahire] Singh, Shrl
Majhl, Shri Kumar
Malaviya, Shri XK. D.

Mandal, Shei Jagdich Nereln
Mandal, Shrl Yamuwne Plesad
Mohan Swarup, Shri

Munsi, Shri Priva Rargen Des

Oraon, Shrl Kartik
Oraon, Shri Tuna

Painuli, Shri Paripoorngnand
Pandey, Shri Damodar
Pandey, Shri Narsingh Narain
Parashar, Prof. Narain Chand
Patil, Shri Krishnarag

Peje, Shrl 8. L.

Raghu Ramaiah, Shrl K.

Rai Shrimati Sahodrabal
Ram Singh Bhai, Shri

Rao, Shrimati B. Radhabai A,
Rao, Shri Jagannath

Rao, S8hri K. Narayana

Rao, Shri M. S. Sanjeevi
Rao, Shri Nageswara

Ray, Shrimati Maya

Reddy, Shri K Ramakrishna
Reddy, Shri P. Narasimha
Reddy, Shri Sidram

Rudra Pratap Singh, Shri

Saini, Shri Mulki Raj
Samanta, Shri 8. C.
Satpathy, Shri Devendra
Sayeed, Shri P. M.
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shastrl, §hrl Sheapujan
Shivnath Singh, Shri
Sohan Lal, Sbri T.
Swamy, Shri Sldrameshwar

Tiwarl, Ghrl Chandzx Phal Mani
Yadav, Bhri Chendrafit
Yafav, Shel R P.
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MB, CHATRMAN: The result® of
the division :

Ayes: 15; Noes 77
The motipn was negatived.

MR. CHATRMAN: 1 shall now put

all the other amendments together to
the vote of the House

Amendmency Nna 3 to 11, 20, 22, 24,
41 to 4 B7 to 80, BL to B8 and 96
were put and negatived.

MR, CHAIRMAN: The question 1s:

“That Clause 4 as amended,
stand part of the BilL"

Th¢ motion 1:a8 adopted.

Clause 4, as amended, was added to
the Bill.
Clause § (Transfer of vacant land)
Amenament made:
Page 1,
in line 38, after “or otherwise”
insert

“the extent of the land so trans-
ferred shall also be taken into
account in calculating the extent
of vacant land held by such per-
son and”, (111)

(8hri K. Raghu Ramaith)

MR CHAIRMAN. The question is:

That Clauge 5, a3 amended,
stand part of the BiL”

The motion was adopted,

Clause 3, as amended, was added to
the Bill.
Ciagse € (Persons holding vacant land
in excess of ceiling limit to flle
statament)

EHR! RAMAVATAR SHASTRI: 1
Beg t0 move;

Pace 8, ling 13,
for “such period as may be pres
eribed™

substitute “ten days” (26)
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SHRI K. RAGHU RAMAIAH: 1I

beg to move:

Page 0, line 2—
after “incapacitated” insert—
“and where both the husband
and the wife are absent from
India or are mentally incapacitat.
ed from attending to their sffairs,
by any other person competent
to act on behalf of the husband or
wife or both;” (128) -

Page 8—

after line 19, inserf——

“Provided that in vpelation to
any State to which this Act
applies in the first instance, the
provisions of this sub.section ghall
have effect as if for the words
‘Every person holding vacant land
in exceas of the ceiling lLmit at
the commencement of this Act',
the words, figures and lettiers,
‘Every person who held vacant
land 1n excess of the ceiling Limit
on or after the 17th day of Feb-
ruary, 1975 and |before the
commencement of this Act and
every person holding vacant land
in excess of the ceiling limit at
such commencenment’ had
substituted,” (137)

Page 8,—
for lines 28 and 20, substitute—

“(2) If the competent authority
is of opinion that—

(a) in any State to which this

: Act applies in the first
instance, any person held

on or after the 17th day

of February 1975 and

before the commencement

of this Act or holds af

such commencemaent; and

(b) in any State which adopts
this Act under clause (1)
of  article 252 of the

*Bhri Nethyrsse Middhe el voted for NOES.
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vacant land in excess of the “eeil
ing limit, then, notwithstshding
anything tontained in" (138)

SHRI BHOGENDRA JHA 1 beg to
maove

That in the amentdment proposed
by SHri'K Raghu Ramaish, printed
as Nd 137 i List No 15 of amend-
shents,

omit “and before the commence-
ment of this Act and every person
holding vacant land in fxcess of
the ceiling it at Auch com-
mencement” (153)

st tErdae wen L 1TE

wired, 9T wwWraA @ (8) W @
WA g X within such period as may

be perscribed ¥ INW E K wgm g
wk fro go wafy fraife sz &
FMY | ¥ A & ey § W A g
figfenafand dfwdcec R E av
gy @Y § Ay foas®t w0d
gy ¥ warar g, foar aftr oY
G3fM ol fosk ot ¥ T =N
wifriee wiasdl ¥ awy ®/@W=
ufaw w71 & 1+ & e g S
ity v oY s;afg  fafews wT &
STH | EW AW W AER I T ST
sy fr wa & e € 3 a7 S
aifeer e w31 # wiifag =g @
g == few o wafa ffewr s @
foa® st T Redww TR
wrfeRe goife & i afe s
aeft Y a% | AW Fww T A0

wewa § )

MR CHAIRMAN lthlllf put
amendm~its’ Nok 25 mAd to the
vote of the House
Amendments Nos 25 and 153 oW

put and negatwed,

MR CHAIRMAN: The question :

Pare 8, ine %

gfter “incapdeitdted” nedid,—
“and where both the husband
and wife are sbsent from I

or are mentally incapacita

from attending to their affdiirs, by

any other persbn cOmpetent o

act on behalf of the husband or
wife or both,” (128)

Page 8,—

after line 18, ihsert—

“Provided that in relation to
any State to which this Act
applies in the first instance, the
provisions of this sub-section
shall have effect as 1if for the
words ‘Every person holding
vacant land 1n excess of the ceil-
mg limit at the commencement of
this Act’, the words, figures and
letters, ‘Every person who held
vacant land in excess of +the ceil-
ing Iimit on or after the 17th day
of February, 1975 and before the
commencement of thig Act and
every person holding vacant land
n excess of the ceiling lmit at
such commencement’ had TFeen
substituted,” (137)

Page 8,—
for lines 28 and 20, substitute—

“(2) If the competent authonty
15 of opimon that—

(a) in any State to which thus
Act applies in the first in.
stanck, any person held on
or after the 17th day of
Februagy, 1975 and before
the commencement of thus
Act or holds at such com-
mencemsnt, or

(b) in any State which adopts
this Act undar claqse (1)
of Brdicle #bg

R
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acaut lsnd in gycess of the peil-
Tu Limit, t!;n. notwithstanding
wﬂ:lngcontﬂmdin!’ (188)

The motion was adopted.
MB. CHAJRMAN: The question ig:

“That clause 6, as amended, stand
part of the BilL."”

The motion was adopted,

Clause 8, as# amended, was added to
the Bill.

Clause 7 (Filing of statement 1y cases
where vacant land held by a person is
situgted within the jurisdition of
two or more competent authorities).
Amendment made:

Page 9,
(1) in hLine 18,

for “where a person” substitute
“(1) Where a person”;
(1) after Line 286,

insert

“(2) Where the extent of vacant
land held by any person and
situated within the jurisdiction of
1two or more competent authorities
within the same State to which
this Act apphies 15 equal, he shall
file his statement wunder sub-
section (1) of section 6 before any
one of the competent authorities
and send intimation thereof in
such form as may be prescribed
to the State Government and
thereupon, the State Government
shall, by order, determine the
competent authority before which
all subsequent proceedings under
this Act shall be tgken to the ex-
clusion of the other competent
authority or authorities and com-
municate that order to such per-
son and the competent autharities
coneerned.

(3) Where the extent of vacant
1and held by any person and
situated within the juripdiction of

Urban Land (Cell. 179
& Reg.) Bill

two or more epppelmt authori-
ties in two or more States to which
oty Raaon Ao
e

section (1) of section 8 b&m&
qne of the cqmpetent authorities
And seng jntimation thereof in
such form as may be prescribad
to the Central] Government and
thereupon, the Central Govern.
ment shall, by order, determine
the competent authority before
which all subsequent proceedings
shall be taken to the exclusion of
the other competent authority or
authorities end communicate that
order to such person, the State
Governments and the competent
authorities concerned.’ (114)

(Shri K. Raghu Ramaiah)
MR, CHAIRMAN: The question Is:

“That clause 7, as amended, stand
part of the Bill"

The motion was adopted.

Clause 7, as amended, was added to
the Bill,

Clause 8 (Preparation of draft state-
ment ag regard vacant land held in
excess of ceiling limit)

SHRI RAMAVATAR SHASTRI:
beg to move:
Page 10, line 2,—

for “the period specified in the
notice referred to in sub-section (3)"
substitute “ten days™ (26).

MR, CHAIRMAN: I now put
amendment No. 26 moved by Shri
Ramavatar Shastri to the vote of the
House,

Amendment No, 26 was put and
negatived,

MR. CHAIRMAN: The question is:
“That clause 8 stand part of the
Bil".
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Ré) B

Mr, Chptromm)
* Clause 8 wes added to the Bill
Clanse 8 (Fingl stotement)  TWigh

MRAR. CHAIRMAN: There are no
amendments to clause 9. The question
is;

“That cluse 9 stand part of the,

mll"

The motion was adopted.

Clause 9 was added to the Bill,

Clause 10 (Acquisition of vacant land
in excess of ceiling hmit), !

SHRI RAMAVATAR SHASTRI: T
beg to move:

Page 10, line 16,—

for “As soon as may be”

substitute “within seven days”
2n.

MR CHAIRMAN: 1 now put
amendment No. 27 moved by Shri
Ramavatar Shastri to the vote of the
House,

Amendment No 27 was put and
negatived.

Amendment made:

Page 11,—
for lines 13 to 185, substitute—

‘Explanation—In this section, in
sub-section (1) of section 11 and in
sections 14 and 23, “State Govern-
ment”, 1n relation to—

(a) any vacant land owned by the
Central Government, means the
Central Government;

(b) any vacant land owned by
any State Government and situated
in a Union terrl or within the
local himits of & ¢ t declared

_ 84 guch under section 3 of the Can-
tonments Act, R of 1024, méans that
State Gevernment,” (129)

(Shri K. Roghs Raemaich)

MR, CHATRMAN: The guestion ls;

‘“That Clause 10, az amended,
stand part of the BIL"

The motion was adopted/
Clause 10, as amended, was ugded to
the Bill,

Clause 11 (Payment of amount for
vacont land aoguired),

SHRI RAMAVATAR SHASTRI:
beg to move:
Page 11, line 20—
for “eight and one-third” sud-
stitute “one and one.half” (28)

Amendments made:
Page 12, line 11,—
omit “by any State Government™.
(130)
Page 12, line 40,
omit “by the State Government™

(131)
(Shrt K Raghu Ramaiah}

ot TrrreeTe wrewy warafa o,
ag qwiaw 3 ¥ qrfaw ¥ gnaw
| qwrEy ¥ ofe w9 agy wmr
w® § i & X qg wwgy fear
fe oa &t &% fFm w@ W0 X
8 IR ¥ wfaw waww 9 qAr
W T arr fY § 1 Gz
frrrdt 5 @ W wax #fw de ¥
st it § ot 1 W fwaar g
Taer F 0w v4X 9 AT Har W WT
qued Hw H AR wde Wt Sifteg,
wrar ot Arfarg & evar wrdy (o faar
w1 fifwg, W@ wu.fi gfow A »@r ;
weer W Y aeT ferar  d amer
wt 7 wwr ¥ 1 A & ag Frder wow
wiger fie g wig wigd § fe o
¥ R wr geode T wiife o
wqrer urewr tn ® wraw g

gﬁ.ﬂ’ﬂl‘

1
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@ewar 1w wnn ¥ weR
% w1 gerdin wd & fag s W Tyt
w7 W A @ At e 1 o
aferet pofed & e X ofie o
warfer @, fer s & @
Wi fer wqd & qoft @ | el
I gt et s v &
% 7 fiear o W1 oW § R Oy
wff g wifge grenfe ar & o
wifge fe xw faar 97 ®F faege off
fraar afgg ) w9 ST A ¥ g
dve w1 ¥ e Iw & wavar +ff wilfs
9 AT AwrfaAT |0 wRT §, wATATL
g Wi s W ovwr | Y, ww oW
&wgs aomr § Wi 9w & 4% w gemr

&
MR. CHAIRMAN: The guestion is:

Page 11, line 20,—

for “eight and one-third” suo-
stitute “one and one-half” (28),

Let the Lobbies be cleared
The Lok Sabha divided:

Division No 17])
(1722 hrs.

AYES

Bhargavi Thankappan, Shrimati
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri 8. P,

Gupta, Shri Indrajit
Halder, Shri Krishna Chandra
Jha,‘Shri Bhogendra
Jharkhande Rai, Shri
Mohammad Ismail, Shri

Sambhali, Shri Ishague
Shaptri, Shyi Bamavatar
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NOES

Agrawal, Shri Shrikrishana
Ankineedu, Shri Magantl
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Babunath Singh, Shri

Bajpai, Shri Vidya Dhar
Balaknishniah, Shri T.
Banera, Shri Hamendra Singh
Barupal, Shri Panna Lal
Basappa, Shri K

Basumatari, Shri D.

Bhagat, Shri H. K. L.
Bhargava, Shri Basheshwar Nath

Chandrakar, Shri Chandulal

Chandrashekharappa Veerabasappa,
Shri T. V.

Chandrika Prasad, Shri

Chaturvedi, 8hri Rohan Lal

Chaudhary, Shri Nitiraj Singh

Chhotey Lal, Shri

Chikkslingaiah, Shri K.

Dalbir Singh, Shri

Dalip Singh, Shri

Das, Shri Anadi Charan

Dasappa, Shri Tulsldas

Deo, Shri S. N. Singh

Gavit, Shri T. H.

Godara, Shri Mani Ram

Gopal, Shri K.

Gowda, Shri Pampan

Hari Kishore Singh, Shri

Hari Singh, Shri

Jadeja, Shrl D. P,

Jaffer Sharief, Shri C. K.

Jeyalakshmi, Shrimati V.

Kailas, Dr.

Kepur, Shri Sat Pal

Kotrashetti, Shri A. K

Laskar, Shri Nihar
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Mahajan, 8hri Vikppm

Majhi, Shri Kumar
Mandal, Shri Jagdish Narain
Mandsl, Shyi ¥amune Prased
Mohan Swarup, Bhri

Munsi, Shri Priya Ranjan Dag
Oraon, Shri Kartlk

Oraon, Shri Tuna

Painuli, Shri Barpoornanand
Pandey, Shri Damodar
Pandey, Shri Narsingh Narain
Panigrahi, Shr1 Chinfamani
Parashar, Prof Nargin Chand
Patil, Shri Krishnarag

Peje, Bhna § L

Raghu Ramaiah, Shri K.

Rai Shrimat: Sphodrabai

Ram Singh Bhay, Shn

Ram Surat Prasad, Shri

Rao, Shrimat1 B Radhaba: A.
Rao, Shri K Narayana

Rao, Shri M 8§ Sanjeevi
Rao, Shr1 Nageswara

Ravi, Shri Vayalar

Reddy, Shr1i K Ramakrishna
Reddy, Shri P Narasimha
Reddy, Shri Sidram

Rudra Pratap Singh, Shn
Saini, Shri Mulki Ra)
Samanta, Shnn § C

Satpathy, Shri Devendra
Sayeed, Shri P M.

Shailani, Shr1 Chandra
Shambhu Nath, Shri

Shankar Dayal Singh, Shri
Sharma, Shri Nawal Kishore
Shastrd, Shri Sheopujan
Sohan Lal, Shri T.

Swaran Singh, Shri

Tiwari, Shri Chandra Bha! Mani
Unnikrishnan, Shri X. P,
Yadav, Shri R. P.

MR CHAIRMAN: The result® of
the djvisign is;

Auyep 10; Noes; 80,
The motion was wnegatived,

MR, CHAIRMAN: Now the ques-
tion is:

“That Clause 11, as amended,
gtand part of the Bill”

The motion was adopted

Clause 11, as amended, was added #o
the Bill.

Clause 12 (Constitution of Urban Land
Tribunal and appeal to Urban Land
Tribunal)

SHRIM C DAGA I beg to move:
Page 13, line 20,—

add at the end—

‘and 1ts decision shall be final™
(46)

SHRI K RAGHU RAMAIAH 1Ibeg
to move

Page 13, line 13, —

insert at the end—

“or where the extent of such land
situated within the junisdiction of
two or more Tribunals 15 equal, to
any of those Tnbunals " (132)

SHRI M C. DAGA; 8sir, I want to
speak I have suggested one amend-
ment regarding sub-clause 5 of clause
12 It says ‘In deciding pppeals the
Tribunal shall exercise all the powers
which a el coust has and follow the
same procedure which a civil
follows in deciding appeals against
decree of an original court under

1131

7

*The following Members also -ecorded their votes:—

AYES: Shri Biren Dutta.

NOZS: Sarvashrl Tamin Gogol and R. K. Khadilka
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I bave said this is, first, lef
a competent authority. The com-
petent authority gives the decision.
Under Clause 12 you have appointed
a Tribunal. The State Governmest,
by notification in the Official Gazet's,
consititutes one or more tribunais.
This Tribunal will be the appeliate
authority. Here is an area in which
a vacant land is situated. That
“tribunal will hear the appeal and give
its deciston Now, under the Civil
Procedure Code, in order to avoid
delay, they have even gone in gecond
appeal. We want to do away with
Bection 100 and we say that in very
special and exceptional circumstances
and on question of legal propriety,
then and then alone, the second appeal
tan oe there. When you have already
appointed a tribunal the tribunal will
give its decision. It is appellate court
Why de you give power to go for a
second appeal to a high court? There-
fore I requested you, when you want
to expedite the matter, and you want
to do away with delay, please do away
with this thing. I hope the Minister
will accept it.

:

SHRI K RAGHU RAMAIAH: As
has earlier been stated as a measure
of justice, in the case of Land Ceilings
Bill, as in some of them, the appeal
Yo the High Court is provided for 1
have already explamned that.

MR. CHAIRMAN: First, I ghall now
put Government Amendment No, 132
to the vote of the House.

The question is:

“Page 13, line 13—
ingert at the end—

“or where the extent of such land
situated within the jurisdiction of
two or more Tribunals is to
any of those Tribupals:™ (132),

The motion waes adepted,

Urban Land (Ceil. 178
& Reg.) Bill

MR. CHAIRMAN: Mr. Daga, are
you pressing your amendment?
SHRI M. C. DAGA: No, Sir,

SHRI BHOGENDRA JHA: This is
a simple amendment. He cannot pnow
withdraw his amendment,

MR. CHAIRMAN: I shall put
amendment No. 46 moved by Shn
Ramavatar SHastri {0 the vote of the
‘House.

The question is;
‘Page 13. line 20,—

add at the end,—
“and 1ts decision shall be final”
(46).

The Lok Sabha dwnded,

Divis.on No 18]
[17.3¢ brs.

AYES

Bhargavi Thankappan, Shrimati
Bhattacharyya, Shri S, P.

Dutta, Shri Biren

Gupta, Shri Indrajit

Halder, Shri Krishna Chandra
Jha, Shri Bhogendra
Jharkhande Rai, Shri
Mohammad Ismail, Shri
Sambhali, Shri Ishaque
Shastri, Shri Ramavatar

NOES

Agrawal, Shri Shrikrishna
Ankineedu, Shri Maganti

Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Babunath Singh, Shri

Bajpai, Shri Vidya Dhar
Balakrishniah, Shri T.

Banera, Shri Hamendra Singh
Barupal, Shri Panna Lal o
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Beasappa, Shrl K,

Basumatari, Shri D

Bhagat, Shri H X L.

Bhargava, Shri Basheshwar Nal:

Bheeshmadev, Shn M

Chandraker, Shra Chandu'al

Chandraghekharappa  Veer

Sin T V

Chandrika Prasad, Shri

Chaturved:, Shr1 Rohan Lal

Chaudhary, Shn Nitiraj Singb

Chhotey Lal, Shri

Chikkalingaish, Shn K

Dalbur Siogb, Shn

Dalip Singh, Shri

Das, Shr1 Anadi Charan

Dasappa, Shra Tulsidas

Deo, Shr1 8 N Swngh

Gavit, Smm T H

George, Shm A C

Gopal, Shn K

Han Singh, Shn

Hashum, Shn M M

Ishaque, Shri A K M

Jaffer Sharief, Shn C K
Jeyalakshmi, Shrimati V
Kailas, Dr

Kakodkar, Shr1 Purushottam
Kapur, Shri Sat Pal
Khadilkar, Shri R K
Kotrasheiti, Shn A K
Laskar, Shr1 Nihar

Mahajan, Shr1 Vikram
Majhi, Shri Kumar

Mandal, Shr1 Jagdish Narain
Mandal, Shri Yamuna Prasad
Mjrdha, Shri Nathu Ram
Mohan Swarup, Bhri

Munsi, Shr{ Priva Ranjan Das
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Oraocn, Shri Tuna
Puouli, Shri Paripoorianand
Pandey, Shri Narsingh Narain
Panigrahl, Shri Chintemaeni
Pant, Bhri K. C

Parasher, Prof Narmn Chand
Patll, Shri Krishnarao
Peje, Shnn 8. L
Pradhani, Shn K

Raghu Ramaah, Shn K
Rai, Shrimat: Sahodarabai
Ram Singh Bhai, Shn

Rao, Shrimat1 B Radhabai A.
Rao, Shra Jagannath

Rao, Shr1 K Narayana

Rao, Shr1 M 8§ Sanjeevi
Rao, Shr1 Nageswara

Ravi, Shri Vayalar

Reddy, Shr1 K Ramakrishna
Reddy, Shr1 P Narasimha
Reddy, Shn: Sidram

Rudra Pratap Singh Shn

Samanta, Shr1 § C
Satpathy, Shr1 Devendra
Sayeed, Shmm1 P M
Shajlani, Shr1 Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankaranand, Shra1 B
Sharma, Shnn A P
Sharma, Shr1 Nawal Kishore
Shastn, Shr1 Sheopwan
Shinde, Shr1 Annasaheb P
Shivnath Singh, Shri
Siddheshwar Prasad, Prof
Sohan Lal, Shri T

Tiwari, Shri Chandra Bhal Mant
Unnikrishnan, Shri K P.
Yadav, Sivi R, P,
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MR, CHAIRMAN: The result® of the
ﬁ!ﬂliﬁ}lf:

Ayws: 10: Noes: 98,
The motion was negatived
MR. CHAIRMAN: The question is:

“That clause 12, as amended, stand
part of the Bill".

The motion was sdopted.
Clause 12, as amended, was added to

the Bill,
Clause 18 was added to the Bill,
Clause 14 (Mode of payment of
amount)

MR. CHAIRMAN; Mr. Daga—absent,
Shri Sequeira—absent,
The question is:

“That clause 14 stand part of the
Bill".

The motion was adopted.

Clause 14 was added to the Biil.
Clauses 15 to 18 were added to the Bill.

Clause 19 (Chapter not to apply to
certain vacant lands)

MR. CHAIRMAN: Shri Hari Kishore
Singh.

SHRI HARI KISHORE SINGH: Not
moving.

MR. CHAIRMAN: Amendment No.
133. Shri Raghu Ramaiah.

Amendment made:
Page 16,—
for line 23, substitute—

“or partly in one of the said
capacities anamarv 1n any vsner ox

Urbam Land (Ceil. 18z
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the said capacity or capacities”
(133)
(Shri K. Raghu Ramaiah)

MR. CHAIRMAN: The question is:

“That clause 1§/as amended, stang
part of the Bill".

The motion was adopted.

Clause 19, as amended, was added to
the Bill.

Clause 20 (Power to exempt)

MR. CHAIRMAN: No. 48, Shri Dags
—not present. No 70. Shri Sequeira—
not present. No. 85, Shri Siddayya-—
not present.

The question is:
“That clause 20 stand part of
the Bill".
The motion was adopted.
Clause 20 was added to the BilL

Clause 21 was added to the Bill,

MR CHAIRMAN: Clause 22 Shri
Siddayya has two amendments—he is
not present.

The question is:

“That clause 22 stand part of the
Bill”,

The motion was adopted.
Clause 22 was added to the Bill.

Clause 23 Disposal of vacant land
icquired under the Act)

MR. CHATRMAN: Nos. 40—51 Shri

ana Rao.

SHRI NARAYANA RAO: Not mov-
ing.

MR. CHAIRMAN: Nos. 71.72, Shri
Sequeira—not present. No. 88, Shri
Siddayya—not present.

Shri Raghu Ramaish hag amend-
ments Nos. 115 and 141,

*The following Members also re corded their votes:—

AYES: Shiv Diten Bhattacharyya,

NOES: Sarvashrl Eartik Orwon,Harl Kishore Singh and Tarun Gogol.
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[Mr, Chatrman]
Amendments made:
Page 18,

after jing 18
insert

“(5) Notwithstanding anvthing
contgined 1n sub-sections (1) to
(4), where the State Government
{s satisfied that i1t 18 necessary to
retain or regerve any vacant land,
deemed to have been acquired by
that Government under this Act,
for the benefit of the public, 1t
shall be competent for the Stale
Government to retam or reserve
such land for the same” (115)

Page 17, line 40 —
jor “1ts employees” subsiitute—

“the employees of any industry’
(141)
(Shrt K Raghu Ramawh)

MR CHAIRMAN The question 1
“That clausge 23, as amended, stand
part of the Ball”
The motion was adopted

Clause 28, as amended, was added to
the Bill

Clauses 24 and 25 were agdded to the
Bill

Clause 26 (Notwce to be given before
transfer of vacent lands)

MR CHAIRMAN Shri Han Kishore
Smngh No 98 He 1s not present
Shf1 Haghu Ramaah has amendments
Nos 118 angd 134

Amendments made,

Page 19,
afler line 25
rert

#(3) For the purpose of cal-
culating the price of any vacant

Iand snder pub-gection £2), it shyll

FEBRUARY 23, 1376 ngﬂ* i M

be
under ‘g1 (5

notice was given upder, su
section (1) of thus sectioy”. 116)
, Page 19, ine 10,—

for “entitlad to hold vacant lnnd
under this Act”
substitute

“holding vacant land within the
cethng limit” (134)

(Shr1 K Raghu Ramawah)

MR CHAIRMAN The question is'
“That clause 268, as amended, stand
part of the Bill”

The motion was adopted
Clause 26, as amended, wag added to
the Bill

Clause 27 (Prohibition on transfer
of urban property)

MR CHAIRMAN No 73, Shri Se-
queira—not preseat No 117, Shn
Raghu Ramaiah

SHRI K RAGHU RAMAIAH I am
not moving it

SHRI DINEN BHATTACHARYYA
Why?

SHRI K RAGHU RAMAIAH Re-
cause it 15 substituted by another am-
endment I have other amendments
to move, Nos 142, 143, 144, 145, 1486,
147 and 148
Amendments made-

Page 18,—
for hines 27 to @9, substitute—
“being in force, uo person shall
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or urbanisable lang with & build-

ing (whether ocohstructeg before

or after the commencement of this

Act) or a portion ouly of such

mtmawﬁoaofthnsrm)’

of stich” (142)

Page 19, line 32—

for “transfer any land” substi-
tute—

“make a tratisfer” (143)
Page 20, line .
for “the transfer of the land”
substitute—

“the transfer of the land with
the building or, as the case may
be, a portion only of such build-
ing” (144)

Page 20, line 4,—
for “such land” substitute—

“such land with building or
portion only of such building”:
(145)

Page 20, line 11,—

for “such land” substitute—

“such land with building or
portion only of such building”
(148)

Page 20, lines 15—
for “such land” sibstitute—

“such land with building or
portion only of such building”
(147
Page 20,—

after line 17, insert—

“(6) For the purpose of calcu-
la the price of the land and
buil or, as the case may be, a
portion only of such building
under clause (a) of sub-gection
(5), it shall be deemed that a
notificatien under sub-section (1)
of section 4 of the Lana Acquisi-
tion Act, 1884 (1 ef 1864) or under
the relevant provision of any other
corresponding liw for the time
being in force, had been issued for
the acquisition of that land and
buildiig or, as thé cade Mmay be, a

the dile ok whidh 1ha sppncation

MAGHA 18, 1807 (3AKkA)
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was made under sub-section (2).”
(148)

(Shri K. Raghu Ramaiah)
MHR. CHAIRMAN: The guestion is:

“That clause 27, a8 aménded,
stind part of thz BillL”

The motion wds adopted,

Clause 27, gz amended, was added to
the Bill.-

Clause 28 (Repulation of repistratior
of documentg in certain cases)

Amendment made:

Page 20, line 22,—
> after “land” inseri—
“or any building (including any
portion thereof)” (149)
(Shri K Raghu Ramaiah)

MR. CHAIRMAN: The question is:

‘““That clause 28, as amended, stand
part of the Bill”

The mniotion was adopted.
Clause 28, as gthended, was added to
Clauses 29 to 31 were added to the Bill.

MR. CHAIRMAN: There iz a new
clause 31(A)—amendment No. 135.

New Clause 31A

Amendment made:
Page 22,—
after line 14, insert—

31A. “Junsdiction of competent
authorities and Tribunals in spe-
clel cases—Where undér sb-sec-
tion (2) or sub-section (3) of sec-
tion 7, the State Govermment or
the Central Governmest, as the
case may be, determines the com-
petent authority or where, for the-
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[Mr. Chairman]

Teason that the extent of
the wvacant land situated
of

Tribunals is equal, an
been preferred to any
Tribunals under sub-
of section 12, then,
petent  authority or
Tribunal, as the case may be, shall,
notwithstanding that any portion
of the vacant land to which the
proceedings before the compe-
tent authority or the appeal be-
fore the Tribunal relatem, is not
situated within the area of its
jurisdiction, exercige all the po-
werg and functions of the com-
petent authority or Tribunal, as
the case may be, having jurisdie-
tion over such portion of the
vacant land under this Act jn re-
lation to such proceedings or ap-
peal” (135)

(Shri K. Raghu Ramaiah)
MR. CHAIRMAN: The question is:

(nH
Bagige

“That New Clause 31A stand part
of the Bill."

The motion was adopted.
New Clause 314 was added to the Bitl.

~Claugd 32 to 44 were gdded to the Bill.

«Ummuse 45 (Power to make rules)
Amendmenty made:

Page M,
after line 33
insert—

“(bb) the form of intimation
under sub-gectiorts (2) ang (3) ot
section 7;"; (118)

Page 34, .
in line 34, for “in a statement”

substifute “in the statement”
(119

&m:
Page 18,
after ling 10~
neert-

“(il) the particulars to be men-
tioned in the statement referreyg to
in;:b-usﬂon (1) of section 22;".
(120 .

Shri R. Raghu Ramaiah)
MR, CHAIRMAN: The question is:

“That clause 45, as amended, stand
part of the Bill."

The motion was cdopied.

Clause 45, az amended, way added to
the BilL

Clause 48 was added to the Bill.

Schedules I and II were gdded to the
Bill.

Clanse 1 (Short title, application and
commencement)

Amendment made:
Page 2, in line 16,—
for “and any reference”

substitute “and, gave as other-
wise provided in this Act, any refer-
ence”, (89)

(Shri Raghu Ramaich)
MR. CHAIRMAN: There iy another
amendment, No. 12 to this clause by

Shri Ramavatgr Shastrl. Is he mov-
ing it?

SHRI RAMAVATAR SHASTRI: I
beg to move;
Page 2, line 5,—
for “Lend” substituie
including buildings” (12)
MR. CHAIRMAN: The question s
7’ Page 3, line 8—
for' “Land” substitute “Property
including buiklings” (13).
The Lok Sobhs Sividel: .
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Divisies No, 19] - Dalbir Singh, Shri
Shri
Dalip Singh,

Bhsttacharyys, Shri Dinan
Bhatiecharyys, Shri B, P.
Chowhsn, Shri Bharat Singh
Putta, Shri Biren
Gupts, Shri Indrajit
Halder, 8hri Krishna Chandra
Jhe, Shri Bhogendra
Jharkhande Rai, Shri
Mehta, Shri P. M.
Mohammad Ismail, Shri
Mukerjee, Bhri H. N.
Patpl, Shri H. M,
‘Sambhali, Shri Ishaque
Bhastri, Shri Ramavatar
Singh, Shri D, N.

NOES
Agrawal, Shri Shrikrishna
Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri
“Babunath Singh, Shri
‘Bajpai, Shri Vidya Dhar
‘Balakrishniah, Shri T.
‘Banera, Shri Hamendra Singh
Barupal, Shri Panna Lal
Basappa, Bhri K.
Basumatari, Shri D,
"Bhagat, Shri H. K. L.
"Bhargava, Bhri Basheshwar Nath
Bheeshmadev, Shri M.
"Chandrakar, Shri Chandulal

Chandrashekharappa, Weerabasappa.
Shri T. V.

“Chandrika Prasad, Shri
Thaturvedi, Shri Rohan Lai
Chaudhary, Shri Nitiraj Bingh
Chavan, Sbri Yeshwantrac
Chikkalingsish, Shri X.
Dags, Shit M. C.

Das, Shri Anadi Charan
Dasappa, Shri Tulsidas

Doda, Shri Hiralal

Gandhi, Shrimati Indira
George, Shri A. C.

Gogol, 8hri Tarun

Gopal, Shri K.

Hari Singh, Shri

Ishaque, Shri A, K. M,
Jaffer Sharief, Shri C. K.
Jeyalakshmi, Shrimati V.
Kailas, Dr.

Kamble, Shri T. D.

Kapur, Shri Sat Pal

Karan Singh, Dr.

Kotrashetti, Shri A. K.
Laskar, Shri Nihar

Mahajan, Shri Vikram
Mahara) Singh, Shri

Majhi, Shri Kumar

Malav:ya, Shri K. D.
Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Melkote, Dr G. 8.

Mirdha, Shri Nathu Ram
Modi, Shri Shrikishan

Mohan Swarup, Shri

Mohsin, Shri F. H.

Munsj, Shri Priva Ranjan Das
Oraon, Shri Karitk

Oraon, Shri Tuna

Painuli, Shri Paripoornanand
Pandey, Shri Damodar
Pandey, Shri Narsingh Narain
Panigrahi, Shri Chintamant
Pant, Shri K. C.

Parashar, Praf. Narain Chand
Patil, Shri Xrishnarao

Peie, Shri 8, L.

Pradhani, Shri K.
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Raghu Remaiah, Shri K
Rai, Shrimati Sahodarabai
Ram Singh Bhai, Shri
Rao, Shrimati B, Radhabal A,
Rao, Shn K, Narayana
Rao, Shri M. 8. Sanjeevi
Rao, Shri Nageswara
Ravi, Shri Vayalar
Reddy, Shri K. Ramakrishha
Reddy, Shri M. Ram Gopal
Reddy, Shri P, Narasimha
Reddy, Shr1 Sidram
Saini, Shri Mulki Raj
Samanta, SB8hri § C.
Satpathy, Shri Devendra
Sayeed, Shri P, M,
Shambhu Nath, Shri
Bhankar Dayal Singh, Shri
Shankaranand, Shri B,
Bharma, Shri A P,
Bharma, Shri Nawal Kishore
8hastri, Shri Sheopujan
Shinde, Shri Annasaheb P,
Shivnath Singh, Shri
Siddheshwar Prasad Prof.
Sohan Lal, Shri T.
Swaran Singh, Shn1
Tiwari, Shri Chandra Bhal Man
Unntkrishnan, Shri K. P,
Vikal, Shri Ram Chandrs
Yadav, Shri R. P.

MR CHAIRMAN: Thé result* of
the division §-- -

Ayes; 15; Nods: 05,
The motion wuis negatived.

MR. CHAIRMAN: The question is:

“That Claude 1, #s mtnlhﬂ

stand part of the Bill"
The motion was gdopted.

Urmﬁﬁ'ﬁll & =

/Claml.uunu;&ul‘,mdkdﬁ

The !mﬁngrﬁﬁnﬁ}a,ﬁwmk
and the Tifle weré addeéd to the Bl

SHRI K. RAGHU RAMAIAH: §ir, T
beg to move:

“That the Bill, gs amlended, be
passed "

MR CHAIRMAN: Motion moved;

“That the Bill, as amended, be
passed "

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Mr. Chairman, Sir,
this bill is a half-hearted bill and in«
stead of bringing fortvard the urbam
property ceiling bill, the Minister has
come forward with a bill which ean
be called “Urban Vacant Land Ceiling
Bill”, Sir, I want to put three or fout
questions Perhaps tbe hon Minister
will answer thein. First, I want to
know at.** the distribution of land
acquired by the Government and how
and to whom it wil] be distributed.
There i8 ng guideline in the Bill
There are lands occupled by Busteé
dwellers or slum dwellers, which are
owned by hig urban landlords who
are earning a lot of profit by way of
rentals by paying ndininil munieipal
taxee What will happen to those
landg and what will be the fate of
those slum dwellets who have rig al-
ternative land or house sites to live
in? Mr. Dinen Bhattacharya has ale
ready spoken about the refugees from
East Bengal who are settled in and
around Calcutta in other places or
West Bengal in squstters colonies.
What will be their fate? Will thnse
lands be d ted among those who
are already settled there! This has
not been clarified by the Minister.

Why should the saime rate of com-
pensation be given to the monopoly
capitalist owners of the land and
middle-clase owners? Why not fore-
feit the land owied by tHé EnpRalists
and distribute R td thb shain dWalhétd®

*Shri Jagjiven Ram also recorded his vote for NOES,

T ud
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The Bill ig to be given retrospec-
tive effect from 17th February 75.
Why not from 1st January T1? The
minister said that some panchayat
aress are also included. One need
not get permission or sanction to
build pouses in panchayat areas. So,
this point has to be clarified.

Perhaps you know, Sir, that when
the Land Reform Act wee passed in
West Bengal, our party demanded
that Calcutta should be included. Rut
the Congres; Party opposed it and
excluded Calcutta, from it. For 20
years, the capitalists have been earn-
ing huge profits and black money. I
want to know whether all the lands,
except their dwelling houses, all muiti.
storeyed buildings belonging to the
rich people in metropolitan cities will
be acquired or not. I demand that no
compensation should be paid *o any
big land-owners or capitalists owning
hundreds of houseg in metropolitan
cities. 1 demand that a foolproof,
comprehensive urban property ceil-
ing Bill shouldq be brought as early
as possible,

st TreAre orelt (qEAr)
garafy oY, wrewd ¥ w0 A
o ar At ¥ el 7 gw oy e
A WA R4S § fs gree ST &
g% § gar el et graet s
e i m ¥ ot e
ar% wer A4 &, gl el S
Y, M Fywi 77 W gt a7 frars
W &, ST YT | T TR |TAT Y
St ¥ fadaw & o9 IR & oY 3%
frrw g o wife wgw oW
I adu fedgaw & @ew @R
¥ e g faiet ot oy o fad
o fudnlt  woife age ow wed W@
wWHI T wA Erwfaw A
TrEt AR W R g g
st fis & & og¥ vy wr e e
¥ 32 forr frerdd & & e 4 foor
breerdd §f 2Y 1 oY s v frdes
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¥ werie wr s+ xdy ave & fgRgear
FTWT R T g wgI g F A
wT IFT W aYg ¥ w@r & v
w1 &q fdaw & v o€ w7 ) s
A @ 1 At ¥ faer & 98 wAA
agT & wyol & fow & S wdw A
& e g8 A g Wi woerT
q A A gy w98 ot w9A AR
i’rwmq#mmrmﬂw:;@
2 #few s o B e A ¥
T qr=ma &7 & 5T v w1 faw

s i weqer gy weafer Y gree
& frafe® 7wy oex ¥ oex fas A o

gaa am, mwrafr o, & qg s
s E e ww e o fRardr
fsw & @17 @ g0 g™ w7 v & ¥few
o ¥ AT 9T, FTPIAT ¥ q07 9T,
mifes Aeql & am 9V, 3R ¥ W
97 1T AYE A%E & AW 97 wHIT ore
i, ot fom wgdi ®t w9 = faaaw
% ag? § oAd F s w1 @ g,
TET WY aga @ WA TW AvE § e
Wi W W s W gfq af
fodrir | IEETw F dYT 97 w9 v f
TASAAT WG 6 2 & qre oy
s T fagar N 42 oww o §
o Wt & afy difeat aet ¥ ww
TR WH RS AT G T € a5
g ¥ T A ¥ gt 9% g A few
%Y THA T FTH FAT F FEAT w7
g v agremT g QE AT AT |
ar g e oY, Y W o e g,
IW gz W@ | THNT W u
Fam & artw 9 ¥ w3 @ foar w
o gohT 48 aw o7 a® Ay ey iy
& orx fir s £ wiv & fis agf aT o
o8 a¥ feq wd | 1w A & gEarh
wdE ¥ 42 org e Fwr o g€
g olic ag qw S K A oW ¥
Ry ar g
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o g & wiw yrAn § R wzamw
Wt agw A gl oo ow wE §
wEr ¥ W W AT F @ gy gene
T T 9 3 9% § 184 sl A oY
WA GE ®E | 95 FT A& § P
Fgrada & @ foe & s & s
Y F SR fAwe @ 91X 3 w7
WO EE A0 § BE X TRE | WX TW
qYg ¥ &rw gY a1 anfgr amv ¢ fr
wgreT wHYT ww w1 afy faes o &
g wmar g fr sm@r SO S
FI AT FTFATTFCI/TATL | FTAA
& fA¢ @ 3T # wdw AT ¥ oAwa
#few 7 & ¥ goll 9dla @ 3A w
fam sme fr a7 wvly o glwE T
% AT OF BT 5T AFTA qA0 56 |
T H WIT T& AT T HEFT T XA
E HiT dYo Yo e A1 HIFT
9T UARIAHE §7 ¢ TRl A WETH FAT
BC & | RTTT IT &Y A A€ T
t W7 vqu IvEq § fag dm+ &)
LT WA Wl Feet € a1 dwads
gt & wfauy @ar & A swr #71
16 7eaT 99T § | KA QWT AR FIA
a1 ST ST E asET 8 7 gAer
s 4 fae wmoat aga sarRr St
wifgq w9 w1 R A ;g § fr
w19 (T &7 e 99 w1 W agaa
FHAIC ¥ F1 W6 AT | §5 oW
F W WY [T FAT AEGA & AT XA
AT ¥ WM 9w ¥R Ffew ow
FET &P fAET® W9 83T & WA
wF WIT 36 #) W wfgdve ¥ qw
AT I FT QO F@A | LT A
W (& fear & Swar & FwqW W
favare &Y wRwr fr ww & fewr &
ar @ ¢ W wifeagr shafwmaEnd
A Wi R ¥ feww, sy ¥
we Q¥ e g § wramt ¥ o

ﬁ.mmtwm o
w g ¥ fay og wed § fv g
T WA WG |

MR. CHAIRMAN Those of the
Members who wanted to speak, had
passed on c1its to me Now it is over.
The Minuster will now reply

SHRI K RAGHU RAMAIAH The
point,, raised by the two hon Mem-
bers from the Opposition are those
which I have already aiswered (In-
ter ruptions)

MR CHAIRMAN Those of the
Members who wanted to speak had
sent their chitg tg me I have called
those Members to speak Mr Bho-
gendra Jha had enough occamion to
speak on the debate No more dib-
cussion on the debate I call on the
Mmister to give the reply We ave
getting on to 6 O’clock

SHRI BHOGENDRA JHA In Chap-
ter I here we have defined it under
sub-sections (2) and (3) Sub-sec-
tion (1) requires the State legisla-
tures which have passed resolutions
a-king the Parhament to enact the
legislation ang in sub-section (3)
there are the States under Central rule
and the States which have passed the
resolutions Tamil Nadu comes In
neithe:r of the categaries All the
States have been named here Only
Tamil Nadu now gets excluded by
this——unwittingly perhaps or by m»s-
take what will happen? If y/ou do
not include Tamil Nadu in gub-section
(8) of Chapter, will it be implemegnt-
ed? Secondly, the Minister had said
that the directive will be sent to the
States to 1ssue notifications for in-
cluding the towns and cities with one
lakh of population Is 1t going tu be
done?

SHRI K RAGHU RAMAIAH: If the
hon Member had read the bill pro-
perly, his doubt would have been
cleared The States who have sc-

egpted, are only 10 or 11, There sre



